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n LEGISLATIVE ASSEMBLY.

Friday, 14th February, 1936.

The Assembly met in the Assembly Chamber of the Council House ab

1 f the Cl . i i i
i]i‘,li;;znccﬁ air,e ock, Mr. President (The Honourable Sir Abdur Rahim)

QUESTIONS AND ANSWERS.

PERCENTAGE OF POPULATION OF Hixpus, MvsuiMs aNp SIkHS IN THE NORTH-
WEsT FRONTIER PROVINCE AND THE CENTRAL PROVINCES..

_431. *Mr. Ghanshiam Singh Gupta: Will Government kindly inform
this House of the percentage of Hindu and Sikh population as compared
to the Muslim population in the North-West Frontier Province and in
the Central Provinces ?

The Honourable Sir Henry OCraik: The information required may be
obtained from the Census Volumes, copies of which are in the Library of
the House.

INCREASE IN THE POPULATION OF INDIA.

432. *Mr. M. Asat Ali: (s) Will Government please state if it is true
as stated in the Health Commissioner’s last report that:

(i) the total population of India, calculated on the basis of the
rate of increase noted in the last census, is expected to
exceed 400 million by 1941; )

(ii) the total acreage under food crops during 1933-34 has not
exceeded about 2064 million acres, or 0-72 acre per head of
the population;

(iii) the food stuffs produced in India are insufficient for the require-
ments of the present population and will decrease consider-
ably per head of the population in 1941;

(iv) one of the reasons for the high rate of.disease and mortality
is lack of stamina in the bulk of the population; and

(v) there is serious danger of matters getting worse with.in the
next five years unless effective steps are taken to (1) introduce
more intensive methods of cultivation, (2) make agncultgre
less unremunerative and, (3) generally encourage extension
of cultivation of about 154 million acres of cultivable waste ?

(b) If the answer to part (a) be in the affirmative, will Government
State what steps, if any, have they taken to forestall the dangers the
Health Commissioner has pointed out in this respect?

Sir Qirja Shankar Bajpai: (a) and (b). I would refer the Honourable
Member 11.5‘2 the answer gi\ale’n by me to Mr. Akhil Chandra Datta’s question

No. 158 on the 7th of this month.
©( 807) 4
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Brrecr oF THE ExoEss LIVESTOGK IN INDIA ON THE Foon-CrROP GROWING
CapiciTy oF THE CULTIVATED LAND.

433. *Mr. M. Asaf Ali: (a) Is there an excess of livestock in Indie ? If so,
to what extent does the excess affect the food-crop growing capacity of the
cultivated land ?

(b) Does this excess also call for immediate utilisation of cultivable
waste ?

Sir Girja Shankar Bajpai: (a) The answer to the first part is that there
is probably an excess of livestock of inferior quality in India. As regards
the second part, the Honourable Member probably wishes to know whe-
ther the area under food crops is to any extent diminished for growing
fodder crops for this inferior stock. It is regretted that no precise inform-
ation on this subject is available.

(b) No.

Mr. M. Asat Ali: May I know why precise information is not avail-
able. Has any effort been made to obtain precise information on this
subject ?

Sir @irja Shankar Bajpai: My Honourable friend will appreciate the
fact that this is a matter which is primarily the concern of Local Govern-
ments, and such statistics, as they maintain, are not of a very precise
character in regard to this particular matter.

Mr. S. Satyamurti: Is it not one of the duties of the Imperial Council
of Agricultural Research to compile all-India statistics on such import-
ant matters ?

Sir @irja Shankar Bajpai: The lmperial Council of Agricultural Re-
search assist the provinces in the matter of research, and, "as regards
statistics also, they are doing what they can, but it is -not possible t»
get any information of this character without an expenditure which is not
within the resources of the Imperial Council of Agricultural Research,

Mr. S. Satyamurti: Are not the figures available in the provinces?

Sir @Girja Shankar Bajpai: If the provinces had them, I should have
supplied them to the House.

Mr. S. Satyamurti: Will Government direct the collection of these
figures on a provincial basis at least?

8ir -Girja Shankar Bajpai: I have no objection to passing on the sug-
gestion to the Local Governments,

BaD SaNITARY CONDITION OF DELHI.

434. *Mr. M. Asaf Ali: (a) Has the uttention of the Government of India
been drawn to pages 67 to 70 of the Annual Report of the Administration
of the Delhi Municipal Committee for the year 1934-35?
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(b) Is it a fact that the Delhi. Municipal Committee had drawn the
attention of Government to alarming deterioration of Delhi’s health con-
ditions resulting trom (i) heavy congestion, ( i) want of space for expansion
(tij contaminated water supply, (iv) insanitary and inadequats druinage.
(v) lack of facilities of unfiltered water supply and (vi) want of funds to
effect necessary improvements?

(c) Is it a fact that the Delhi Municipal Committee applied for a loan
from the Government of India for effecting necessary improvements, and
also applied for Government’s sanction to raise a loan on the same condi-
tions as loans raised by Government, and that Government has sanctioned
neither the one nor the other? '

(d) Are Government prepared to take steps to remedy this state of
affairs ? If so, what?

Sir @irja Shankar Bajpai: (a) Yes.
(b) Yes.

(c) The Government of India were approached for permission to borrow
in the open market for improving the water mains, drainage and the
Western Extension. Government were unable to agree o borrowing in
the open market but in view of the representations made did agree to
lend money themselves to the municipality for the improvement of the
city water mains and drainage system. As regards the Western Exten-
sion they have provided the money themselves.

(d) I would draw the attention of the Honourable Member to the
reply given by me on the 12th September, 1985, to his starred question
No. 305.

Mr. M. Asat Ali: May I know why Government are not prepared to
allow the municipality to borrow in the open market, provided they abide
by the conditions which may be imposed upon such borrowing by the
municipality ?

Sir Girja Shankar Bajpai: It does not arise now as a practical ques-
tion, because Government have agreed to lend the money themselves.

Mr. M. Asat Ali: Are Government aware that the conditions have
made it sbsolutely impossible for the municipality to go on with their
schemes ?

Sir Girja Shankar Bajpai: Subject, of course, to the Assem]?ly’s vote,
actual provisior. for the loan has been mz}d'e in next year’s budget,
and we have had no protests from the municipality that the conditions
which we are imposing, as regards payment of the loan, are in any way
excessive or unobservable.

Mr M. Asaf Ali: Will Government be prepared to modify these cor-
ditions if the municipality raises objections?

Sir @irja Shankar Bajpai: I cannot say until T have a representntiop

from the municipality as to which particular condition it objects to.
A2
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AERONAUTICAL TBAINING CENTRE OF INDIA.

435. *Mr, ¥, E, James: (a) Will Government be pleased to state
whether they have lent or propose to lend financial or other aid to the
‘Aeronautical Training Centre of India ?

(b) What is the constitution and organisation of the Aeronautical Train-
ing Centre? Is it & commercial body ?

(c) Will the Aeronautical Training Centre be liable to any form of
Governmental supervision? What is its precise relationship to the De-
partment of Civil Aviation?

(d) Will the Aeronautical Training Centre be allowed to undertake
‘ab initio’ flying training?

(e) If the answer to part (d) be in the affirmative, is it not a fact that
the operations of the subsidized Flying Clubs will be seriously affected ?

(f) Were the subsidized Flying Clubs consulted in any way with regard
to the Aeronautical Training Centre ? If so, what opinions did Govern-
ment receive from them ? -

(g) Has the Aeronautical Training Centre agreed to give preference to
candidates for instruction in flying and ground engineering recommended
to them by the Flying Clubs?

(h) What steps have Government taken or are proposing to take to
ensure that the Flying Clubs, upon which so much public money has been
spent, are not forced to suspend operations or close down entirely in the
event of unrestricted competition from the Aeronautical Training Centre ?

(i) Will Government please state if they are satisfied that the country’s
needs will be adequately met by the Aeronautical Training Centre and that
the growth of flying knowledge throughout India will be sufficiently fostered
by this one Institution if the Clubs are forced to close down ?

The Honourable Sir Frank Noyce: (a) No assistance has been given
by Government to the Aeronautical Training Centre of India. When the
Centre is fully established, Government may consider the grant of bonuses
assessed on the result of advanced training,

(b) The Centre is a commercial undertaking registered under the
Indian Companies Act, 1913.

(c) Subject to the reply to part (g), the position of the Centre is pre-
cisely the same as that of any other commercial undertaking.

(d) The Centre is not debarred from undertaking ab initio training,
I understand, however, that under an arrangement with the Delhi Flying
Club all ab initio training is given by the Club.

(e) No. The Clubs, which receive Government subsidies, are or should
be in a position to give ab initio training more cheaply than the  Centre.

(f) The Aero Club of India and Burma made certain representations
to Government on behalf of the Clubs. The Clubs generally were op-
posed to the establishment of the Centre, and were apprehensive about
ab initio training by the Centre.

(g) A building site at the Delhi Aerodrome is being leased to the Centre
at commercial rates. The lease contains a provision that half the stu-
dents enrolled shall be nominated by the Director of Civil Aviation, who
will naturally do his best to secure the admission of candidates recom-
wended by the Clubs.
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(h) No steps appear to be necessary and Government are taking none.

(i) The Ceutre was established only 2 few weeks ago, and I am not
prepared to express an opinion. But it is clear that the objects of the
Centre differ from those of the Flying Clubs.

Mr. F. E. James: With reference to clause (¢), may I know whether
this Training Qentre will be liable to any form of Government supervision,
and what are its precise relations to the department of Civil Aviation ?

The Honourable Sir Frank Noyce: The answer to that is that the
Aeronautical Training Centre, being an independent commercial organisa-
tion, is only liable to supervision by the Civil Aviation Directorate to the
extent involved by the Indian Aircraft Act, 1934, and the Indian Aircraft
Rules, 1920, and to give effect to the conditions incorporated in the pro-
posed lease, a condition which I have mentioned in m§ reply to part (g)
of the question.

Mr F. E, James: With reference to part (d), may I take it that it
is open to any flying club to enter into arrangements with the Training
Centre direct with regard to ab initip training?

The Honourable Sir Frank Noyce: Yes, Sir. Any flying club is at full
liberty to enter into any arrangement it likes with the Centre.

Sir Cowasji Jehangir: May I ask whether this Centre is an educationa
‘nstitution ? '

The Honourable Sir Frank Noyce: Yed, Sir. May I suggest to my
Honourable friend that it is very close at hand, ar}d I am quite sure thad
the authorities will be very glad to allow him to inspect it ?

Sir Cowasji Jehangir: May I ask whether it is not the practice of
Government to give assistance to educational institutions?

The Honourable Sir Frank Noyce: If they are satisfied that their work-
ing is on sound lines. I have already explained that when the Centre
is fully established, Government may consider the grant of bonuses
assessed on the result of advanced training.

Sir Cowasji Jehangir: Do not Government give assistance to educa-
tional institutions run on commercial lines?

The Honourable Sir Frank Noyce: This is a commercial undertaking.

i : to say
Sir Cowasji Jehangir: I understood the Honourable Member
that the refuéal of a grant was because this institution 1s run on com-
mercial lines.

The Honourable Sir Prank Noyce: I said nothing of the kind. When
it is fully established, Government may consider the grant of bonu;es,
but it is" not yot fully established. We have to be satisfied regarding
its working before we consider the grant of assistance.
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Mr. M. Asal Ali: Have Government considered the advisability of
starting a similar Centre themselves?

The Honourable Sir Prank Noyce: It is hardly necessary for Govern-
ment to start another Centre, until they have seen how this one 18 gong
to work.

Mr. M. Asaf Ali: Ts it not a fact that Lord Ronaldshay is connected
with this Centre ?.

The Honourable Sir Frank Noyce: I believe so.

LABOURERS AWATTING EMBARKATION AT THE AVADI EMIGRATION DgepoT.

436. *Mr. O. N. Muthuranga Mudaliar: Will Government be pleased to
state: .

(a) whether it is a fact that labourers awaiting embarkation at the
Avadi Emigration Depot are made to work in the Depot and
the gardens attached thereto;

(b) whether any wages or other remuneration is paid to those
labourers for the work so extracted from them, and if not,
why not; and

(c) whether they have drawn the attention of the Avadi Depot Emi-
gration authorities to the fact that imposing any labour on

the labourers awaiting embarkation is a violation of the Emi-
gration Rules? :

Sir Girja Shankar Bajpai: (a) No labourer is compelled to work. Those
willing to do so are given odd jobs such as grass-cutting, weeding and
assisting in the vegetable garden. ‘

(b) Not in cash but in kind. They are given extra luxuries, e.g.,
iddlies, betel-leaves and tobacco or cigars, in addition to ordinary ration.

(¢) If the Honourable Member has any information suggesting that
the practice that I have described is objected to by the labourers or

abused in any way, I shall have the question of discontinuing it con-
sidered.

Mr. C. N. Muthuranga Mudaliar: May I know whether violations of

the rules are not taken notice of by the Government.unless complained
of by the labourers?

Sir @irja Shankar Bajpai: I have said, Sir, that these are not in
conflict with the rules.

ENacTMENT OF A BANKING AOT.

437. *Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Mohan Lsl
Saksena): (a) Is it a fact that one of the recommendations of the Centrsl
Banking Enquiry Committee was for the enactment of & Banking Act?

(b) If so, will Government be pleased to state when they propose to
introduce the necessary legislation ?
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The Honourable Bir James Grigg: (a) Yes.

(b) 'I would invite the attention of the Honourable Member to the
reply given to Mr. S. Satyamurti’s question No. 88 during the current
Session.

INTRODUCTION OF BILLS AMENDING THE COMPANY AND INSURANCE LAWS.

438. *Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Mohan Lal
Saksena): (a) Is it a fact that representations have been made by the
various Chambers of Commerce to aménd the existing Company and
Insurance law?

(b) If so, will Government be pleased to state when they propose to
.introduce the bills to amend the Company and Insurance Laws ?

The Honourable Sir Nripendra Sircar: (a) Yes.
(b) Government expect to introduce a Bill to amend the Indian Com-
panies Act in the very near future. Mr. Sen’s report on Insurance Law

15 still under consideration and Government are unable to say when an
amending Bill will be introduced.

REPRESENTATION OF THE CASE OF INDIANS IN KENva.

439. *Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Mohan Lal
Saksena): (a) Are Government aware of the fact that a conference of
Indians settled in Kenya was held at Nairobi on the 2nd and 3rd November,
1935 ?

' (b) Have Government received a copy of the resolutions passed at the
aforesaid conference? If so, have they taken any steps to represent. the
case of Indians in Kenya it their light ?

(¢) Will Government be pleased to lay on the table a copy of the
despatch of the Secretary of State for Colonies of the 12th October, 1935?

Sir Girja Shankar Bajpai: (a) Yes.

(b) The answer to the first part is in the affirmative. On the two
more important questions of practical importance, namely, the proposed
Order-in-Council regarding the Kenya Higllands and the Marketing Legis-
lation, representations had already been made, as the Honoprable Member
is aware. Such of the other questions as cannot .app.ropna,te‘ly be dealt
with by the representatives of the Indian community in the local Legis-
lative Counecil will receive the attention of Government when the need
+ for this arises.

(e) 1t is presumed that the Honourable Member refers to Mr. Malcolm
MacDonald’s despatch to His Excellency the Governor of Kenya on the
subject of Closer Union. A copy of this despatch has been placed in the

ibrary.

DiFFicULTIES OF PASSENGERS IN THE .GARHMUKTESWAR FAIR..

440. *Pandit Sri Krishna Dutta Paliwal (on behalf of Mr. Mohan Lal
Saksena): (a) Are Government aware of the difficulties experienced by
possengeérs in the last Garhmukteswar fair?
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(b) Is it a fact that there was paucity of accommodation even in higher
classes and that the special trains were delayed considerably? If so, what
steps do Government propose to take to avoid these difficulties in future ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Apart from nart
(b) of this question, no. .

(b) The Agent, East Indian Railway, states that loads of all regular
passenger trains were increased to the maximum admissible and that more
accommodation was provided in the special trains that were run in 1935
for the number of passengers offering than in 1934. A certain amount of
delay to the special trains was inevitable owing to the capacity of the
section between Garhmukhtesar and Ghaziabad being taxed to its maxi-
mum.

RECRUITMENT OF RETIRED MILITARY OFFICERS OF THE CANTONMENT
DEPARTMENT AS CIviLiaN EXECUTIVE OFFICERS.

44]1. *Mr. K. M. Jedhe: (a) Will Government be pleased to state
whether it is a fact that some retired Military Officers of the Cantonments
Department are going to be recruited as civilian Executive Officers under
the new scheme ?

(b) If the answer to part (a) be in the affirmative, will Government
state the number and names of these officers together with their qualifi-
cations, age, term of scrvice and the pay that is proposed tc be given
to them ?

Mr. G. R. F. Tottenham: (a) No.

(b) Does not arise.

INCREASE IN THE NUMBER OF INSPECTING OFFICERS OF CANTONMENTS IN THE
COMMANDS.

442. *Mr. K. M. Jedhe: (a) Will Government be pleased to state
whether it is a fact that the number of Inspecting Officers and Assistant
Inspecting Officers of Cantonments in the Commands is going to be in-
creased under the new scheme ?

(b) If the answer to part (a) be in the affirmative, will Government be
pleased to state the number of such increased posts?

(c) Will Government be also pleased to state the system of recruitment
«f such officers ?

(d) Will any Indian be appointed to any of these posts ?

Mr. @. R. F. Tottenham: (a), (b) and (¢). The question is still under
consideration and no final decision has yet been made.

(d) Indians will be eligible for appointment.

" INCREASE IN THE NUMBES®®® MILITARY ESTATES OFFICEES.

443. *Mr. K. M. Jedhe: (a) Will Government be pleased to state the
totnl number of Military Estates Officers at present functioning in India ?
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(b) Is it a fact that the number of such Military Estates Officers is
going to be increased .under the new organisation scheme ?

(c) If the answer to part (b) be in the affirmative, what is the number
proposed for management of Military Lands ?
(d) Will ‘there be any Indian appointed to such posts ?

(e) Do Government propose to give an opportunity to the Legislative
Assembly to discuss the financial aspect of the proposal?

Mr. G. R. F. Tottenham: (a) Ten.

(b) Yes. 4

‘(¢) The question is still under consideration and no decision has ye#
been reached.

(d) Yes.

{e) It is always open to the Assembly to discuss the financial aspect
of any proposal for which provision may be msade in the budget.

INTRODUCTION OF THE SYSTEM OF NOMINATION INSTEAD OF ELECTION IN
THE MuUNICcIPAL COoUNCILS OF SUBA AND LEVURA IN Fu1.

444 *Mr. Sri Prakasa: (a) Is it a fact that the Government of Fiji
are taking over the Municipal Councils of Suva and Levuka and intro-
ducing the system of nomination instead of election? “

(b) Are Government aware that the Indian voters and residents have
presented a petition against this move to the Governor and the Legis-
lative Council of Fiji stating that this will be detrimental to the interests
of Indians settled there?

(¢) Do Government propose to take steps to protect the political rights
of Indians in Fiji in this behalf ?

Sir @irja Shankar Bajpai: (a)—(c). The attention of the Honourable
Member is invited to the reply given by me on the 12th September,
1935, to parts (d)—(g) of Mr. Mohan Lal Saksena’s starred gquestion
No. 296.

CANTONMENTS AND CANTONMENT BoaArDS IN INDIA.

445 *Mr, Sri Prakasa: (a) What is the number of Cantonments in
India and the number of Cantonment Boards in 1925 and 1935?

(b) Is there a Board in the Nowgong Cantonment in Bundelkhand ?
If not, what is the cause of a Board not having been set up there ?
" (¢) What is the population of the Nowgong Cantonment and the
snnual income derived from octroi and other sources by the Canton-
nent ?

(d) Which is the authority that assesses taxes?
what is it strength and who appoints it? ‘ .

(¢) How much does the Cantonment spend on education and sanita-
tion annually ?

If a committee,

Mr. @. R. F. Tottenham: (a) The number of Cantonments in 1925 was
89 and in 1985, 88.
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The number of Cantonment Boards in 1925 was 51 and in 1935, 44.

(b) to (e). A considerable portion of the Nowgong Cantonment was
retroceded to the Chhattarpur Darbar on the 30th September, 1985, and

the Cantonments Act ceased to apply to the station with effect from the
same date.

REFUSAL oF PERMISSION TO HAWKERS OF FoOD-STUFFS AT STATIONS ON
THE LUCENOW-BENARES SECTION OF THE EastT INDIAN RaAammwavy.

46. *Mr, Sri Prakasa: (a) Are Government aware that at the various
stations on the East Indian Railway on the Lucknow-Benares section,
even the licensed hawkers of food-stuffs like puries and vegetables are
not permitted om the platform at the time when the Calcutta-Punjab

Mail passes, in ihe intercst oi the restaurant car and the vefrechment
rooms ?

(b) Are Govermment aware that this entails great lardship cn such
passengers as do not take food from refreshment rooms ?

(c) Are Government prepared to issue instructions on the subject?

The Honourable Sir Muhammad Zafrullah Khan: (a) I understand
that no such orders have been issued, and vendors have never been
prohibited from coming on to the platform at mail or other train time.

(b) and (¢). Do not arise.

COUNSEL ENGAGED TO DEFEND THE SOLDIERS AT JUBBULPORE.

447. *Mr. Sri Prakasa: (a) Is it true that Government engaged coun-
sel to defend the soldiers accused of murder and other heinous crimes
at Jubbulpore, in the original and appellate courts?

(b) Will the cost of the defence be borne by the soldiers themselves
or will it fall on the taxpayer? If the latter, how much have Govern-
ment set apart for the purpose?

(¢) Are Government paying the expenses of the defence on the
ground that the soldiers are too poor to meet them themselves and on
application by them in this behalf, or is it a policy of Government to
meet all expenditure on the defence of their servants when put on trial
for alleged crime of even the most brutal sort?2. .

Mr. G. R. F. Tottenham: (a) Yes.

(b) The cost, amounting in all to Rs. 8,730, will fall on the tax-payer.

(c) Government have 'empdwered the military authorities to appoint
a pleader, advocate or barrister for the defence of British or Indian soldiers
charged with criminal offences before Civil Courts '

FORFEITURE OF THE PASSPORT OF MR. MASANI.

448, *Mr. Sri Prakasa: (a) Are Government aware that the Secretary
cf State for India stated in the House of Commons sometime back that
the passport of Mr. M. R. Masani was forfeited because of a speech of
Lis delivered in Bombay in reply to a ‘proposal of Mahatma Gandhi at
the Bombay Congress in 1934, in which he advocated violence ?
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(b) Will Government lay a copy of that speech on the table?

(c) If no such speech was delivered, are Government prepared to inform
the Secretary of State for India that it is not proper to make incorrect
snd unwarranted statements like this?

The Honourable Sir Henry Oraik: (a) No such statement was made
by the Secretary of State for India. In reply to a question in the House
of Commons, last July, the Under Secretary of State explained that the
passport was impounded and renewal was refused at the request of the
Government of India who considered that Mr. Masani’s activities in India
were such as to make it undesirable that he should be in the possession of a
passport for travel abroad.

(b) and (c). Do not arise.

CONDEMNATION OF THE DUFFERIN BRIDGE OVER THE GANGES AT BENARES.

449, *Mr. Sri Prakasa: (a) Is it a fact that the Dufferin Bridge over
the Ganga at Benares has been condemned as unreliable? If so, what
are the intentions of Government regarding that bridge?

(b) Do Government intend to build another bridge for railway traffic?

(c) Was a Committee appointed by the United Provinces Government
in 1926 to report about the bridge? If so, what were its conélusions
and what action has been taken on them?

The Honourable Sir Muhammad Zafrullah Khan: (a) No. Proposals
have been under consideration to strengthen the bridge in order to permit
heavy modern trains to cross it at unrestricted speed. It has been decided
to postpone this till the financial situation improves.

(b) No.

(¢) Government have no information.

AMALGAMATION OF THE BENARES CANTONMENT AND KASHI RATLWAY STATIONS.

450, *Mr. Sri Prakasa: Are Government considering the feasibility
and desirability of amalgamating Benares Cantonment and Kashi Rail-
way Stations and constructing a new railway station? If so, by what
time is the work likely to be taken in hand?

The Honourable Sir Muhammad Zafrullah Khan: No. The second part
of the question does not arise.

ACOOMMODATION FOR SOLDIERS AND ORDINARY PASSENGERS IN LowER
CLASSES ON THE RAILWAYS.

451, *Mr. Sri Prakasa: (a) Are Government sware that many inter-
mediate and third class compartments on the Indian Ballways are marked
a8 having carrying capacity for twice as many ordinary passengers 88
Soldierg? . .

(b) On what principle are the soldiers given more accommodation than
ordinary passengers ?
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(c) Are Government prepared to ask the Railway authorities to equalize

the position of soldiers and ordinary passengers so far as accommodation
is concerned ?

The Honourable Sir Muhammad Zatrullah Khan: (a) Yes, such marking

is provided to simplify the entrainment of troops when carriages normally
used for public traffic are employed for the movement of troops.

it (b) More accommodation is provided for soldiers to accommodate their

(c) In view of the explanation given in reply to part (b) Government see
no reason to alter the position in regard to ordinary passengers.

RESERVATION OF VACANCIES FOR ANGLO-INDIANS IN THE Custom HOUSES.

452, *Mr. V. V. @iri: Will Government be pleased to state whether
it is a fact that the Government of India have “decided that one half of
the total number of vacancies filled by direct recruitment in the Preven-

tive Department of each Custom House should be reserved for Anglo-
Indians ?

Mr. A. H. Lloyd: The Government of India have decided that one
half of the total number of vacancies filled by direct recruitment in the
Preventive Department of each Custom House (excluding Assistant Pre-
ventive Officers, Wharfingers and Assistant Wharfingers) should be reserved
for Anglo-Indians and Europeans domiciled in India.

Mr. T. S. Avinashilingam Chettiar: What is the reason for that reserva-
tion ?

Mr. A, H. Lloyd: That decision rests upon the decision of the Govern-
ment of India embodied in the Home Department Resolution No. F.-14/
17-B./83, dated the 4th July, 1934, in which tle subject will be found deait
with in sub-paragraph (8) of paragraph 9.

Mr. Lalchand Navalrai: Is that discrimination made because there are
no Indians available ?

Mr. A. H. Lloyd: No, Sir.
Mr. Lalchand Navalrai: What is the cause ?

Mr. A. H. Lioyd: I would suggest that the Honourable Member should
refer to the Hcme Department Resolution, dated the 4th July, 1934.

Mr. Lalchand Navalrai: Will the Honourable Member give me the
purport of that Resolution, so that I may put further questions?

_Mr. President (The Honourable Sir Abdur Rahim): It would perhaps
be better if the Honourable Member reads that Resolution.

Mr. Lalchand Navalrai: I only want a general purport which will help
me to put another question.
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Mr. President (The Honourable Sir Abdur Rahim): It would perhaps be
much better that the Honourable Member should read the whole thing.

Mr. Lalchand Navalrai: In that case, I should like to put another
question.

Mr. T. S. Avinashilingam Chettiar: May I know if we can put supple-
mentary questions after reading that Resolution tomorrow ?

Mr. President (The Honourable Sir Abdur Rahim): The Chair will con-
sider that. It does not necessarily follow that whenever any statement
is laid on the table, an Honourable Member is entitled to put a supple-
mentary question on that. Of course a separate question may be put
afterwards, after due notice has been given in the ordinary way.

Mr. Lalchand Navalrai: May I make a request? In cases we are being
referred to any former Resolution, it should be placed on the previous day

so that we may be able to know that. That is the procedure in the Pro-
vincial Councils.

Mr. A. H. Lloyd: This reference to the Home Department Resolution

was made in reply to a supplementary question, Sir,—not in reply to the
original question.

Mr. President (The Honourable Sir Abdur Rahim): Yes. Perhaps Gov-
ernment will consider whether, in the case of any statements to be laid on
the table, that statement could not be laid the day previous, so that
Honourable Members may have an opportunity of asking questions on it.

Mr. T. S. Avinashilingam Chettiar: We must know of the statement
being laid on the table, Sir.

Mr. President (The Honourable Sir Abdur R;him): The Chair thinks
whatever is feasible ought to be done in that direction. )

HONORARY MAGISTRATES ON THE EAsT INDIAN RAILWAY.

453. *Dr. Ziauddin Ahmad: (a) Is it a fact that the Railway adminis-
tration in the East Indian Railway pays one quarter of the fine levied by
the Railway Honorary Magistrates to the Honorary Magistrates them-
selves ?

(b) Is it a fact that the said Honorary Magistrates are also asked to

check tickets at the Railway Stations and on the running trains and are
given first class passes?

\ (c) Is it a fact that the Honorary Magistrates are also given free quar-
ters ?

N . int.

(d) Are the Members of the Legislative Assembly eligible for appoin
ment as Honorary Magistrates on the condition that they may be per-
mitted to keep half the fine they levy on the passengers ?

i i i is the

(¢) 1f the answers to preceding parts be in the affirmnative, 18 t
Lailway Administration pre-I;)ared to stop the appointment of its own Magls;
\rates and administer Reilway Acts through the judiciary of the country!
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The Honourable Sir Muhammad Zatrullah Khan: (a) No. All fines
levied are credited to the Government. ‘

(b) The reply to the first part is in the negative and to the second part
in the affirmative. : :

(c) No. .

(d) and (e¢). The appointment of Honorary Magistrates rests entirely

with the Local Governments and they are in the ordinary course sub-
ordinate to their respective District Magistrates.

CoST OF EACH QUESTION ASKED IN THE LEGISLATIVE ASSEMBLY.

454. *Dr. Ziauddin Ahmad: Has the Finance Department calculated
the amount which the tax-payers in India pay for each question asked
by the Members of the Legislative Assembly ?

The Honourable Sir James @rigg: I have seen various estimates ranging
from Rs. 75 to Rs. 200 but none of these was an official calculation and
I do not think that it is worth while trying to make an official estimate.
I am, however, clear that it would conduce to economy as well as to
comfort if Honourable Members could find it possible to restrict their
curiosity to matters of real public interest.

RECRUITMENT FOR THE WOMEN’S MEDICAL SERVICE.

455. *Dr. T. S."S. Rajan: (a) Will Government be pleased to state
the method of recruitment for the Women’s Indian Medical Service?

(b) Was the method adopted this year when the selection was made?

(¢) How many were selected and how many were Indiams, Anglo-
Indians and Europeans?

(d) What are their respective qualifications ?

(e) Are scholarships awarded to the selected candidates to proceed to

England for further studies? If so, for how long and what is the
amount of scholarship they receive?

(f) Is there amy condition attached to the receipt of the scholarship
and for their subsequent period of service?

(g) Is a spinster’s life a condition to the scholarship and subsequent
service ?

(b) Will Government be pleased to state the reasons for such a con-
dition if it exists?

(i) Will Government be pleased to state the reasons why recruitment
for the Women’s Indian Medical Service is not made through the Public
Service Commission ?

(j) What objections do Government have for not having a competitive
examination for the Women’s Indian Medical Service in this country from
among the women medical graduates?

Sir @irja Shankar Bajpai: (a) I would refer the Honourable Member t°
the answer given by me to part (a) of Dr. Khare’s question No. 1812 on
the 1st April, 1935.
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(b) ‘There has been no change in the method of récruitment.

(c) and (d). A statement giving the information is laid on the table.

(e) A scholarship of £200 tenable for one year is awarded to a member
of the ''ramning Reserve who may be selected for the service.

(f) Certain conditions are attached.

(8) No. A scholarship holder, if not already married, may not marry
during the period of the scholarship, il

(h) Does not arise.

(i) Because the Women's Medical Service is not a Government service.

(j) Government understand that the existing system of recruitment is
adequate.

Statement,

Persons selected in 1935 for admission to the Women’s. Medical Service from the
Training Reserve : ’

{1) Dr. Reuben, M.B.B.S. (Punjab). F.R.C.S. (Edin.),—(Indian).

{2) Dr. Alankaram, M.B.B.S. (Madras), M.R.C.S. (Eng.), L.R.C.P. (London),—
(Indian).

(3) Dr. Street, M.B.B.S. (Punjab), M.R.C.S. (Eng.), L.R.C.P. (London)—
(European).

Dr. T. 8. S. Rajan: Are not Government scholarship-holders permitted
to marry after they finish their period of training? ‘

Sir @Girja Shankar Bajpai: Sir, they are not Government scholarship-
holders, they are holders of scholarships given by the Countess of Dufferin
Fund. After completing their period of studies, they can marry.

Mr. S, Satyamurti: What is the answer to clause (d) of the question,
Sir ? :

Sir Girja Shankar Bajpai: I have stated that a statement giving the
information is 1aid on the table.

Mr. 8. Satyamurti: Are they uniform?
Sir Girja Shankar Bajpai: They are equally good.

Mr, N. M. Joshi: May I ask the Honourable Member to read out that
statement if it is not a very long one?

Sir @Girja Shankar Bajpai: I can read it out now-

“l. Dr. Reuben, M.B.B.S. (Punjab), F.R.C.8. (Edin.), —(Indian).

2 Dr. Alankaram, M.B.B.S. (Madras), M.R.C.S. (Eng.), L.R.C.P. (London),—
(Indian).

3. Dr. Strest, M.B.B.S. (Punjab), M.R.C.B. (Eng.), L.R.C.P, (London)—
(Kuropean).”’

Mr. S Satyamurti: What is the snswer to part (j)? What are the
reasons for not holding a competitive examination ?
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Sir Girja Shankar Bajpai: I have already stated that the Committes
tind that the present system is quite adequate.

EMPLOYMENT OF THE ‘“ DUFFERIN "’ CADETS AS OFFICERS.

456. *Mr, M. Asaf Ali: (a) Are Government aware that eight cadets
of the Training Ship ‘‘Dufferin’’, who have obtained their certificates of
competency are now without employment and that employment will have
to be found for 27 more cadets who are likely to obtain their certificates
of competency early in 1936 ?

(b) Will Government be pleased to state whether they have received
any representation from the Members of the Governing Body of the Train-
ing Ship ‘‘Dufferin’’ on the subject of employment. and are they aware
that the question of the future employment of the cadets of that ship
‘“‘Dufferin’’ as officers has been causing them serious anxiety ?

(c) Are Government aware that while the Peninsular and Oriental
Company have refused to employ duly qualified cadets of the Training
Ship ‘‘Dufferin’’ as Officers on their boats, the B. I. with their very large
number of steamers have employed only four cadets as officers and have
given the Governing Body to understand that they would not be able tc
take in future duly qualified cadets as officers on their steamers according
to their previous undertaking ?

(d) Are Government aware that the Asiatic, the Moghul and the
Nourse Lines have not employed and do not propose to employ duly
qualified cadets of the Training Ship ‘“Dufferin’’ as officers desnite the
undertaking given by them ?

(e) If the answer to parts (a), (b), (¢) or (d) be in the affirmative, will
Government be pleated to state whether they are prepared to attach condi-
tions as regards the training and the employment of Indians as apprentices
and officers on board the steamers of the companies which have been
getting annual subsidies for the carriage of mails according to the assurance
given by Government ir reply to question No. 1201 put in the Legislative
Assembly on the 23th March, 19352

(f) If the answer to part (e) be in the affirmative, will Government be
pleased to state what steps they propose to take to attach such conditions
as regards the training and employment of Indians as apprentices and
officers in connection with annual subsidies that have been given to the
B. I., the Peninsular and Oriental and other Companies for the carrage
of mails?

The Honourable Sir Muhammad Zafrullah Khan: (a) I may explain
that boys take their examinations for Certificates of Competency in various
ports of the world and at different times and considering the casual natur2
of their employment, statistics necessarily differ from day to day. It is
thus possible to give approximate figures only. So far as Government
are aware, the position towards the end of 1935 was that 44 ez.Dufferin
cadets had obtained their Certificates of Competency as 2nd Mates, of
whom 42 had found employment in the Merchant Service, in posts con-
nected with the sea (e.g., Bengal Pilot Service, Port Trusts) or in other
non-mercantile marine posts (e.g., Royal Air Force, Flying Clubs), thus
leaving two certificated ez-cadets without employment. The number of
ez-cadets who were likely to obtain their Certificates early this vear was
23.
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qb) Yes.

(c) Yes, but I might mention that of the four ez-cadets
officers by the British India Steam Navigation Company orf: lllllx;)sy egin::
joined: the Bengal Pilot Service. Government are not aware that any
«communication of the nature referred to has been received by the Govern-
ing Body from the British India Steam Navigation Company.

(d) As regards the employment of cz-Dufferin cadets by the Asiatic
:Steam Navigation Company, I would refer the Honourable Member to the
zeply given by me on the 4th February, 1986, to parts (c) and (d) of
Pandit Krishna Kant Malaviya’'s starred question No. 8. With regard to
the Mogul and the Nourse Lines, they have not so far employed any ez-
Dufferin cadets. Government are not aware that these companies have
expressed any intention not to employ qualified cadets of the ‘‘Dufferin’"

(e) and (f). No firms are getting annual subsidies, but I assume that
the Honourable Member is referring to those firms that receive under
«contracts (which are not annual) payments for the carriage of mails. If
80, the answer is that the question will be considered when the contracts
expire. 1 may add that the Governmeni of India have made no contract
-with the Peninsular and Oriental Company.

Sir Muhammad Yakub: Has the attention of the Government of India
been drawn to a letter addressed by Mr. Master in reply to Mr. Dow’s
letter to the Governing Body of the ‘‘Dufferin’’, and, if so, may I know
if Government have taken any action on the points raised in that letter?

The Honourable Sir Muhammad Zafrullah Khan: I shall want notice
of that question,

Mr. T, S. Avinashilingam Chettiar: When is the next remewal of con-
tract for the mails ?-

The Homourable Sir Muhammad Zatrullah Khan: I cannot say. The
Honourable Member should ask my Honourable colleague in the Indus-
tries and Labour Department.

Mr. T. S. Avinashilingam Ohettiar: For how many years has it been
‘renewed last ?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable
Member must ask the Honourable Member for Industries and Labour.

Mr. T, S. Avinashilingam Ohettiar: May I ask the Honourable Mem-
‘ber for Industries and Labour as to when the contract for mail will be
Trenewed ?

The Honourahle Sir Frank Noyce: To which contract is the Honourable
Member referring ?

Mr. T. S. Avinashilingam Chettiar: To the contract with the Penin- -

Sular and Oriental Company ? B
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The Honourable Sir Muhammad Zafrullah Khan: I have already said:
that the Government of India have made no contract with the Peninsular
and Oriental Company.

NEGOTIATIONS IN REGARD TO THE DEVELOPMENT OF THE TUNGABHADRA,

457. *Prof. N. G. Ranga: (a) Will Government be pleased to state at
what stage are the negotiations which are supposed to be carried on between
thé Government of India and Governments of Bombay, His Exalted
Highness the Nizam of Hyderabad and His Highness the Maharaja of.
Mysore, ir regard to the development of the Tungabhadra project? ‘

" (b) When the tribunal to decide upon the respective shares of the Gov-
ernments interested in the waters of the Tungabhadra, is likely to be-
appointed ? ’

~ The Honourable Sir ¥Frank Noyce: The attention of the Honourable-
Member is invited to the reply given to Mr. Ananthasavanam Ayvyangar's-
starred question No. 307 on the 12th Fekruary, 1986.

Prof. N. G. Ranga: It is more than a year since the Madras Goveran-
ment asked for the appointment of a tribunal. Will the Government of
India consider the advisability of expediting the matter of appointing a
tribunal 2 ‘ E :

The Honourable Sir Frank Noyce: I am quite prepared to read the
reply 1 gave to Mr. Ananthasayanam Ayyangar the other day, as my
Honourable friend was not here then:

“*The Government of India have suggested to the Governments of Mysore, Bombay,.
Madras and Hyderabad that a Court of Arbitration should be appointed. Their-
replies are under examination. I am not yet in a position to say whether a Court of
Arbitration- will be appointed or when it will meet. The terms of reference .which
Bve_d'bee’:l_ put tentatively to the Governments concerned, will require very careful
eonsideration.’’ )

I may add for the information of my Honourable friend that the reply
from the Government of Hyderabad was only received two or three weeks
ago.

SALE OF PoSTAL STAMPS T0 RAILWAY PASSENGERS.

458. *Prof. N. G. Ranga: (a) Are Government aware of the fact that
Railway pessengers are unable to get postal stamps from the Railway
Mail Service offices, when they are kept open, that the Railway Mail
Service officials refuse to sell them before 2 p.M., and that this refusal to:
s¢l] stamps even when.the offices are kept open causes wuch inconveniance:
to Railway passengera? . .

(b) If the answer fo part (a) be in the affirmative, are (Government
prepared to see that crders arc issued to the Railway Mail Service office

to sell stamps to Railway passengers at all office hours?

_Thte Honourable Sir Frank Noyce: (a) Government .sre aware that
leviva.y passengers cannot purchase postage stamps trom - Railtvay Mail
Service offices at all hours of the day and night when the offices are open,

1
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but it 18 not correct to say that Railway Mail Service officials refuso to
sell stamps before 2 p.M. Under departmental orders they are required
to.sell stamps to the public only at specified hours which are fixed to
suit local requirements consistently with the number of staff and the
exigencies of work.

(b) Heads of Circles are already empowered to arrange for the sule of
stamps at Railway Mail Bervice offices at suitable hours, consistently with
the needs of porting and mail work in such offices. The Director-General
is, however, issuing orders to-them to examine the matter again and to
extend the sale of postage stamps to the maximum number of hours
practicable.

Mr, Lalchand Navalrai: May I know if the sale of stamps takes place
in all the mail services?

The Honourable 8ir Frank Noyce: As far as I know.

INDIANISATION IN THE ORDNANCE FACTORIES.

459. *Mr. Ghanshiam Singh Gupia: (a) What are the rules or principles
guiding appointment and promotion to the permanent non-gazetted estab-
lishment in the Indian Ordnance Factories, with respect to Indians and
non-Indians appointed by the Government of India? o .

(b) Is there any scheme of Indianisation in this branch? If so, how
is the scheme being worked or is it progressing ? S

(c) Is any preferential treatment or facility given to Indians over non-
Indians with a view tc speed up Indianisation, and if so, what ? _

-(d) Is it a fact that Indians have to pass written and practical tests:
before confirmation and that non-Indians have not got to do so?

. (e) Is it a fact that in the Gun Carriage Factory, Jubbulpore, one
Mr. W. F. Bagyett has been confirmed as an Assistant Foreman without
any test ? o -

(f) Is it a fact that he has superseded muny Indians senior in service
and possessing better qualifications ? If so, will Government kmﬂy men-
tion their names ?

(g) If the answer to part (f) be in the negative, will Government kindly
state the qualifications of Mr. Baggett and of those that are superseded.
by him ?

Mr @. R. ¥. Tottenham: (a), (b) and (c). I lay on the table a copy

of the rules. It will be seen that their underlying purpose is to encourage
Indianisation, and that preference is to be given to ex-factory tragged

apprentices. .
(d) Under existing rules such tests are applicable to all men of Asiatic

domicile. They do not apply to men of non-Asiatic domicile who have
invariably had special training snd qualifications before appointment.

j ified.
e) Under the rules Mr. Baggett was not subject to the tests spect
e("zas, hbwev;', only confirmed as Assistant Foreman after a peried of

trial during which he officiated in that grade. B2
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(f) He superseded nine Indians (and also two Europeans) who were
senior to him in service. None of the nine, however, possessed the neces-
sary practical qualifications for the post to which he was appointed. I
lay on the table a list of their names {md qualifications.

(g) Mr. Baggett served a full ~apprenticeship in England and hsd a
sound training there as a mechanical engineer. He also has nine years
experience of industrial conditions in this country.

Rules for appointment and promotion in the non-gazetted ranks of Indian Ordnance
and Clothing Factories.

The permanent establishment in the non-gazetted ranks of the Indian Ordnance
and Clothing Factories is recruited from the following sources :

(1) Persons of non-Asiatic domicile recruited through the High Commissioner-by
selection from the United Kingdom.

(2) Persons of Asiatic or non-Asiatic domicile appointed in India by the Gov-
ernment of Indis.

(3) Promotion by selection from the temporary establishments of the Indian
Ordnance and Clothing Factories.

2. With regard to (1) recruitment from the United Kingdom is restricted to the
grades of Assistant Foreman and Foreman to an extent which is limited by the
Inability to recruit in India personnel with the requisite technical qualifications.

With regard to (2) recruitment in India is ordinarily made through the agency of
the Public Service Commissiou, but may, under special circumstances, be made direct.
Special circumstances include appointments by selection of Ordmance and Clothing
Factories ex-apprentices.

With regard to (3) promotion to the post of Chargeman has in the past been
considered the highest promoction to which all but most exceptional Indian trained
employees can aspire. Such promotion has been given by way of reward for long,
%&ithfu! and technically skilled service without stress being laid on educational quali-

cations.

3. With a view to pursuing with certain steps the policy of Indianization, it is
mecessary to lay down clear and well defined rules to govern both selection and
appointment of men of Asiatic domicile who will be not only qualified to take employ-
ment as Chargeman or Assistant Foreman but who will be likely also further to
qualify for promotion to the next higher grade.

4. The following considerations, subject to the proviso in paragraph 5 below, will
guide in the first place recommendations for any appointment of men of Asiatic

domicile to the permanent non-gazetted establishment of the Indian Ordnance and
Clothing Factories :

(1) The individual must have a good educational record, both general and
technical, but no exceptional achievement will be required.

(2) The individual must display all round intelligence, a natural aptitude for
shop work, good habits, and good health. genee, ) et

(3) The individual must possess tact and some force of personality.

Note.—*‘Good educational record, both general and technical’’ implies an educatiom
at least equivalent to that laid down for apprentices.

- o:it fippointments will be filled by recruitment preferably in the following order of
(1) Qualified ex-apprentices of Ordnance and Clothing Factories;

(2) Senior Bupervisors on the temporary establishment, other th . tices
of Ordnance and Clothing Factgie.; » other than ez-apprenti

{3) Outside recruitment ir India;
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Bubject to the following proviso :

Up to, but not including the year 1940, an Indian trained eniployee holding an
appointment as senior supervisor may if he has had long, faithful and
technically skilled service and is specially recommended by the Superin-
tendent and if he is of such an age that he would normally retire before
any question of further promotion is likely to arise, be promoted to
Chargeman without undue stress being laid on his lack of educational
qualifications.

6. With the exception of promotion under proviso in paragraph 5, no individual
will be confirmed in an apvointment in any grade on the permanent non-gazetted
establishment unless or until he has passed written and practical tests, approved by
authority, relating to: .

(a) Workshop production.
(b) The particular trade of the appointment.

(c) Testing and inspection.

A probationary period of 1 year will if necessary be allowed during which the
tests must be passed.

7. The conditions under which direct recruitment on probation from Mechanical
Engineering exz-apprentices nf Ordnance and Clothing Factories may be made, are :

(i) For appointment as Chargeman . Minimum shop experience (preferably Home)
of two years, subsequent to the completion
of his apprenticeship training, plus supervis-

ing experience.
(ii) For appointment as Assistant  Minimum shop experience (preferably Home)
Foreman, of 5 years, subsequent to the completion of
his apprenticeship training, plus supervising
experience.

8. The conditions under which direct recruitment on probation, from Ordnance and
Clothing Factories’ ex-apprentices, other than Mechanical Engineering, may be made
will be governed by the considerations given in paragraph 4 above, subject to specific
trade qualifications required for the appointment being satisfied.

Direct recruitment under these conditions will not be made for appointments of
higher grade than that of Chargeman.

9. The conditions under which outside recruitment may be made will, in the case of
recruitment, through the Public Service Commission, be governed by the conditions
prescribed by Government, and in other cases by the considerations given in paragraphe
4 above, subject in both cases to specific trade qualifications required for the appoint-
ment being satisfied. :

Statement.

— i lish to 5th Standard. No apprenticeship. N'o
- Ml'.\ Ragghoo Ram. smdwdﬂ%:% ° or"lp outside experience. Reached Chargeman’s

grade by virtue of long service:

i —. i . Possesses 2nd class Certificate of Competency
% Mr. Dharam Singh. Matm:ﬁgzi In(t’lian Boiler Act. No .apprentlce.shlp. His
entire service has been on the Maintenance side of the

Factory.

i Certificate of Proficiency in Electrical
> Mrl Golab Chand.—Matncullal’c;ineeP;c;:sges?a C. Schoole Generator and Motor Desigr
course. No apprenticeship. No Home or outside

experience. Essentially specialised ‘on Electrical work.

4 ia: i to 4th Standard. No apprenticeship. No Home or
Mr. Kanhia Lal—Stadied l:)I:Jt,side experience. Reached Chargeman’s grade by

virtue of long service.
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5. Mr. Rahimatullah.—Can read and write Urdu. -No apprenticeship. No Home or
outside experience. His trade is that of a Blacksmith.

6. Mr. Narbad.—Studied up te 3rd class. No apprenticeship. No Heme or outside
experience of a responsible nature. Reached Chargeman’s
grade by virtue of long service.

7. Mr. 1. 8. Sinha.—Passed S. L. C. Examination. Completed 3 years’ course in
Mechanical Engineering at P. M. V. College,
Brindaban, and obtained diploma. Holds 2nd class
Engineers Competency Certificate under the Boiler
Inspection Act and is a member of the Institute of
Production Engineers and Fellow of Royal Society of
Arts. No apprenticeship. No Home experience. His
service has been entirely in Drawing Office.

8 Mr. S. B. Chatterjee.—Matriculate Completed apprenticeship in Gun Carriage
Factory in Fitters and Erectors in 1925. No Home or
outside experience. Was considered for the appoint-

| ment under reference but was not as well qualified
practically nor had the shop experience possessed by
Mr. Baggett.

9, Mr. M. N. Lahiri.—Matriculate and passed a Mechanical Engineering Examination.

Possesses 1st class Certificate of Competency under

Indiau Boiler Act. No Home experience. Has been
emploved during his entire service on the steam raising
side of the Factory.

Note.—The appointment for which Mr. Baggett was selected was a specialised
‘appointment in the Machine Shop.

Mr, Ghanshiam Singh Gupta: What was the practical training that
was wanted in the nine Indians who were superseded ?

Mr. G. BR. F. Tottenham: The actual appointment in this case was a
special appointment in the machine shop which required a particular
knowledge of a particular branch of mechanical engineering.

Mr. Lalchand Navalrai: Were they heard before they were superseded ?

Mr. G. R. ¥. Tottenham: They were not heard, because their qualifi-
cations were well known from their records.

Mr. Lalchand Navalrai: Is it the policy of the Government to condemn
a man unheard ?

Mr. G. R. F. Tottenham: There was no question of hearing a man.

It was a matter for the authorities to decide who was the best qualified
for the post.

Pandit Lakshmi Kanta Maitra: Were not these’ men in possession of
special qualification ?

Mr. G. BR. ¥. Tottenham: Several of the men who were passed over
‘were specialists in other departments; for instance, one had specialised in
<lectric work, and he would have been unfit for this particular appoint-
ment; another had specialised in drawing work, which was of no use to
this appointment; others were chargemen who had been promoted for long

and faithful service and whose educational qualifications were insufficient
‘or this special post.
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Mr. Ghanshiam 8ingh @upta: What are the educational qualificati
.of Mr. Baggett? : lonal qualificatiors

Mr. G, R. ¥. Totenham: Notice.

‘Mr. T. 8. Avinashilingam Ohettiar: With reference to part (d), will
«overnment consider the advisability of formulating uniform rules both
. for Kuropeans and Indians ?

Mr. G. B. ¥ Tottenham: When the apprentice scheme on which this

. ‘measure of Indiapisation is based has proceeded further, no doubt the

rules may be revised; but the apprentice scheme has only been going for

:a limited number of years, and we have not yet got a sufficient supply
from that source.

' Mr. T, 8. Avinashilingam Chettiar: In how many years does the Hon-
.ourable Member expect to get a sufficient supply ? ’

Mr, G, B. ¥, Tottenham: I cannot say exactly.

LocAL GOVERNMENTS CONSULTED IN RESPECT OF THE CRIMINAL Law
AMENDMENT ACT CERTIFIED BY THE GOVERNOR GENERAL.

"460. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether the Local Governments were consulted in i‘espéct ‘of the
Criminal Law Amendment Aect, certified by the Governor
General during the Simla Session;

{b) what their opinions were; and

{c) whether all Local Governments supported the Bill, and, in doing
so, whether they consulted, or forwarded the opinions of the
Ministers in charge of the Transferred subjects, and, if so,
what their opinions were ?

“The Honourable Sir Henry Craik: (a) Yes.
(b) Local Governments were in favour of the Bill.
(¢) Government have no information, and in the public interest are not

sprepared to obtain and give the information asked for.

Mr. S, Satyamurti: When Local Governments give their opinion, do
ithey give the opinion only of the Governer's Executive Councillors, or of
the Local Governments as a whole?

The Honourable Sir Henry Craik: The Local Government as a whole,
that is the Governor in Council.

- Mr. S. Satyamurti: That is to .say, including the Ministers also.

The Honourable Sir Henry Oraik: I have no infprmation as to the
sonsultation with Ministers. The Government for this purpose, being a

served subject, is the Governor in Council.
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Mr. S. Satyamurti: May I take it therefore that, in. obtaining the
opinions of Local Governments, the Government of India follow the prin-
ciple that, with regard to the reserved subjects they get only the opinion
of the Governor in Council, that is the Governor’s. Executive. Councillors.
only, and with regard to the transferred subjects, they get the opinion
of the Governor acting with the Ministers, and the Executive Céuncillors ¥

The Honourable Sir Henry Oraik: I cannot say whether this is the
uniform rule. But the Honourable Member will see from the Act that in
regard to Reserved Subjects, the Local Government is the Governor in
Council, and in regard to transferred subjects, the Local Government is
the Governor acting with his Ministers. That is the correct constitutionab
position. '

Mr. S. Satyamurti: That is an obvious thing. But I am asking, Mr.
President, whether, in obtaining the opinions of Local Governments, Gov-
ernment observe that distinction, that is to say, obtaining the opinions
only of the reserved half in regard to reserved subjects and obtaining the-
opinions only of the transferred half in regard to transferred subjects;
that is to say, when they ask for the opinions of Local Governments as a.
whole.

The Honourable Sir Henry Oraik: Government follow the spirit and
the letter of the constitution.

Mr. S. Satyamurti: I want to know what is the letter and the spirit,.
which they followed in this respect.

Mr. President (The Honourable Sir Abdur Rahim): The answer ap-
pears to be quite clear. Government means the Governor and the Execu-
tive Councillors, in regard to a reserved subject.

Mr. S. Satyamurti: I am asking whether, in this particular case, they
consulted only the Governor and his Executive Councillors, or the Gover-
nor acting with his Ministers, or both ?

The Honourable Sir Henry Oraik: The Honourable Member had s
perfectly clear answer on that. They consulted the Local Government,
that is, in regard to a reserved subject, the Governor in Council. Nothing
can be clearer than that.

Mr. S. Satyamurti: Therefore, what is the answer to clause (c)?

The Honourable Sir Henry Oraik: The answer to that question is that.
Government have no information as to consultation with Ministers.

Mr. S. Satyamurti: Will Government call for the information ?
The Honourable Sir Henry Oraik: No, Sir.
Mr. S. Satyamurti: Why not ?

The Honourable Sir Henry Craik: Because it is not in the public
interest to give it.
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Mr. S. Satyamurli: What is the public interest? At thi

r ? > th

questions may be refused to be answered by Government on l:her?li’a a.}}
this magnificent phrase ‘‘public interest’’. )

Mr. President (The Honourable Sir Abdur Rahim): As regards consuit-
ation among the mempers of the Government themselves, it must be lett
to Government to decide whether they are prepared to disclose such con-

sultation.

Mr, S. Satyamurti: We have no control over the Executive Councillors-
or the Governor, but people have got control over the Ministers. We
want to know, in the public interest, what the opinions of those Minis-
ters were. I submit, there can be no higher public interest than that.

Mr. President (The Honourable Sir Abdur Rahim): Then, the Ministers:
ought to be questioned in the proper Council.

Mr. S. Satyamurti: That cannot be done, because, if we ask ques-
tions there about a matter concerning the Government of India, they will
l-)e dis:illc.)wcd as not concerning the Local Government. We want the
information on which we can go to their constituencies and tell them:
that these are the Ministers whom they are keeping in power.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has got the answer. Next question.

Duries AND CONSTITUTIONAL POSITION OF THE CABINET SECRETARY.

461. *Mr. S. Satyamurti: Will Government be pleased to state:
(a) the duties of the Cabinet Secretary;

(b) the reasons for the creation of this post; and

on the one hand, towards the Gover-

hi titutional position,
(c) his constitu > towards the members of the:

nor General, and, on the other,
Executive Council ?

The Honourable Sir Henry Craik: (a) and (b). I would refer fhe‘
Honourable Member to the reply which I gave to his starred question:
No. 417 on the 16th September, 1935.

(¢) I find some difficulty in understanding exactly what information
the Honourable Member desires and cannot usefully add to my previous-

* reply to the Honourable Member.
Mr. S. Satyamurti: Has the Cabinet Secretary been appointed now "
The Honourable Sir Henry Craik: Yes, Sir.
Mr. S. Satyamurti: Who is he?
The Honourable Sir Henry Oraik: Sir Eric Mieville.
Mr. S. Satyamurti: What are his duties now?
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The Honourable Sir Henry Craik: That I explained in reply to the
Honourable Member’s. question on the 16th September last.

Mr. S. Satyamurti: What are the main categories of duties he is now
_:actually discharging?

The Honourable Sir Henry Craik: That is confained in the previous
.answer which I gave.

Mz, 8. Satyamurti: May I know what is the answer to clause (c)?
.My Honourable friend said he cannot understand the question. I cannot
“understand his difficulty; it is a simple straightforward question.

‘The Honourable Sir Henry Craik: The gentleman in question is
‘Secretary to the Executive Council of the Governor General.

Mr. S. Satyamurti: Has he anything to do with the Governor General ?

.The Honourahle ‘Sir Hanry Craik; He is also the Governor General's
Private Secretary, and that is a perfectly distinct capacity. He is holdiug
_two offices, one being a personal appointment under the Governor Genera

and the other being Secretary to the Executive Council.

Mr. 8. Satyamurti: Is it possible for him to reconcile these two duties?
The Honourable Sir Henry Oraik: Yes, Sir.

PosT or LABOUR SUPERVISOR ON THE EAST INDIAN RAILway.

462. *Dr. N. B. Khare: Is it a fact that a post of Labour Supervisor on
4he Railways is in existence? If so, will Government please state:

(a) whether it is a fact that the office of the said Labour Supervisor
is located under the stairs near the European Refreshment
Roome at Howrah Station on the East Indian Railway, with
an indication board ‘‘Labour Office’’;

(b) whether it is a fact that the said Labour Supervisor is often seen
attending arrival and departure of every train from Howrah
Station on the Bast Indian Railway with a white band around
his head engraved ‘‘Labour Supervisor’’ in blacks;

(c) whether it is a fact that the duties of a Labour Supervisor on

%a_ilways‘ are to see the working of the Hours of Employment
ules;

{1) whether they are aware that whenever any complaint against the
working of Hours of Employment Rules is m:§e to the
Labour Supervisor at Howrah Station on the East Indian
Railway, it remains unattended to and no investigation what-
soever is made by him;

(2) on what stations on the East Indian R:ﬂihvays similar Labour
Supervisors are posted; .

(f) on what salary and conditions of service the Labour Supervisors
are engaged; : e e

B
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O {g) whether the Labour Supervisors control the working and discipline
‘g?o:rgvsit;oizolifst, a:lld 1ff 80, why they are designated as Labour
visgr; stead of cooly jamadars _°". ,I,nép_ecth or S?Per-

(h) whether it is a fact that Government informed this Ho he
they think that the word *‘Cooly”’ is the appropriate l:vs::rd ?ﬁ
ﬂmy are ,not - prepared to .change it into ‘‘Labour” or

worker’’; and if so, why and under whose orders these
Supervisors under a contractor are allowed to exhibit the word
“Labour.”’ on their heads; and o

{ whe:fher Clovernment propose to order the removal! of the word
Labonr’ from the heads of Labour Sapervisors, and if not
why not? o PR ’

The nonomb}o sir Muhammad Zatrullah Khan: As regards_the first
part of the question there is a post of Supervisar .of Railway Labour to
ook after the working of the Hours of Employment Regulations on those
ailways on which these regulations have been. ..given statutory effect.
‘With regard to the latter, the reply is as follows: ' '

(a) No. The ofice to which the Honourable Member is
referring is not that of the Supervisor of Railway JLiabour but
of another official who is employed by a coolie contractor
for the purpose of exercising supervision over. the coolies and
also to see that the travelling public are properly served.

(b) Yes. The Labour Supervisor attends trains at the Howrah
Station. ‘

(¢) No. The Honourable Member js evidently confusing this
Labour Supervisor with the Supervisor of Railway Labour
whose duties are to look after the working of the Hours of
Employment Regulations on the railways on which these
regulations have been given statutory effect and who 18
assisted fin the execution of these duties by Inspectors of
Railway Labour. None of the latter officials are located at

Howrah Station:

(d), (e) and (f). Government have no information as the Labour
Supervisors to which the Honourable Member refers are not

Government servants.

(g) As regards the first part of the question the reply is in the
affirmative. As regards the latter part the Labour Super-
visors to  which the ‘Honourable ~ Member _refers are
contractors’ employees and the Railway Administration has
no concern with their designation cr other conditions of

service.

b first part is in the affirmative and as regar(!s
(&) The anewer t0 e 1 woul invite the Honourable Member’s

the latter part 1 would k
attention to my reply to part (g) of the question.

(i) Government do not consider their intervention is called for.
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DETENTION OF THE 8-DowN HowRAH-DELHI EXPRESS AT CAWNPORE ON THE:
7TH DECEMBER, 1935.

463. *Dr. N, B. Khare: Is it a fact that a detention of considerable-
smount was caused on the 7th December, 1935, to 8 Down Delhi-How-
rah Express train at Cawnpore? If so, will Government please state:

(a) the cause and the period of detention;

(b) whether the passengers were put to inconvenience through the:
said detention; ’

(c) whether it is a fact that this detention was caused by a Rail-
way Engineer, holding a pass to travel from Cawnpore to.
Howrah;

(d) whether the said Engineer belongs to European or Anglo-
Indian community;

(¢) whether the said Engineer was accompanied by & lady. of his
own community;

(f) whether the said Engineer and the said lady travelled thrqug'l.l-
out in a ‘“First Class’’ compartment reserved for ‘‘Ladies’;

(g) whether the suwid compartment was stencilled with the word
‘‘Ladies’’;

(h) whether Gents are entitled to travel in a compartinent reserved
for exclusive use of ladies;

(i) under what authority the said Engineer travelled in a com-
partment reserved for exclusive use of ladies;

(j) whether it is a fact that other lady passengers en route could
not entrain the compartment in presence of a gent travel-
ling therein;

(k) whether the Railway Administration prosecuted the said rail-
way servant under section 109 of the Indian Railways
Act, 1890, and if not, why not; and

(1) whether the Governor General in Council now proposes to order
the prosecution of the said railway servant and the Agent,
and if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) The train was
detamed for seven minutes owing to the difficulty of finding accommoda-
tion in a crowded train for two first class passengers.

(b) No.

(c) Yes. The Engineer was travelling from Cawnpore to Dhanbad.
(d) European.

(e) Yes, by his wife.

(f) and (g). Yes.

(h) No.

(i) and (j). The Agent, East Indian Railway, states that the Engineer
had previously asked for endeavours to be made to accommodate him and
his wife by this train and on arrival at the station he was shown a coupé
compartment marked for ladies as the only accommodation available on the
train. One of the station staff thought that there was no objection to the
Engineer accompanying his wife in this compartment and he agreed to
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do so on the understanding that he would vacate it i

if
1o be accommodated. At no time throughout the jouar‘:l);yot(;gr ;idy 133(1
passenger require accommodation. y y

(k) and (1). No. This was not considered nec
action could be taken. eoessary as departmental

ALLEGED RACIAL DISCRIMINATION IN THE MATTER OF REFRESHMENT Rooms
AT THE HOWRAH STATION.

464, *Dr. N. B. Khare: (a) Is it a fact that at Howrah 8tati
the East Indian Railway Refreshment Rooms are provided foi mga:]]:
community ?

(b) Is it a fact that the European Refreshment Room i
Upper Class Waiting Rooms ? P m is next to ths

~(c) Is it a fact that the Supervising Staff (Station Superintendert,
Deputy Station Superintendent, Platform Assistant Station Masters,
Head Ticket Collector, Luggage and Parcel Supervisors, Station Ser-
geants, etc., etc.) are all European cum-Anglo-Indians? B

(d) If the replies to parts (a) to (¢) be in the affirmative, will Gov-
ernment please state: .
(i) whether it is a fact that the Indian Refreshmen Rooms are

not permitted to serve the Indism gentry with morning teas,

whereas the European Refreshment Room is only permitted
the service; and if so, what the reasons for this discrimi-

nation are;

(i) whether they are prepared to lay the agreements of each Refresh-
’ ment Room on the table of this House;

(iii) whether it is a fact that there is a picket gate near the cash
office at Howrah Station, the key of which is in exclusive
possession of the Manager of the European Refreshment
Room, and if so, why and under whose order;

(iv) whether they are aware that the privileges of key involve illicit
sale snd traffic which is shared by the Supervising Staff; and

(v) whether Government propose to take action against. these
abuses and racial discrimination; and if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) The first_and
‘wecond class refreshment rooms at Howrah are open to all communities.
In addition, there are separate refreshment rooms for Hindus and

‘Muhammadans.

(b) The refreshment rooms adjacent to the upper
for upper class passengers.

(c) Yes.

(d), (i). No.

(i) I am placing in the Library of the House a copy of the agr
which are somewhat lengthy.

class waiting rooms are

eements
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(i) The key of the picket gute near the cash office is kept by the
Treasurer of the :East Indian Railway and not by the manager of the
refreshment room.

(iv) No. .
(v) Does not arise.

TravELLING TICKET INSPEOTORS ON THE Easr INDIAN ‘RAILWAY AND
TRAVELLING TICKET EXAMINERS ON THE NORTH WESTERN RAILWAY.

.. 466. *Dr. N. B. Khare: Is it a fact that the Government of India in
their Resolution No. 4863, dated 4th December, 1891 have stated:-‘

“The Government of India have always been careful to exercise the right of
altering rules with due consideration for the rights of their servants. The ordinary
course -adopted to prevent hardship arising from any change of Rule found necessary
has either to defer the introduction of the change for Bome time after its publication,
or to give the officers affected the right of chosing whether they shall come under
operalion of the old or of the new rules.”

If 8o, will Government please state:

(a) whether it is a fact that the Travelling Ticket Inspectors on
the East Indian Railway were recruited prior to 1lst June.
1981, by the Accounts and Audit Department; and if: so,
on what terms of pay and allowances and eonditions -of
. service; A
(b) whether it is a fact that the Travelling Ticket Examiners on.
' the North Western Railway were vecruited prior to 1st June,
1931 by the Accounts and Audit Department, and if so, on.
what terms of pay and allowances and condition of service;

(c) whether prior to 1st June, 1931, the Travelling Ticket Inspec-

" 'tors on the East Indian Railway and the Travelling Ticket

Examiners on the North Western Railway were for all prac-

tical purposes classed as ‘‘Running Staff’’ along with the
Locomotive and Traffic Staff; :

(d) whether prior to 1st June 1931, the Travelling Ticket Inspectors
on the East Indian Railwary and .the Travelling Ticket Ex-
aminers on the North Western Railway were governed
by tke provisions of paragraph 362 of the State Railway
Open Line Code, Volume II; and if so, the date and the
number of correction slip amending, modifying or annulling
the said paragraph;

(e) the authority who is competent to justify the application or

' non-application of paragraph 862 of the State Railway Open-
Line Code, Volume II, after 1st June, 1981;

(f) whether it is a fact that the allowance paid to the Travelling
Ticket Inspectors on the East Indian Railway and the Tra-
velling Ticket Examiners on the North Western Railway priot
to 1st June, 1981, was to the extent of 75 per cent. classed
as pay;

(g) the authority who is competent to deprive the said staff of sny
part of pay without an award of punishment;

(h) whether it is a fact that the Travelling Ticket Inspectors on
the East Indian Railway and the Travelling Ticket Exam-
iners on the North Western Railway were from 1st June,
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J7 07 1881, not paid the allowance to the ext "5 per. cen*

, I ent of 75 per ven*

classed as pay; and 1f.so, under what pamgraph Pe;{ ce:i‘

NSta?e Railway Open Line Code, or Fundamental Ruls or

“Article of the Civil Service Regulations, or Resolution of

i} fl;r};e G;(;lvergmen: of India or Order in Council or Despatch.-
m the Becretary of State, this all

o e o xs,’:.s_ owar'lge:; classed as Py

(i) whether the Governor General in Council considered the spiri

_ of the said Besolut-ion No. 4863, dated 4th Decembte:: iggit
‘before depriving these employees of their allowance; and if
‘not, whether the GGovernor General in Council now proposes
to give with- effeet from the lsy Jume, 1931, the Travelling
Ticket Tnspeetors on tire East Indian Railway and the Travel-
ling Ticket Examiners on the North Western Railway who are
affected by the amended rule, the right of choosing whether
thoy shsll ‘come under the operation of the nid or of the new
rules, in terms of the said Resolution No. 48¢8, dated 4th
December, 1891°?

g The. Honourable 81: Inhamma.d Zafrullah' Khan: The reply to the
first part of the question is in the affirmative. As regards the rest of the-
questicn, the reply is as follows: ' '

(a) The staff referred to were, prior to the introduction of the Crew

" System in 1926, .recruited by the Accounts Depattment.

I .lay on .the . table of the House a statement giving the
information required in the latter part of the question.

(b) The staff referred to were, prior tc 1928, under the Chief Auditor,
North Western Raflway. I lay a statement on the table of
the House giving information required in the latter part of
. the question.
(¢) Prior to 1st June, 1981, travelling ticket checking staff werc
*" treated as running staff for the purposes of mileags allowance.
{d), (e), (g)," (h) and 1i). “Prior to 1st June,; 1931, Travelling Ticket
Inspectors on the East Indian Railway and Travelling Ticket
Fxaminers on the North Western Railway were in receipt of
mileage allowance. From 1st June, 1931, they geased to be
treated as running staff so fur as the grant of mileage allow-
ance was concerned as their posts were abolished and they were:
offered and they accepted posts of Travelling Ticket Exa.mm-
ers on the East Indian Railway and Special Ticket Examiners.
' on the North Western Railway which did not entitle them to
mileage allowance. The guestion. of allowing them an option
%o retain the old or the new scales does not, therefore, arise..
Government, hdwever,; sanctioned, purely as an ex gratia .

measure, an -gnhanced consolidated allowance to persons who

had origimally -held posts of Travelling-T§cket Inspeg’mrs on
the E(l);tin;ndian Bai‘gva and Travelling Ticket Examiners on
the North Western Railway. oo
" . (f) Yes. ‘'Phese allowandes: up-t6 & timit of 75 per - eenb. o pav
-0 proper were treated as pay for the purposes of leave sa.lary?,
provident fund and gratuity.
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Statement showing the scales of pay of the travelling ticket inspectors on the Kass
Indian Railway who wers members of the Accounts department prior to the intro-
duction of the Crew system in 1926.

East Indian Oudh and
Railway Rohilkhand
scale, Railway scale,
Head travelling ticket inspectors . 220—20—300 220—20—300
Travelling ticket inspectors . . 130—10—200 170 —10—200
130—10—160
88—8—120

60—4—64—8—120 60—4—64—8—80
Mileage allowance was allowed at the following rates :—
Staff on rates of pay of Ra. 120 per mensem and over . Rs. 2-0-0 per 100 miles.
Staff on rates of pay less than Rs. 120 per mensem . Ras. 1-4-0 per 100 miles,

Their other terms and conditions of service were similar to those of other non-
ypensionable subordinate railway employees.

_Statement showing the scales of pay of the Travelling Ticket Examiners on the North-
Western Railway who were members of the Audit Department prior to their
being transferred to the Operating Department.

Pay,

Rs,
Travelling Ticket Examiners, Grade I . . . 50—5—95
”» EH] » ”» ]I . . . 100—10—180
” ” ” ” III . . L lso'_lo_zlo

Rate of Mieage.
Rate of mileage

Salary. per 100
. miles.
Re. Rs, a, p,
50—60 . . . . . . . N . . 1 00
61—95 . . . . . . . . 1 40
100 . . . . . . . . . . 1 80
105 and over . . . . . . . . . 200

The conditions of their service were the same as those of the staff in other categories
-of the North-Western Railway borne on the non-psnsionable establishment and who
:sign the usual service agreement.

Dr. N. B. Khare: It is said in the reply that the posts of Travelling
"Ticket Inspectors were abolished; may I put it to the Government that
these posts were not abolished? Will Government, in this connection,
lay on the table the affidavit filed on behslf of Government in the Court
of the Subordinate Judge, Lucknow, in the case of Mohan ILal, Travelling
"Ticket Inspector, wersus the Secretary of State?

The Honourable 8ir Muhammad Zafrullah Khan: T will require notice
-of that question. If my Honourable friend will supply me with particular#
-of that document, 1 shall look into it.
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PosiTION OF THE CHIEF ACCOUNTS OFFICER AND HIS STAFF ON THE Easrt
INDIAN Ramway.

46@, *Dr. N. B. me: Is it a fact that the Chief Accounts Officer
and his .staﬁ are subordinate to the Agent, East Indian Railway, and for
all practical purpcses they are under the orders of the Aueni?

Mr. P. R. Rau: No, Sir.
RACIAL DI1SCRIMINATION ON THE EAST INDIAN RAILWAY.

467. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Are
Government aware that on the East Indian Railway in general and the
Moradabad Division in particular, the racial discrimination is at its zenith
in respect of grant of quarters, electric current, electrification of quarters,
uniform, ete., to Indians and Europeans cum Anglo-Indians? If so, why
and under what rule ?

The Honourable Sir Muhammad Zafrullah Khan: No.

RACIAL DISCRIMINATION IN THE MORADABAD DIVISION OF THE EAsT INDIAN
RaLway.

468. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Is it a fact that the request for electrification of staff quarters occupied
bv the Indian subordinates in grade below Rs. 126 is refused in the
Moradabad Division of the East Indian Railway? If so, whether a similar
request of the European and Anglo-Indian subordinates in grade below
Rs. 126 was ever refused? If not, why not?

(b) Will Government please state whether any European and Anglo-
Indian subordinates in grade below Rs. 126 are occupying electrified
quarters; and if so, why in preference to those Indian subordinates who
are in a higher grade ?

(c) What action has been taken against the gazetted staff, who are
upholding the racial discrimination; and, if none, why not?

(d) When is th's evil likely to be eradicated from the Moradabad Divi-
sion ?

The Honourable Sir Muhammad Zafrullah Khan: I have called for
information and will lay a reply on the table of the House in due course.

A

STarF oF THE INDIAN Ramway CONFERENCE ASSOCIATION.

469. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Is it & fact that the Indian Railway Conference Association is a portion of
State Railways under the Government of India?
‘(b) Is it a fact that the officers of the Indian Railway.' Conference
Association are the Gazetted Officers under the Crown of Indl;\? 1
i , overseas pay. Dassage money, leave salary,
traégl)litIl: ltexa;)xist.hzchﬁf :ﬁe officers or'; the Indian Railway Conferet:lce
Association are debited to the State Railways Revenues? If so. under

what head of the Railway Budget, provisions are made?
c
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Mr. P. R. Rau: (a) No.
{b) No. Services of Government officers are, however, sometimes lent
to the Indian Railway Conference Association.

(c) The expenditure of the Indian Railway Conference Association is
divided in certain proportions between railways who are parties to the
‘Conference, among whom are included Siate Railways. The payment by
State Railways are included in ‘Other Eapenses’ in Demand 6G-Miscel-
laneous Expend:ture. -

EDUCATIONAL ASSISTANCE TO THE CHILDREN OF THE RATLWAY STAFF
READING IN THE HINDU aND MusLiM UNIVERSITIES.

470. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Is
it a fact that the late Oudh and Rohilkhand Railway in Weekly Gazette,
No. 4 of 22nd January, 1921, sanctioned educational assistance to the
children of staff reading at the Hill Schools mentioned in the rules? If
50, will Government please state:

(a) whether it is a fact that the Divisional Superintendent, Mora-
dabad, in his Circular No. 12/151/28-E., dated 12th October,
1981, informed the staff that the said assistance is also
applicable to the children reading at the following boarding
schools in the plains:

(i) La Martimere High School for Girls, Lucknow;
(ii) La Martimere College, Lucknow;

(iii) Loreto Convent High School, Lucknow, and
(iv) St. Francis School, Lucknow;

{b) whether it is a fact that the Railway Board have decided that
the Indian employees of the late Oudh and Rohilkhand Rail-
way, who have elected the rules sanctioned in the said
Weekly Gazette are eligible for assistance;

{c) if the replies to parts (a) and (b) be in the affirmative, whether
those rules recognize the Lucknow University to which those
Schools and Colleges at Lucknow are affiliated; what arrange-
ments exist in those hill and plain schools to bring up the
children of Hindu, Sikh, and Muslim staff according to their
respective faith and religion; and if none, why the assistance
is restricted only to those schools; and why the Universities
of Benares and Aligarh were not included in those rules when
thev made applicable to Hindus, Sikhs, and Muslims alike;
ard -

(d) whether the Governor General in Council propose now to extend
the benefit by inclusion of the Hindu and Muskm Universi-
ties, and if not, why not?

The Honourable 8ir Muhammad Zafrullah Khan: The reply to the
first part of the question is in the affirmative. As regards the latter
portion the reply is as follows:

(a) Yes, I would, however. add that the four schools referred to were
recognised by the Oudh and Rohilkund Railway from +he
1st April, 1921, with the approval of the Railway Board.
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(b) Yes, if admissible under those Rules.

{c) The Rules referred to recognised only certain schools and not
any universities. Assistance was limited to the employees
who sent their children to the recognised schools only. Under
the new rules educational assistance, if admissible, is given
to all employees who send their children to any boarding
school away from the station at which they are posted owing
to the absence of a school of the requisite standard at that
station. -

(d) No. The present rules, a copy of which will be found in the
Library of the House, are the same for all communities.

PoLicY OF STATE RATLWAYS IN CERTAIN MATTERS.

471. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Will
the Governor General in Council please state the policy on Indian State
Railways in respect of:

(a) minimising the accruing rights of the non-gazetted staff;

(b) abolition of posts in a grade or gcale of pay other than minimum;

(c) creation of posts in a grade or scale of pay other than the
minimum;

(d) transfers from one class to another class from one cadre to
another, from one group to another, from one branch to
another, ste.;

(e) “‘put off”’ duty;

(f) suspension; and

(g) rectification of errors, mistakes, abuse of power?

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable
Member will specify details of cases that he may have in mind T shall

endeavour to furnish a reply.

“Pyr Orr ’ DUTY AND “ SUSPENDED FROM ~’ DUTY ON STATE RAILWAYS.

472. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Wwill

Government please state:
(a) the difference between ‘‘put off”’ duty and ‘‘suspended from
duty: .
(b) the rate of pay admissible during the period of ‘‘put off” duty;
(c) whether any inquiry, investigation or charge sheet is necessary
when an employee is ‘‘put off”’ duty; aad .

¢ " dut ian State
{Q) under what Fundamental Rule, “‘put off”" duiy on .Indmn
@ Ruilwavs is permissible; and, if none, what action has been

taken to stop this abuse, and if not, why not ?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (d). r{;e
Fundamental Rules authorise neither the “‘putting off”” duty nor t 2
“suspension’’ from duty of an employee‘a'nd Gpvernment arehp%t .aw;;t
of any abuse. This is purely an administrative matter whic ﬂl: not
within the scope of the Fundamental Rules. Depending upon the ct

eumstances, ‘‘put off * duty and “gyspended from” duty may mea121 the
\ c
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same thing or different things. Also full pay or pay, in accordance witly
the Fundamental Rules, may or may not be admissible and an enquiry,
investigation or charge sheet may or. may not be necessary.

MILEAGE ALLOWANCE GRANTED TO THE TBAVELLING TiCKET EXAMINERS ON
THE BUBMA RAmLways.

473. *Dr. N. B. Khare (on behalf of Mr. Muhammavd Azhar Ali): Wilk
Government please state:'

(a) whether it is a fact that the Travelling Ticket Fxaminers on the
Burma Railways are still paid mileage allowance;

(b) whether it is a fact that in 1934 the Railway Board directed the
Agent, Burma Railways, to withdraw the mileage allow-
ance and replace it by daily or consolidated allowance uide
reply to unstarred question No. 212 (c) asked on the 19th
March, 1934 ;

(c) whether it is a fact that in spite of these directions from the
Railway Board, the Agent, Burma Railways, has declired
to withdraw mileage allowance and the matter is still -inder
consideration as acknowledged in reply to umstarred question
No. 302 asked on the 9th April, 1935; and

(d) whether it is a fact that the Travelling Ticket Exawiners cn
the Burma Railways are still classed as ‘‘Running Staff”
and that the same class of employees on the East Indian and
the North Western Railways have ceased to be classed as
‘““‘Running Staff’’, vide reply to unstarred question No. 302,
asked on the 9th April, 1935, and if so, what are the reasons:
for this differential treatment ?

The Honourable Sir Muhammad Zafrullah Khan: With your permission,.
Sir, I propose to reply questions Nos. 473 and 474 together. There has.
been correspondence, but orders were issued in January, 1936, to the
Agent, Burma Railways, that consolidated monthly travelling allowance
instead of the mileage allowance should be granted to the Travelling
Ticket Examiners employed on that railway. Governmert regret that
they cannot place the correspondence on the table of the House as these
are documents for departmental use not intended for publication.

MILEAGE ALLOWANCE GRANTED TO THE TRAVELLING TICKET EXAMINERS ON
THE BURMA RAILWAYS.

1474. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Will
Government please state:

(a) whether it is a fact that the Agent, Burma Railways, has so far
disagreed with the Railway Board and has declined to with-
draw mileage allowance paid to the Travelling Ticket
Examiners; and

(b) whether it is a fact that the Agent, Burma Railways, has held
that this withdrawal of mileage allowance will be a deviation
from the existing rules and the policy of the administration;

+For answer to this question, see answer to question No. 473.
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and if not, whether Government propose to lay on the table
& copy of the correspondence which has passed between the
Agent and the Railway Board on the subject or state the
grounds on which the Agent differs from the Railway Board ?

MILEAGE ALLOWANCE PAID TO RoAD VAN-CLERES ON THE NORTH WESTERN
RamLway.

475. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Al): Will
Government please state:

(a) whether it is a fact that the Railway Board directed the Agent,
North Western Railway, to withdraw the mileage allowance
paid to the Road Van-Clerks or Van-Checkers and if so,
whether the Agent agreed or disagreed to do so;

(b) on what grounds the Agent disagreed or otherwise; and

(c) whether Government propose to lay on the table the corre-
spondence which passed between the Railway Board and the
Agent on the subject?

The Honourable Sir Muhammad Zafrullah Khan: The question whether
the Van Checkers on the North Western Railway who were appocinted
prior to 8th March, 1934, should continue to draw mileage allowance
which they have hitherto been drawing or be given daily allowance accord-
ing to the rules in force is under consideration of Government and final
orders have not yet been issued.

FUND OF STATE RAILWAYS SPENT ON THE INDIAN RaAmLwaY CONFERENCE
ASSOCIATION.

476. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Arising out of the reply given in this House to starred question No. 565
on the 26th February, 1935, that the Indian Railway Conference Associa-
tion is not owned, worked or controlled by the Government of India, will
Government please state whether the following provision has been made
in the North Western Railway, Revised Estimate, 1934-85, and Budget

Estimate, 1935-36, page 1:

“About 5 lakhs is provided for the construction of the combined office buildings
for the ;a.ilw:;k Cle;:ilfg koounts and for the Indian Railway Conference Association
and of quarterg for their staff, which are urgently required to alleviate the present
unsatisfactory state of affairs’?

(b) If the answer to part (a) be in the afﬁrmative, will Govemz.neltl':
please state why the funds of State-owned Railways are spent on priva
bodies which are not owned, worked or controlled by the Government
©of India?

‘Mr. P. R. Rau: (a) Yes.

i i iation i ired to pay rent
b) The Indian Railway Conference Association 18 requirec to J
for (t-h)e buildings constructed by Government for it. This charge is included
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in the annual expenditure of the Indian Railway Conference Association
which, as I have already explained, is met by contributions from railways
who are parties to the Association.

APPLICATION OF NEW LEAVE RULES ON STATE RAILWAYS.

477. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): With
reference to the replies given to this House to starred questions Nos. 677
and 752, asked on the 5th and 8th March, 1935, respectively, and to un-
starred question No. 205, asked on the 9th March, 1935, regarding applica-
tion of New Leave Rules on State Railways, will Government please state:

(a) whether it is a fact that the staff recruited by the Controller of
Railway Accounts in 1928 and before April 1930, for the
Training School for Accountants, Calcutta, were never warned
of the promulgation of the said rules;

(b) whether it is a fact that no declaration of any kind as requi;éd
under the rules was ever obtained from the said staff;

(c) whether it is a fact that the instructions issued by the Railway
Board in respect of the promulgation of the said rules were
never communicated to the said staff;

(d) whether it is a fact that the said staff on abolition of the said
school were brought under the said rules; and if so, why;

(e) what the number of the said staff was; and

(f) whether the Governor General in Council propose to extend the
privilege of option to the said staff as is given to the staff
in service before April, 1930; and if not, why not?

Mr. P. R. Rau: (a) and (b). It had been notified to the Chief Accounts
Officer, East Indian Railway, to which the Training School was attached,
that the staff appointed on or after the 1st September, 1928, would be liable
to be brought under the new leave rules when promulgated. It was un-
necessary to warn: the staff concerned individually or to take a declaration
from each of them.

(c) Tt is not usual or necessary to communicate to individuals, on their
appointment, orders which are already in force.

(d) Yes, for the reasons stated in the reply to parts (a) and (b) of this
Guestion.

(e) Four.

(f) For the reasons I have just stated Government do not propose to:
grant the option.

SUPERVISION AND CONTROL OVER THE BUDGET ESTIMATES AND EXPENSES
BY THE RAILwAY BoaRrD.

478. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Has
the attention of the Governor General in Council been invited to Minute
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Sheet No. A. W. 2894, dated the 26tL J i
Venables, Agent, East Indian Railway, Lrea,clllilrllag’: %?%ibnilgg?’(’l by 4. V.

“The Railway Board in their leiter No. 1564-B
> . -B of 10th i
tl;a;o the gross earnings of the State Railways durin(; the ﬁi:n:v’v: ﬁ’nm‘mfp&‘.’“’d out
:i;lz year have fallen considerably and emphasise the necessity for ri ‘do 1o Hnan-
expenditure. So far as this Railway is concerned the position is as filllo;?-nomy n

1934-36. 1835-36. i Difference.
Lakhs. Lakhs. ‘ Lakhs.
Gross Earnings to end of May . . 341-20 33129 1 10-00 (Dn.)
. 1 :
Working expenses to end of May . 165-82 16650 ! *7 (Up)
I

It will be seen that the Earnings have fallen durin i
€ b ng April and May 1935 by 10,00,000
si: &mg:::dthv:w; nlllepxsle rai:)lg. May 1934 and the working Expenses have increased by .73

The question of economy, therefore, remain

s one of great urgency, and every effort
must be made to seek fresh methods of increasing earnings uci ondi
and of retaining the ground gained last year. g earnings, of reducing expenditure

I would draw your attention to my Mi i i

y Minute Sheet (Joint Circular) No. 556/A.E. 2834,
dated 10th January, 1935, and Minute Sheet No. A.( E. 2834, date.)d 5th Felﬁruary 1935
and request you to see that these orders are strictly observed.

As a result of investigations made by the Organisati - i

A t ganisation Department savings amount-
U;Ig to Rs. 18,00,G00 have been effected during the past year, a large proportio'rgl of which
should be Annual Recurring Savings and we must ensurc that these savings are main-
tained during the current year.

All proposals for economy and for attracting new traffic should receive the mosS
careful consideration.

* The maximum efficiency and economy can only be obtained by constant acrutiny and
investigation into every item of expenditure and no saving iston small to be ignored.”

If so, will Government please state:

{a) whether the Budget for 1935-36 was scrutinised by the Finan-
cial Commissioner for Railways, and if so, what the items
were in the Budget which are over and above 1934-35 and
what the reasons were for such an excess given by the Agent;

{b) what the reascns are for the increase of the working expenses;

(¢) why and to what extent the amounts were re-appropriated from
one head to another of the Budget Estimates for the years
1933-34, 1935-36;

(1) wheti:er Government, as an experimental measure, propose to
withdraw from the Agents the powers delegated in respect of
the following matters and to examine the results after a
year’s working, and if not, why not, namely:

(i) creation, abolition and revision of pay of non-pensionable poste
(gazetted and non-gazetted) on a scale of pay over and above

rupees twenty per mensem;
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(ii) the recruitment, appointment or confirmation, promotion or
reduction, removal, discharge or dismissal of staff (gazetted
and non-gazetted) on a scale of pay over and above rupees
twenty per mensem;

(i) the grant of allowances of any description to the staff
(gazetted and non-gazetted);

(iv) the write off of losses of any description;
(v) the remission of dis-allowances of any description;

(vi) the grant of any contribution or payment from Capital or
Revenue Funds towards any institution;

(vii) the grant of bonus of any description;

(viii) the grant of compensation for damage to property through
any cause;

(ix) the payment of claims decreed by a Court of Law or settled
out of a Court of Law; h

(x) the refund of fares, freight and similar other earnings involving
any amount;

{xi) the incidence of any Law charges;

(e) whether Gcvernment, as an experimentsl measure, propose to
prohibit the Agent from re-delegating powers to any officer in
establishment matters and examine the working of a year
and 1if nct, why not?

Mr. P. R. Rau: Government have not seen the Minute Sheet referred to.

(2) The budget was scrutinised by the Railway Board and the amount
provided for 19383-86 was not in excess of the revised estimate for 1934-85.
Excluding the emergency deductions from pay, it was 4 lakhs lower owing
to less repairs and maintenance charges of goods vehicles and rail motors.

(b) Excluding emergency deductions from pay, the working expenses
4l the end of November, 1935, amounted o 7444 lakhs 98 compared with
7524 lakhs in the corresponding period of last year—a reduction of 8 lakhs.

(e) The inforration is nob aveidable. RBesppropristions witkin e 5520
deraand are within the powers of the Agent.

{d) and (¢). Wo. Government see no resson to make any change In
the present rufes.

Mr. S. Satyamurti: Have Government examined this matter from the
financial point of view, and ‘have they come to the conclusion that the
Agents can be trusted even in these days of financial stringency to carry
out their desires, with regard to meticulous and careful scrutiny, to avoid
all avoidable expenditure ?

Mr. P. R. Rau: If every one of these cases were to come up to the
Railway Board, the work in the Railway Board would become impossible to
carry out.
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SUPERVISION AND CONTROL OVER THE AGENTS BY THE OFFICERS oF THE
Ramwway Boarp.

479. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): Will
Government please state:

(a) the insc{.ances of irregularities over which the Agents were cen-
sured;
(b) the cases in which the Agents were overruled;

(c) the cases in which the Railway Board rejected the proposals of
the Agents;

(d) the cases in which sanctions to grants were withheld or refused;
(e) the case where the proposals regarding the revival of posts were
rejected in the interests of economy; and

(f) the cases in which sanctions with retrospective effect were
granted during the years 1981 to 1935?

The Honourable Sir Muhammad Zafrullah Khan: The information is not
readily availuble and Government consider thet its eollection would involve
an amount of time and labour not likely to be justified by results; and I
1ight wdd nor would it be in the public interest to supply the information
-even if it were readily available.

‘OCCUPATION OF QUARTERS BY THE SUBORDINATE STAFF ON LEAVE ON THE
EastT InpiAN Rammway.

480. *Dr. N. B. Khare (on behalf of Mr. Mubammad Azhar Ali): (a)
Will Government please state the period for which the subordinate staff
on the East Indian Railway, who are entitled to rent-free quarters, are
permitted to occupy the quarters (i) when they proceed on privilege leave
-during service; and (ii) when on privilege leave prior to retirement?

(b) Is it the duty of the suthority sanctioning the privilege leave to
inform the employee whether he has to vacate quarters or not

{c) Ts the employee charged schedule rent or rect at outsider's rate if
he elects to retain the quarters while on privilege leave?

The Honourable Sir Muhammad Zatrallah Khan: (a)°Subordinate staff
entifled 10 rent-free guarters are not as @ -:uie'\)ermitted to remain in t.h“e:‘r
‘puarters when they proceed on privilege leave ('whet}’:er during active service

or yrior to retirement) as their quarters are invariably required o omer
whalft.

/2 Do - _ .

(P Ay azpmas sannt AL K0 ro1ain his guarters ll"fﬂ{é' on priviiegs
IS N TR e h e s lied ased G @ vaquueed’
pay rent at the outsiders’ rate.

PROMOTION OF ASSISTANT ACCOUNTS OFFICEES ON THF. EAST INDIAN RAILWAY.

ad Azhar Ali): (a)
481. *Dr. N. B. Khare (on behalf of Mr. Muhammad

Will Government please state whether the promotions of Assistant icc%unti?
Officers to the posts of Accounts Oflicers. grades I and TII, on frhﬂ (‘BB—
Indian Railway, are made by the Chief Accounts Officer or by the Con

troller of Railway Accounts?
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(b) Are these promotions made on seniority, and if not, on what basis ?

Mr. P. R. Rau: (a) Promotions to the Indian Railway Accounts Service
are made by the Government of India.

(b) Promotions are made by selection from subordinate ranks, due regard
being paid to merit and seniority.

APPOINTMENT OF Goops CLERKS ON THE EAST INDIAN RaiLway.

482. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Is it a fact that in the rules for the recruitment and training of the sub-
ordinate staff on the State-managed Railways framed by the Railway
Board and issued by the Agent, East Indian Railway, with his Circular
No. 548/A.E./2460, dated the 1st October, 1932, the avenue of promotion
to the post of Goods Clerk is from Assistant Goods Clerks or Assistant
Transhipment Clerks ?

(b) Is it also a fact that the Divisional Superintendent, East Indian
Railway, Howrah, has, in his Circulars Nos. 62 and 44 of 1931 and 1932
respectively, stated that the Agent had decided that promotions to the
post of Goods Clerk would henceforth be made only from among those
who had passed the Goods Accounts Examination ?

(c) If the answers to parts (a) and (b) be in the affirmative, will Gov-
ernment please state whether the conditions laid down and referred to in
parts (a) and (b) have been observed by the Divisional Superintendent,
Howrah, when filling up the vacant post of Goods Clerk, Ramkristopore ?

The Honourable Sir Muhammad Zafrullah Khan: (2) In the rules for the
recruitment and training of subordinate staff on the State-managed Railways
issued by the Railway Board, the normal channel of promotion to the post.
of Goods Clerk is as stated in the question.

(b) and (c). Government have no information. These are matters of
detailed administration in which full powers have been delegated to the
Agent to whom a copy of the question has been sent for information and
such action as he may consider necessary.

ENCOURAGEMEN OF SPORTS AMONGST THE STAFF AND THE DUTIES OF SPORTS
OrricERs ON THE EastT INDIAN Ramwwav.

483. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Will Government please state whether the Railway Board have issued any”
instructions regarding the encouragement of sports amongst the staff and
the duties of Sports Officers on the East Indian Railway? If so, will
Government please lay a copy of the same on the table of the House,
and if none, do Government propose to frame and issue rules?

(b) Is it a fact that:

(i) there is & Sports Officer attached to the Howrah Division of
the East Indian Railway; and if so, since when the present
incumbent is at Howrah;

(ii) his activities consist of giving every facility to a fixed set of
fifteen men at Howrah who take part in every game, such:
as hockey, football, tennis, etc.;
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(i) other members of the staff are
part in these games;

(iv) other members of the staff are
th%se fifteen men in order tha
an

(v) the pay of these men is not debited to the S ort, i
I 1 ] s Fund b :
drawn against posts in which they are nomixlljally em[?loyegt'? *
(c) Will Government please state whether the playing of games is to

be confined to a fixed set of men, and if not, what faciliti
offered to the remainder of the staff at Howrafx ?W b focilities have been

~ The Honom:able Sil: Muhammad Zatrullah Khan: (a) Government have
issued general instructions to Railways that staff should be encouraged to

take part in sports, but do not consider it necessarv to issue anv rules on
the subject. ) .

(b), (i). There is no special sports officer attached to the Howrah or
any other division. Generally, the work pertaining to sports and athletics
on this division is entrusted to one of the senio~ scale officers of the division
who does it in an honorary capacity in addition to his own normal duties.
Mr. Whitby, Superintendent, Commercial, has been working as sports
officer on the Howrah division since the 23rd December, 1935.

(ii) and (iii). The reply is in the negative.

(iv) During the time that the representatives of the division are taking
part in the tournaments they are treated as being on leave and their work
is carried on by the rest of the staff or by special reliefs.

(v) Yes.

(¢) The reply is in the negative. Every institute on the division is duly
informed and each institute has the right and does press the claims of its
nominees for selection by the divisional committee. Generally selections
are held after timely notice has been given to the Honorary Secretaries of
the institutes on the division to nominate the players to compete for the
trials.

not given opportunities to take

made to perform the duties of
t they may have daily practice:

FIXATION OF SENIORITY OF THE SUBORDINATE STAFF ON THE EasT INDIAN
RAmLway.

484. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Is it a fact that there are conflicting orders in regard to the fixation of
seniority of the non-gazetted subordinate staff other than the Engincering
Department staff on the East Indian Railway?

(b) Is it also a fact that:

. (i) the Divisional Superintendent, Moradabad, in his No. E.T.-10,
33/A-S.M.A., dated the 10th August, 1933, has stated.
. ‘Until such time as you pass ths Goods Accounts Examination you will remain
Junior” ; .
(i) the Agent, Calcutta, in his No. A. E.-2178, dated the 22nd
September, 1933, has stated:

“The relative seniority of men in a grade or class will normally be reckoned from
the date each was confirmed in thet grade or class’.

“Note.—An exception to this rule will be when a man is given a higher rate

. : ; t
Pay than the minimum of the grade since a specific reason for"such a case mus
assumed. Beniority will then be determined by the rate of pey”’; and

of
be
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(iii) the Divisional Superintendent, Moradabad, in his No. E.-4/388’
T. C., dated the 6th November, 1988, has stated :

“The seniority is based on the length of service in the grade. Pay is not taken
nio account in determining seniority’ ?

(c) If the answers to parts (a) and (b), (i) to (iii) be in the affirmative,
will Government please state the rules which govern the fixation of senio-
rity of the non-gazetted subordinate staff (other than-those in the Engi-
neering Department) on the State-managed Railways, and whether the
same were communicated to the Agents and their subordinate officers
for compliance ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Government are
informed that the general orders issued by the Agent for the determination
of seniority of the subordinate staff apply to all the departments except
the Transportation and Commercial Departments. There are certain
difficulties which render the application of these orders to these Departments
inadvisable, but the Agent, East Indian Reilway, is looking into the ques-
tion for the purpose of ascertaining whether uniformity in future is possible.

(b), (i) and (ii). Yes.

(i) Government are informed that these extracts have been taken from
two separate letters issued on the 6th and 21st November, 1933. These
letters were issued by a junior officer on the division and were incorrect and
the mistake was subsequenily rectified.

(c) Agents of Railways have full powers to deal with questions of
seniority regarding the subordinate staff. No specific rules have been laid
down by Government in this connection.

PROCEDURRE IN DEALING WITH REPRESENTATIONS AGAINST ORDERS OF
DISCHARGE IN THE Ramway BoARD.

485. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
‘Will Government please state the procedure that is observed by the Rail-
way Board when dealing with any representation, appeal or memorial
against an order of discharge passed on a subordinate employee on the
State-managed Railways, when entertained by the Railway Board?

(b) Will Government state whether each of the issues either submitted
by the appellant or on his behalf, are examined by the Railway Board
and whether a decision is recorded in writing on each issue raised?

(c) Are such representations, appeals or memorials scrutinised to see
whether there has been breach of rules committed by the railway autho-
rities or by the appellate subordinates?

(d) If the answer to part (c) be in the affirmative, will Government
please state the procedure that is observed ,when it is established that
rules have been contravened by the railway authorities?

The Honourable Sir Muhammad Zafrullah Khan: The procedure for
dealing with the appeals, etc., from non-gazetted railway staff is laid down
in the ‘‘Rules regulating discipline and rights of appeal of non-gazetted
Railway Servants’’, a copy of which is in the Library of the House.
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PROCEDURE IN DEALING WITH APPEALS AGAINST ORDERS OF DlsanRcE
ETC., ON THE KEasT INDIAN Ramway. ’

486. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azh i

) . Ali):
Will Government please state the procedure that is observedz oarf th;)Eg.ﬁz
Indian Railway by the Agent, the Chief Operating Superintendent, the
Chief Commercial Manager and the Divisional Superintendents when deal-

ing with appeals from the subordinate staff against i
other disciplinary measures ? gainst orders of discharge end

_ (b) Are eagh of the issues submitted by the appellant examined, and
if 80, is a decision in writing recorded against each issue and is the é.ppel-
Lgntomformed of the decision arrived at on each of the issues raised by
im? .

(¢) Are all appeals carefully examined to see whether there has been
breach of rules or of orders from superior authorities committed by
the gazetted officers concerned, and if so, will Government please state
the procedure that is followed when it has been established that rules
and orders have been violated by the gazetted officers?

(d) What ramedies do the aggrieved employees hove when the appellate
authority declines to take any action in cases where it is admitted that
rules and orders have been violated?

(e) Is it obligatory on the Agent or the Railway Board to take diseipli-
nary action against those gazetted officers who have violated the rules?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (c). Govern-
ment are informed that appeals are dealt with in accordance with the '‘Rules
regulating discipline and rights of appeal of non-gazetted Railway servants’’,
& copy of whick is in the Library of the House. All appesls are carefully
examined and care is taken to see that the procedure laid down in the rules
is observed by the appellate authorities. If it is established that the rules
have been violated the appellate authority would naturally revise the orders
if the circumstances of the case warrant such action.

(d) An exployee may appeal or petition to the extent permissiBle
under the rules.

(e) The Agent will no doubt take such action as may be necessary
in the circumstances of a case. .

RECORDING OF VERBAL WARNINGS IN THE SERVICE BOOKS OF SUBORDINATES:
oN THE EASTERN BENGAL RAILWAY.

487. *Dr. N. B. Khare (on behslf of Mr. Muhammad Azhar Ali): (a)
Will Government please state whether there are any rules on the Eastern
Bengal Railway which permit gazetted officers to enter i the service
records of their subordinate employees verbal warnings alleged to have
been given by them ? P e .

r (a) be in the affirmative, will Government
Plea(:e) gffaigl ih:n:;:voired?rep:hat(ﬁ\nust be observed before such verbal warn-
ings can be recorded in the service records?

The Honourable Sir Muhammad Zafrullah Khan: (a) No.

(b) Does not arise.
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ALLEGED INCORRECT INFORMATION SUPPLIED BY THE AGENT, EAsT INDIAN
RAmLwaAY.

488. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Arising out of the reply given in this Housé on the 13th February, 1935,
to starred question No. 200 that Government are informed that owing to
retrenchment there has not been occasion for promotions in these offices
recently, but selection boards will be formed when necessary, will Govern-
ment please state whether the following officiating or permanent vacancies
took place during 1934 and 1935: .

(1) Office Superintendent, Divisional Superintendent’s Office, How-
rah, about September, 1934, vice Mr. O. E. Field;

(ii) Office Superintendent, Divisional Superintendent's Office, How-
rah, about August, 1935, vice Mr. M. N. Ghosh;

(iii) Office Superintendent, Divisional Superintendent’s Office, Asan-
sol, about December, 1984, vice Mr. A. K. Bannerjee;

{iv) Office Superintendent, Divisional Superintendent’s Office, Asan-
sol, about August, 1935, vice Mr. G. H. Bonnett;

{v) Office Superintendent, Divisional Superintendent’s Office, Luck-
now, about October, 1934, vice Mr. H. Billing;

(vi) Office Superintendent, Divisional Superintegdent’s Offite, Mora-
dabad, in 1934, vice Mr. S. N. Misra;

(vii) Office Superintendent, Divisional Superintendent’s Office, Dina-
pore, vice Mr. S. C. Ribbons; and

(viil) Personal Assistant to the Chief Operating Superintendent, Cal-
cutta, about August, 1934, vice Mr. F. B. Whaley?

.(b) Ii the answer to part (a) be in the affirmative, what disciplinary
action is taken against the Agent, East Indian Railway, for furnishing
incorrect information to this House? If none, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) The vacancies
i%f;;red to in the first part of the question took piace during 1934 and

(b) No action is called for against the Agent, East Indian Railway, as
he did not furnish any incorrect information. The ‘‘Rules for the recruit-
ment and training of subordinate staff’’, which provide for the appointment
of selection boards, do not apply to clencal staff. The posts of ‘Office
Superintendents’ are not specified as selection posts on the East Indian
Railway although the practice is to treat those and the post of ‘Personal
Assistant’ to the Chief Operating Superintendent as selection posts. Gov-
ernment are informed that permanent vacancies referred to in the first
part of the question were filled by selection boards but no selection boards
were appointed for filling officiating vacancies as this was not necessary.
nor do the rules require such a procedure to be followed.

FILLING UP OF CERTAIN VACANCIES ON THE EAST INDIAN RATLWAY WITHOUT
TRE MEDIUM oOF SELECTION BOARDS.

489. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Is it a fact that the posts of Office Superintendent in the various Divisions
on the East Indian Railway that fell vacant, either officiating or permanent,
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duyring 1934 and 1935, and that of Personal Assistant to the Chief -
i]l;g Sdup;erintendent in 1934 were filled without the medium ofesgé):ézi
oards ?

(b) Is it also a fact that the post of Office Superintendent is s selec-
tion post?

(c) Are Government prepared to take deterrent action in the matter
against the officers responsible for the promotions without the medium of
Selection Boards? If not, why not?

The Honourable Sir Muhammad Zafrullah Khan: I would invite the
Honourable Member's attention to my reply to his question No. 488 which
I have just given in this House.

ALLEGATIONS AGAINST THE STAFF OF THE MORADABAD DIVISION OF THE
EasT INDIAN RArmLway.

490. *Dr. N. B. Khare (on behalf of Mr. Muhammad Azhar Ali): (a)
Is it a fact that the Divisional Superintendent, Moradabad Division, on
the East Indian Railway has issued Circular No. 12/201/29-E., dated
August 20, 1935, on the subject of Economy in which he has stated:

““(c) Methods of attracting traffic.—This is a matter of special reference to Station
Masters, Goods and Coaching Clerks. I need hardly remind you that merchants
carefully calculate whether it is cheaper to send their goods and parcels by road or
by rail, and that if over and above the railway freight the amount they have to
pay as ‘‘Dasturi’” for receipts of wagons make it unecomomica] for them to use the
railway, you are directly responsible for loss of permanent revenue. It is being freely
stated in the Assembly, Press and elsewhere that the rapacity of the staff strangles
the free movement of merchandise”.

If so, will the Governor General of India in Council please state:

(1) what this “‘Dastur:” is and how it is paid;

(ii) what efforts, other than the said Circular, have been made by
the said Divisional Superintendent to eradicate the evil since
November; 1932, and if none, why not;

(iii) the names or number of the staff punished by the said Divisional
Superintendent since November, 1932, for accepting
‘““Dasturi’’;

(iv) whether they are aware that Transportation ‘I‘nspectql"§ (Super-
vising Staff) receive the share in the said Dasturi’’ through
their peons, znd if not so, the name of the Inspectors and
peons who have had permanent attachments and their pro-
ceeding on transfers in the same capacity; and the reasons .fqr
such permanent attachments even on transfers to other Divi-
sions; .

(¥) how the Divisional Superintendent became. aware of the practice
of “Dasturi’’ in his Division?

b) Do Goverument picpose to direct the Di ) b
iméle)diately withdraw thepcharge made by him against the staff on 3115
Division and to tender an unqualified apology tc workers through the
medium of a Circular? If not, are Government prepa;ed to permlli); d'e
staff to take legal action against such charges levelled against every subordi-

nate on the said Division? If not. why not?

Divisional Superintendent to
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The Honourable Sir Muhammad Zafrullah EKhan: Government have
seen the circular referred to by the Honourable Member, but do not con-
sider that it can be regarded as an accusation against any individual or
class of staff. It was only intended as a warning against the practice of
a possible evil which might act to the detriment of the Railway, and
Government do not consider any further action is called for.

Mr S. Satyamurti: What is ‘dasturi’’.
Sardar Sant Singh: Commission or bribery.

The Honourable Sir Muhammad Zafrullah Khan: I suppose, as the
Honourable Member has explained, it is commission: he appears to be
more conversant with it than I am.

Mr. S. Satyamurti: But have Government no information in the matter
at all?

The Honourable Sir Muhammad Zafrullah Khan: The only information
Government have is that allegations are sometimes made that perquisites
of this kind are demanded hy certain category of staff on certain occasions,
and, considering that that might possibly be so, this particular officer
issued a warning to railway servants that this must not happen.

Mr. S. Satyamurti: But have Governwment made any inquiries, or do
they propose to make any inquiries, into the truth or otherwise of these
allegations, which, according to the circular of the Divisional Superin-
tendent, are made frequently?

The Honourable Sir Muhammad Zafrullah Khan: So long as the
allegations continue to be vague and indefinite, it is vervy difficult for
Government to make any inquiry; but if definite allegations with parti-
culars were submitted, Government would be very glad to make an inquiry
and would be very glad of the co-operation of the public in the matter.

Mr S. Satyamurti: Have Government considered this very specific
statement in the circular:

“I need hardly remind you that merchanis carefully calculate whether it is cheaper
to send their goods and parcels by road or by rail, and that, if, over and above the
railway freight. the amount they have to pay as ‘dasturi’ for receipts of wagons make
it uneconomical for them to use the railway, you are directly responsible for loss of
permanent revenue. It is being freely stated in the Assembly, Press and elsewhere
that the rapacity of the staff strangles the free movement of merchandise.”

Have they considered the significance of the words ‘‘if over and above
the railway freight the amount they have to pay as dasturi for receipts
of wagons make it uneconomical for them’’?

The Honourable Sir Muhammad Zafrullah Khan: Yes.
Mr. S. Satyamurti: Ts it not taken as eranted in the rircular that
the dasturi is paid, but that the amount should be moderate, and

should not be so high as to make it uneconomical ?

The Honourable Sir Muhammad Zafrullah Khan: No. T hope not.
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o mﬁ- 8, Sstyamurti: Will Government make inquiry into the matter

m Iqmﬂe Sir. luh&mmd Zafrullah. Ehan: Government have
made inquiries on that circular and the reply is based on the reply io
those inquiries. If Government get any more definite information, they
-will make all possible inquiries.

Mg. S. Satyamurti: Is the Honourable Member aware, ag even humble
folk like me are aware, that it is a very common practice on a)l raii-
ways that nobody can get a wagon, unless palms are oiled? :

The Honourable Sir Muhammad Zafrullah Ehan: T am not aware that
this is a very common practice; but I am aware that in the Railway
Department, like all other departments, there are black sheep, and 1
shall only be too glad, as I have already said, if specific cases are brought
to the notice of the administration, in which case they can take action.
;I‘hhe administration will be very glad to have such cases brought before

em,

Mr. S Satyamurti: Will Government appeal to my Honourable
friend, the Home Member, and ask the C. I. D. to turn some of their
attention to this subject of corruption in the railways and other depart-
ments, and to bring bad cases to notice?

The Honourable Sir Mubammad Zafrullah Khan: The Railways are
prepared to do so themselves, and I think my Honourable friend will find
some reference to it in my speech when I imtroduce the Railway Budget.

PERSONS ARRESTED IN CONNECTION WITH THE ‘‘ AGENCY REBELLION ” IN THE
MaDBAS PRESIDENCY.

401, *Prof. N. G. Ranga: (a) Will Government be pleased to state:

(i) the total number of people arrested in connection with and
during the ‘‘Agency Rebellion’’ in the Madras Presidency
known as ‘Rampa Pituri’ which was begun on the 22nd

August, 1922;
(ii) the number of those sentenced;
(iii) the number of those who have been released so far;
(iv) the number of those who are still in jail;
-(v) the number of women among them who are in jail even now;

(vi) how many of those sentenced were sent to (a) Andamans, and
(b) to other non-Madras areas;

(vii) how many of them are still in jails, i.e., variously in Madras.
jails, Andamans and other settlements; and

(viii) how many of those who were arrested and sentenced, have died
in jails in the Madras Presidency, in Andamans and in non-

Madras jails ?
D
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(b) Is it true that Mr. Vegiraju Narayana Raju who was arrested on
the 15th May, 1924 died in the Andamans, and if so, when and of
what illness and under what circumstances and have his relatives in
Kumudavalli in Bhimavaram Taluk, West Godavari District been in-
formed of his death? If not, why not?

() Will Government state if it is true that Mr. Gamer Mallu Dorai
of the Madras ‘Agency Rebellion’ of 1922—1924 has served his full term
of sentence and that he is still kept in jail ?

(d) Will Government state when he should have been released in the
normal course of things, why he has not been released and when he is
likely to be released?

(e) Will Government also state:

(i) what has Lappened to Mr. Gamu Gautauna Dora’s wife and
daughter who were also arrested;

(ii) whether they were sentenced, and if so, for how long;
(ili) whether they were relessed; and

(iv) whether Government have any information as to their present
whereabouts and fate ?

(f) Are Government aware of the fact that the agency tracts where
the Rebellion had taken place in 1922—24 have long ago settled down
to normal life, that the transport facilities have been very much improved
and that the successive Agents to the Governor General stationed at
Vizagapataemn have been reporting about the safety of the tracts? If so,
have Government considered the question of releasing the pnsoners of the
rebellion days, even after they have served more than ten years in jail?

(g) Are Government prepared to consider the advisability of releasing
them at least now or at the time of the inauguration of the Reforms,
considering the tranquillity of the tract concerned and the great sufferings
of the prisoners?

Mr. A S. Hands: The information is being obtained and will ve
laid on the table in due course.

Prof. N. @. Ranga: This is a very important question, Sir: the Hon-
_ourable Member said he would place the reply on the table: will I be
permitted to put supplementary questions tomorrow ?

Mr. A S, Hands: As I said, the information is being obtained and
will be laid on the table in due course.

Prot. N. G. Ranga: In view of the fact that I gave notice of this
question nearly two months ago, I wonder . . . ..

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member wants information collected and it will, the Chalr understands,

take a little time.

Prof. N. G. Ranga: Is it not a fact that this question was given notice
of two months ago, and have not the Government of India been able
to make use of these two months in order to get the necessary informa-

tion ?
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. Mr. President (The Honourable Sir Abdur Rahi
Member wants information from the Andamans and

Prof. N.. a. qug&: Yes, Sir: but it is two months and more since
I gave notice of thig to the Government, and the Government of India
‘have not cared to obtain necessary information |
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m): The Honourable
various other places.

‘I'r, A S H&ndp: The question was not admitted two months ago.
Notice was given of it some time ago, but it ig actually on this list No. 5A.

Mr. President (The Honourable Sir Abdur Rahim): The information
is being collected ?

Mr. A. S. Hands: Yes, Sir- we are collecting information, but it is
‘8¢ voluminous that it will naturally take time and it will have to be
obtained from the Madras Government.

Sir Muhammad Yakub: Wil] Government say how much money will
be spent in collecting the information required in this question?

(No reply.)

‘WaITiNG RoOM FOR INTERMEDIATE CLAss PASSENGERS AT THE BENARES
CANTONMENT RAILWAY STATION.

492. *Mr, Sri Prakasa: Are Government prepared to ask the East
Indian Railway authorities to make a properly fitted up waiting room for
intermediate class men passengers besides the one for women, at the
Benares Cantonment Railway Station in place of the sweetmeat vendor’s
shed reserved for them at present? '

The Honourable Sir Muhammad Zafrullah Khan: A proposal to the
same effect, advanced by the Local Advisory Committee in May last, was
accerted by the Railway Administration. The work will no doubt be
carried out as funds become available,

“«CLOSING OF LEVEL CROSSING NEAR THE BENARES CANTONMENT RAILWAY
StaTION.

493. *Mr. Sri Prakasa: (a) Are Government aware that the level crossing
‘near the Benures Cantonment Railway Station is sometimes closed up
for twenty minutes and more at a time causing much congestion of traffic
‘and inconvenience to persons wanting to cross over from the city to the
‘cantonment side and vice versa? .

(b) Is it a fact that such long closure takes place usually for shunting
Jurposes, the shunting points being beyond the level crossing on the Kashi
‘Station side?

i ities

Are Government prepared to recommend to the Railway authorit
'coh((zz)rnefleto draw up tlfe shunting points nearer the Cantonmel}t station

80 that the level crossing need not be closed for purposes of shunting? |
' : nstructi : - ehicular

d) Was there ever a proposal of constructing a sub-way for vehict
trnﬂ(ic) under the present level crossing? If so, is it \likely to materislise?
D 2
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The Honomrable Sir Muhammad Zafrullah Khan: (a) From the re-.
cords maintained by the East Indian Railway, the level crossing uear-
Benares Cantonment station is closed for a period exceeding 15 minutes.
on an average, once in every 24 hours.

(b) This long closure is for the passage of metre gauge goods train:
from Benares City to Benares Cantonment.

(c) The East Indian Railway state that it is not possible to move the-
points closer to the station.

(d) In 1921 there was a proposal to divert the Grand Trunk Road from
the railway overbridge at Chowkaghat to this level crossing, and it was
proposed to construct a subway or overbridge to replace this level cross-
ing. As the Public Works Department subsequently decided not to
divert the Grand Trunk Road, the question of providing a subway or over-
bridge was dropped.

CONSTRUCTION OF A RArLwaYy LINE BETWEEN KULPAHAR AND RATH ON THE:
GREAT INDIAN PENINSULA Ramway.

494. *Mr. Sri Prakasa: (a) Wus a project ever taken in hand to
construct a railway line between Kulpghar and Rath in the Hamirpur
district, on the Great Indian Peninsula Railway?

(b) In view of the importance of Rath as a trade centre, do Government
propose to consider the desirability of connecting Rath by railway either-
with Kulpahar or Orai?

The Honourable Sir Mubhammad Zafrullah Khan: (a) No. The traffic-
prospects of the line from Harpalpur to Rath, and onwards either to Kalpi.
or Bhurwa Sumerpur were examined in 1926, and the project was aban-
doned as financially unjustifiable.

(b) A good metalled road about 26 miles in length connects Rath with.
Kulpahar, and there are no prospects of financial justification for the:
construction of a railway linking up Rath either with Kulpahar or Orai.

RAmLwAY FREIGHET FOR ORNAMENTED BRASS VESSELS.

495, *Mr. Sri Prakasa: (a) Is it a fact that in accordance with the:
schedule drawn up by the Railway Board, ornamented brass vessels are
carried on railways at double the rate of ordinary brass vessels? Is it
not a fact that even the slightest indentations on brass vessels are treated’
as ornamentations?

(b) Is it a fact that all Moradabad vessels ornamented or otherwise,
are classed as one under a separate head ‘Moradabad ware’ and carried:
at the lower rate?

(c) If the reply to part (b) be in the affirmative, are Government pre--
pared to recommend to the Board to make a similar provision for all
Benares bragsware to prevent the fast decaying local industry from abso-

-lute death?

The Honourable Sir Muhammad Zafrullah Khan: (a) The reply to the
first part is in the negative. The classification of commodities suthorised
by the Railway Board in force prior to 15th September. 1935 made &
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distinctiqn between !‘Brass, ornamental” which was. ninth class i.e

‘the maximum rate chargeable being 125 pie per maund per mile’ 'a:n;l’
“‘Brass vessels’’ and ‘‘Brass, manufactured, not otherwise cla.sé'iﬁed"
which were fourth class, 7.e., the maximum rate chargeable being 0.-62
pie per maund per mile. Under the present classification ‘‘Moradabad
dbrassware, t-in:mckelled” is classified sixth class, i.e., the maximum rate
chargeable being 0-83 pie per maund per mile and ‘‘Brassware, not other-
wise classified”’ is fourth class. A revised classification has recently been
authorised and will shortly be given effeet to by Railways. In this classi-
fication ‘‘Moradabad brassware, tin-nickelled’’ comes under the head of
“Brassware, not otherwise classified’”’, and the maximum rate for both

.ornamental and ordinary brass vessels will be the same, i.e., 0'62 pie at.

fourth cless. Government are not aware what the practice on individual
railways was in regard to the interpretation they were placing on the term
“‘Brass, ornamental’’,

(b) Yes, but the term used is ‘“Moradabad brassware, tin-nickelled’.

(¢) T understand that the term Moradabad brassware was not restricted
‘to brasswure manufactured .at Moradabad, but also applied generally to
-gimilar articles manufactured elsewhere.

"MOLESTATION OF AN INDIAN FamiLy BY AN ITAriaN CrowD AT MiiaN.

496. *Mr. ©. N. Muthuranga Mudaliar: (a) Is it afact that a hostile
Italian crcwd molested the family of one of the Indian members on the
staff of the Indian Trade Commissioner, Milan?

(b) Will Government please lay on the table full details of the inéident
referred to above and also state what steps they have taken to stop the
recurrence of such incidents in future?

Sir Aubrey Metcalfe: (a) Yes.

(b) The details of the incidents briefly are that on one -occag.ion when
the ladies and children of the family of Mr. Ahuja, the Indian Trade
Commissioner, and that of Mr. Sen who is attached to'the Trade Commis-
sioner's office went out a small crowd of young Italians gatl}ei\e'd round
them and followed them calling them “‘Abyssinians’’ and singing war
songs and slogans, and used, it is said, abusive langusge. On anot.her
.occasion stones were thrown at the party and some of the children were
spat at. Another incident was that stones and rubbish _w;t.ere
thrown into Mr. Sen's apartments. Subsequently the Itelian pg ice
authorities offered protection to Mr. Ahuja but the offer was dgchned gtf;
10 further incidents took place and the families of Mr. Ahuja an

Mr. Sen left Italy.

Mr, . E. James: Is the Honourable Member also aware that Mr.

. o .o L the Italian Army and
Ahuja’s son was called up for military service by i . thee
that? on the authorities being informed that he was & B;ltlsh :u&ec%rtzg
declined to take that assurance, and the intervention Ol the

Ambassador in Rome had to be called for?

Sir Aubrey Msteslte: That fact, if it is 2 fact, hag not come to the
notice of the Government of India hitherto.
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Sir H P. Mody: Was any reparation offered by the Italian Govern-
ment either by way of an apology or otherwise?

Sir Aubrey Metcalfe: No. I understand there was a visit paid to
Mr. Ahuja by some officer of the Italian Government. I cannot remem-
ber exactly who—and I may tell the House that the whole question of’
making a definite protest to the Italian Government on this subject was-
most carefully considered, and it was decided st Mr. Ahuja’s own request
and in accordance with his wishes to make no such protest.

Mr. S. Satyamurii: May I know if the Government of India make-
up their mind in such matters by the attitude of the persons who are
involved in the matter? Do not the Government of India consider that-
the dignity of the country is involved in this matter?

Sir Aubrey Metcalfe: Thev concidered all the relevant factors in
the situation.

Mr. S. Satyamurti: Did they consider that an insult to an Indian
citizen, especiallv the Indian Trade Commissioner, by an Italian crowd
was a matter to be brought to the notice of the Italian Government in
the form of a dignified protest to that Government?

Sir Aubrey Metcalte: All relevant factors, as I have said, were con--
sidered, and the decision was taken after careful consideration.

Mr, S. Satyamurti: What are the other factors besides this gentle-

man’s own desire, that no protest should be made, which weighed with
the Government?

Sir Aubrey Metcalfe: No doubt, one consideration was the question
as to what good a protest exactly would be.

Mr. S. Satyamurti: Are the Government of India afraid of the Iltaliam
Government ?

Mr. President (The Honourable Sir Abdur Rahim): Order. order.

THE PAYMENT OF WAGES BILL.

Mr. President (The Honourable Sir Abdur Rahim): Legislative Busi-
12 Noox. ness. The motion under consideration is:

“That the Bill to regulate the payment of wages to certain classes of persons
employed in industry. as amended, be passed.”

Sir H. P. Mody (Bombay Millowners’ Association: Indian Commerce):
Mr. President, it was the custom in the days of the Roman Empire for
gladiators who were condemmned to die in the arena to turn to the box
in which the Emperor was wont to sit and to say: ‘“We, who are about
to die, salute thee, O Cesar’’. In much the same spirit, Sir, I turn
to the Bench occupied by my Honourable friend, Sir Frank Noyce, and
salute him. (Laughter.) He has helped to place on the Statute-book
another Bill of far-reaching importance designed for the protection of
labour interests. If, Sir, I have co-operated with the main purposes of
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this Bill, it is not because I am under any delusions with » i
effect on ‘indu.stries, but because I hold that every zn‘:,plfgve;: ga\:}ilthma:::
humanity in him, any sense about him, must recognise that labour is
entitled to a square deal, and that, consistently with the interests of
industries, every effort should be made to ameliorate the lot of the workers.
The Bill before the House, as T said, is of a far-reaching character and
makes a considerable advance upon the present position. It regularises
the payment of wages. At the present moment, a great many abuses
prevail, particularly in out of the way centres, which are not subject to
very close inspection and where labour is unorganized and plentiful. It
reduces both the number of fines and the amount. It lays down that
whatever fines are collected must be utilised for the purpose of some acti-
vity cr other connected with the welfare of labour; it regulates deductions
and lays down that notice must be given in all cases. My friend, Mr.
Joshi, in spite of all these undoubted advantages, the other day said that
he had lost all heart in the Bill. He actually said that he was enthusias-
tic up to a point, until a stage was reached when a heartless Government
of India, supported by a thoughtless Government of Bombay, chose to
accept the amendment which was moved by me. If my friend, Mr. Joshi,
was so enthusiastic as all that, all T cansay is that he has a very curious
way of showing his enthusiasm. He had not a word of appreciation when
the Bill was brought before the House in the first instance. He was as
unreasonable as he possibly could be in the Select Committee. He was
unconciliatory at the informal conference which was held by the Honour-
able Member, and he was uncompromising when he came to moving his
amendments . . . .

Mr. N. M. Joshi (Nominated Non-Official): If the Honourable Member
could move his amendments, why should I not?

Sir H. P. Mody: I am trying to analyse what Mr. Joshi’s enthusiusm

was.
S\

Mr. N. M. Joshi: What about your enthusiasm ?

Sir H. P. Mody: I never claimed at any stage of the measure that 1
was enthusiastic. I was nobt. (Laughter) I was feeling cold all over.
It was Mr. Joshi who said that he was feeling enthusiastic, but he had a
very curious way of showing his enthusiasm, and my friend, the Honour-
able Sir Frank Noyce, might well say in the words of the _doggerel: It
is all very well to dissemble your love, but why do vou kick me down-

sbairs 2"’

\Mr. N. M. Joshi: Why speak for Sir Frank Noyce® You can speak
for yourself ?

Sir H. P. Mody: My friend, Mr. Ranga, went fugther than Mr. Joshi.
He actually sneereyd at 5tlhe Honourable Member and Mr. Clow. Al 1 (5::1}
say to this is, we are about to see a new constitusion inaugurated, anc
it under that constitution, we are able to secure & Member of I&w
sympathy of the Honourable Sir Frank Noyce and a Secretary hkeb r.
Clow who has worked, without sparing himself in the interests of labour,

we shall be very lucky indeed.
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An Honourable Member: Wait and see.

Sir H. P. Mody: Of course, I make one exception, and that will be
my friend, Professor Ranga. (Laughter.) If he were to occupy thqt
portfolio, it would cease to be a portfolio for Industries and Labour; it
would just b2 a portfolio for Labour, all Labour, and nothing but Labour.
Now, what are the views about the Bill, the views of those whom I
Tepresemt . . . .

Mr. M. S. Aney (Berar Representative): It will be labour without
industry.

Sir H. P. Mody: No, otherwise we would not co-operate. I say, Sir,
that the advance in labour legislation which has taken place in the last
few vears is a great deal too rapid, and T would warn the Government of
India against incorporating bodily the reforms which have derived their
inspiration from Geneva . . . .

Mr. N. M. Joshi: What about your amendment ?

Sir H. P. Mody: Industries are in their infancy in this country, they
require consideration inasmuch as labour, and if you make it impossible
for industries to thrive, then vou make it impossible for labour also to
Lave its well-being looked after  Governmment must not forget that indus-
tries in India have to meet with a very considerable degree of competition
from abroad, and some of them are hard put to it to keep standing on
their legs, and if the pace of legislation which has been initiated in these
last few years were not to be controlled, the position will be indeed very
difficult. What, Sir, is the record of the last few years? The Tea
Districts Emigrant Labour Act, the Amendment of Workmen’s Compen-
sation Act, Amendment of the Land Acguisition Act, the Dock Labourer’s
Act, Factories Act, Payment of Wages Act. I say, Sir, that this is a
record of which my fr}end, Sir Frank Noyce . . . .

The Honourable Sir Frank Woyce (Member for Industries and Labour):
My friend has forgotten a Mines Act.

Sir H.‘ P. Mody: Tf T have forgotten the Mines Act, it is because, Sir
T had a list prepared, and it was so long that I had to pick out only a
few measures. I find my friend, Sir Frank Noyce, instead of tha.n];ing
me for leaving out some items, is actually claiming another piece of legis-
lation. Well, if he wants more, I can give him the names of some more
measures, for instance, the Trade Union (Amenment) Act, the contem-
plated mmendment of the Trade Disputes Act and the Act dealing with
the pledging of Child Labour. As a matter of fact, there is quite enough
for even the appetite of my friend, Sir Frank Noyce. And, Sir, we have
finally this Paymenﬁ of Wages Bill. I should have thought -that labour
and its representatives would be quite pleased and more than thankful
to the Me'mbe:r and the Secretary who have initiated so much legislatiun and
have carried it through this House in the last three years. But there is
not one word. of recognition. Instead, what was the position in the
Select Committee? This Bill which was designed for a particular purpose
was sought to be perverted for a good many other purposes and was
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sought to be converted into a sort of labour code. This i8-the ‘measure
-of appreciation which the representatives of labour have shown for the
efforts of Government to try and improve the lot of the workers. Having
said this, I hope the Government recognise, as the House will also
recognise, that those who are the representatives of industrial interests
have mnever tried_to thwart the progress of industrial legislation, where
such legislation has been well conceived and holds the scales even between
‘industries and labour. All that T intended to say was that the pace might
be slackened a little and that the Honourable Sir Frank Noyce might well
feel satisfied with all that he has done. Sir, I cordially support the Bill,
-as amended.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban): Sir,
‘this Bill is an addition to the seven or eight measures which have already
been placed on the Statute-book on the recommendation of the Royal
Commission on Labour to remove the grievances of labour. Although it
has not given full satisfaction to all sections of the House, it -is generally
welcomed as marking a move in the right clirection. -I hope and trust
that other measures will soon be adopted to secure the welfare of labour
‘to the fullest extent. Tt is now recognised by all thoughtful and farsighted
men in all countries that capitalism is on its trial . . . .

Mr. N. M. Joshi: Doom!

Dr. P. N. Banerjea: . . . . and that unless it is able to rid itself of
its muny evil features, it will have, sooner or later, to give place to some
-other system. I recognise frankly that capital is an indispensable factor
in industry, and although I am not an admirer of the capitalistic system,
1 cannot shut my eyes to the fact that, if India is to advance angl prosper,
the owners of capital in this country will have to play a very important
part in the industrial development of India. At the same time it must
‘also be admitted that labour is as importanft a factlor u‘)i mhiustry as C:I,I‘);l'tal.
I hope and trust, therefore, that owners of capital an | the representatives
of lall))our will meet in a spirit of sympathy and goodwill and eliminate all
causes of comflict that may arise between them. We have in India already
too many differences which are hampering our political as well us  our
-economic progress. “We cannot afford to have any more of such differences,
and a serious conflict between labour and capital is sure to prove dJ’sa;strous
to the interests of the country. While, thereforg, I think that 1_t is the
business primarily of the representatives of capital and labour to meet
.and confer in a spirit of goodwill, this House also has & duty in this
‘matter, and that duty is to stand forth as the custodian of the general
-economic interests of the country, and not only to hold the balance even
ibetween capital and labour but to protect ‘the wea_ker party, namely, the
labouring population of the country. Sir, if that is done, this Assembly
‘justifies its existence: As an earnest of more important things to come,

I give my whole-hearted support to this Bill.

Mr. B. Das (Orissa Division: Non-Muhammadan): 8ir, I dg' not wish
to pay a left handed compliment to my Eonourable friend, Sir Fra}lk
Noyce, as my Honourable friend, Sir Homi Mody, has done. I pay him
a generous tribute that between him and my old -comrade, Mr. Clow . . .

An Honourable Member: He has also become a Communist!
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Mr. B. Das: We were comrades at Geneva. Between him and my
Honourable friend, Mr. Clow, they have done very well towards labour
and labour legislation. As one interested in the development of industries
in this country, I would not advise the Member for Industries and Liabour

:sobog'o slow. I do not think Government have been over-generous towards
abour .

Sir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): What-
are you? Labour?

Mr. B. Das: | am speaking as a friend of labour and as cne who is.
very much interested in you, Sir Cowasji, who is an industrialist.

Sir Cowasji Jehangir: Thank you. Much obliged.

Mr. B. Das: But when my Honourable friend, Sir Homi Mody, read
that homily, I was reminded of labour conditions in Japan, the ‘treatment
which the Japanese industrialists render towards their workers, whether
men or women, and particularly in that industry in which my Honourable
friend, Sir Homi Mody, was interested, the Millowners’ Association . . . .

Sir H. P. Mody: Still interested.

Mr. B. Das: I do hope that my Honourable friend has read that book
which Sir Lallubhai Samaldas has produced after his visit to Japan, where
he has advised hig friends, the millowners, to take a lesson from that
book and to apply the same generosity of treatment towards the workers.
Then, there will be no ill feeling. My Honourable friend, Sir Homi Mody,
shewed a little of his temper towards my Hoénourable friend, Mr. Joshi.
What happened in the conclave of the Select Committee we do not know
beyond what is mentioned in the Report, and I wish that all that had not
been mentioned on the floor of this House. But this much I can say,
that although I remained neutral and gave half of my vote to Mr. Joshi
and the other half to my friends, the industrialists, in the matter of Sir
Homi Mody’s amendment, I think that the amendment was a little ill
conceived. It might have been deferred. When the Select Committee had
not considered such a proposal, the proposal could have come later. Today,
Mr. Joshi would have sung hallelujahs to the Honourable Member for
Industries and Labour had not that particular amendment impaired the
goodwill and the harmonious atmosphere of this House. I am not a
sympathiser with strikes. I havie oMen warned labour leaders in this
House and outside that they should not imitate the Western system of
Jabour organisations by resorting to lightning strikes and sympathetic
strikes. That is foreign to our nature. Many things are foreign. Even
this Legislagure is foreign to India. Many things are foreign to this
country, and blindly following what is good for European countries has done
us enough harm. My Honourable friend, Mr. Joshi, and even my Honour-
able friend, Professor Ranga, will recognise that the strike that happened
at Jamshedpur four or five years ago did a lot of harm to the Tata Steel
Works. The workers might have wanted higher wages, but the workers
forgot that the steel industry at that time was just living from hand to
mouth and could not stand that wholesale stoppage of work. The same
thing happened in the Bombay mills. The Bombay millowners, in spite
of their numerous follies, I must say, are not doing well, and it is no
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use transplanting European ideas to India causing sympathetics strikes,
be it in the mills, be it in the steel works, or be it in the railways. As
soon as my friends, the representatives of labour, digest these cforeignr
ideas and adjust themselves to Indian conditions of industry, they will
have the full sympathy of men like me who are so much interested in the
development of industries and in the prosperity of the working classes:
and masses in India. I do hope that my Honourable friend, the Member-
for Industries and Labour, will not take the cue from the representatives.
of the Bombay Millowners, Association and stop his activities in the field
of amelioration of the social condition of the working classes. I hope he-
will go-on doing more and more for the benefit of the working classes.
as long as he does not revolutionise and stop the prosperity of the indus--

tries of India.

Mr. V. V. @iri (Ganjam cum Vizagapatam: Non-Muhammadan Rural) =
Mr. President, T do not desire to make a long speech. I am grateful to
you for giving the fullest opportunity to zIl sides of the House for express-
ing their views to the fullest extent on a measure of far-reaching character
affecting the interests of the workers. T desire to make a few observations
as & member of the Partv to which I have the proud privilege and honour

to belong.

My friend, Sir H. P. Mody, referred to the long list of legislation
passed during the last few vears and thanked and congratulated the:
Honourable Member in charge of the Bill for the wonderful work that was.
done in the cause of labour legislation. I would like onlv to state this,
that the labour legislation that was put through was long overdue and all
the recommendations of the Roval Commission have not vet been put
into effect, and, after all, T am sure, the Honourable Member in charge
does not demand any thanks or gratefulness for doing his duty. I can
assure vou from this side of the House that, if we have done our dutv by
our country, we do not pect grateful thanks from anybody, but we are
prepared to be ecriticised for work not done. T should like to say a few
words on behalf of the Partv to which T have the honour to belong. The
Congress members in the Select Committee took a very active part in the
different stages of this Bill. and their only desire was to get the greatest
measure of common agreement, and, it was in that spirit. that they signed
the Report of the Select Committee and were instrumental in making some:
goud changes so far as the report was concerned. At the same. time, the
Congress Members in the Select Committee made their position quite clear
in the dissenting report that they have signed, firstly with regard to the
wider aprlication of this measure to other industries and factories which,
in their opinion, could be done here and now. Secondly, they have
referred to the question of the introduction of fortnightly wage payment
and they felt that that could also be done especially in view of the fact
that the Royal Commission on Labour made it quite clear that it is in
the interests of the workers of this country to introduce weekly payment
in industries and factories. I do hope that, so far as these two things are
concerned, early legislation will be introduced by the Government. So far
as the Bill itself is concerned, the members of the Party to which I have
the honour to belong feel that this amendment now introduced by the
f}overnment- is of a verv reactionary character and it would not commend
Itself to the workers and we feel on this side of the House that we could
Reither bless the Bill nor commend it to the workers. I only hope that,
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[Mr. V. V. Giri.]

-t leust in the Council of State, the Honourable Member in charge of the
Bill will drop this amendment altogether, so that the workers might feel
that the measure, though of a very moderate character, has been intro-
«duced in the spirit in which the Honourable Member introduced the Bill
i the first instance.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan): 1 rise
to express my greatest dissatisfaction with this Bill as it has so far eman-
ated from this House. I am dissatisfied with this Bill, not only because
of that far-reaching amendment which was passed only the other day, but
also because it does mot go far enough in many other directions where
the workers’ interests could have been promoted. Sir H. P. Mody was
saying that this Bill was going too far and in that he agreed with my
Honourable friend, Mr. James, and thereby proved that, as far as capital
is concerned, there can be no difference of colour or country and there
¢an be no clash in the patriotism gf different people belonging to different
«ountries. My Honourable friend, Mr. James, admitted that for a very
long {ime British capital has welcomed labour legislation in this country,
Dbut, at the same time, he warned the House, as well as the public, that
we should not go too far in this direction of passing labour legislation
and we should remember one difficulty of Indian industries, that as they
stand to gain only in one respect today, that is cheap labour, they stand
to lose in that respect if we were to progress very fast in our labour legis-
lation and thus make Indian labour mere costly for Indian capital. This
only proves how public opinion in capitalist England has changed towards
Indian labour. For a long time it suited the British capitalists to try to
promote the passing of labour legislation in India, because thev had to
.compete with Indian capital, and, in that competition, they wanted to
make Indian labour as costly as possible in the hope of being better able
to compete with Indian industries. Now that they have come to an
agreement with Indian industries through that Lees-Mody Pact, they have
lost their interest in Indian labour, and they have come to think that they
need not try to woo the Indian labour since Indian capital anvhow has
eome into their own pocket and no wonder we are faced with the sequel
that, soon after the Lees-Mody Pact was adopted by the Government of
India, the Government of India also have imbibed that new spirit that
‘has come to prevail in the sphere of inter-relations between British and
Indian capital, and, therefore, they have grown enthusiastic about Sir
H. P. Mody’s amendment and have swallowed it wholesale and have even
improved upon it and made it more poisonous than it was intended by my
‘Honourable friend, Sir H. P. Mody.

Sir, my Honourable friend, Sir H. P. Mody, accuses the Government
of India and Sir Frank Noyce of having gone too far in -getting too many
Acts passed in the interests of labour, but he does not mention the failure
of the Government of India to undertake the legislation suggested by the
International Labour Office and the Labour Conferences during the last
five or six vears. He does not tell us, he does not even care to remind
us, of what the Government of India have done in regard to the unemploy-
ment insurance convention, the maternity benefit convention, the glass-
workers’ convention and. also the suggestion of the International Labour
Office that statistics should be collected regarding unemployment in this
country and sickness and health insurance for workers. I need not try to
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narrate several other matters in regard to which the Govern i
have fa'iled to come forward with the necessary legislation inn:)igzrozolﬁgll;
industna! labour‘; but, Sir, even if we were to consider this Bill op its.
own merits, we find that it does not go even as far as the recommendations
of the Roval Commission on Labour. That Commission recommended the-
introduction of weekly pavmnents in this country, and this Bill does not
have weekly payments and it does mot even accept fortnightly payments
as was suggested by several Members of the Select Comxvnittete, but
nwintains monthly-wage payments which are inimical to the interests of
workers, as has been admitted by the Royal Commission itself. It mav
be that the Royal Commission did not go to the extent of recommending
the necessary legislation for muking weekly payment a statutory obliga-tio;:
on the part of employers, but they expressed themselves in favour of
weekly payments, and theyv only expected the Government of India to take-
the earliest opportunity of implementing that reform, but the Government
of India do not even think of insisting upon fortnightly payments.

Then, I come again to the question of having gone too far. I need
only remind this House that more than a hundred vears ago the first Act.
was pussed in England to insist upon cash payments: and it is only today,.
in 1948, that we are thinxking for the first time of insisting upon cash
payments for workers,—that is. more than 104 years after it was done in:
Fngland! Sir, if we trv to compete with the industrial nations of the
world, and if we try to compete with England, in particular, in industrial
matters, I do not see any reason why we should not also try to compete-
with England in this kind of labour legislation,—at least in passing a piece:
of legislation which is really claimed to satisfy, in certain parts only, the
minimum requirements of labour,—after the British labour demands were-
satisfied in that respect 104 years ago!

Then, again, this Bill really does not go far enough; it only covers.
those workers employed in the big industries;' it does not really cover,
it doev not really seek to help, all those thirty million workers employed
in cottage industries; they are mot even brought within the scope of the-
Factories Act. not even of the Workmen's Compensation Act, and those-
workers are still to be left out of the scope of the Bill -

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member should remember that today is Friday and we have to rise early.

iculf corkers need the
Prof. N. G. Ranga: . . . . and agricultural workers ne he
protection of the Sl::te to a very much greater extent than 111\1;1ustl;)na]
workers: and T requested the Honourable (Zl[ndust-rlef and dLaB:llll;OW eft:r ‘;]ré
) . . . s g
when this Bill came up for its second reading, tQ try and

c‘;:ﬁ hellsp agricultural labour; and not a word is ment»lonﬁi hf:ﬁinwgﬁg-

and how agr?cult-uml labour can be expected to be brought wi

scope of this Bill.

Tt cannot be maintained that it is.real.l.v too early t%o tt}u:ﬁi oifS t;;glg;%
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are asked not even to think of protecting agricultural labour in regard to
this most elementary and most primary need of labour, viz., the payment
of wages! Sir, as far as England is concerned, agricultural labour was
brought within the scope of the Act of 1887, that is nearly fifty vears ago,
and we are asked not to do anvthing to protect them.

Then, there are these funds to be created out of realizations of fines
imposed and we are told that these funds are to be administered hereafter
not by the representatives of labour but by the employer themselves
and the suggestion made in the Select Committee that such funds should
be administered by the representatives of both labour and capital has not
been accepted by this House. We are told, I am informed, that such
funds are usually being administered on the Railways by the representa-
tives of emplovers as well as of employees, and in other cases the emplo-
vers try to adminisfer these funds as impartially as possible and in the
interests of labour, but I am made to feel rather suspicious of the manner
in which in other industries most of these employers utilize these funds
and administer them because of a recommendation made by Sir H. P.
Mody in his minute of dissent in regard to the disposal of these funds.
He takes very strong objection to the proposal that these funds are to be
administered by the representatives of the workers. .

Mr. President (The Honourable Sir Abdur Rahim): All these matters
‘have really been alreadv considered exhaustively and should not be gone
over again now, at the third reading. The House hag considered the

provisions of the Bill already.

Prof. N. @. Ranga: I, therefore, state my dissatisfaction even with this
provision; I want also to place it on record that no group of agricultural
labcurers and no group of industrial labourers can be said to derive any
benefit at all from this Bill, nor can they be said to approve of this Bill
-especially with that obnoxious amendment; and whether we are able to
defeat this third reading or not, I want it to be understood clearly that

Jabour at this stage cannot approve.
Mr. M. S. Anéy: Are vou opposing the third reading ?

Prof., N. G. Ranga: I would like to, if I can. Sir, our labour at this
stage cannot approve of this Bill at all, nor can it associate itself with
-this Bill. And I want it to be placed on record that, in spite of their
protests, Government as well as the employers, who both seem to be very
proud of their newly-consummated marriage (Laughter), have to thank
theémeelves for foisting this legislation on the country.

The Homourable Sir Frank Noyce: Sir, my Honourable friend, Sir
Hormasji Mody, has forestalled me. I had intended to say exactly what
he did in the same words regarding the curious manner in which my
Honourable friend, Mr. Joshi, registered his enthusiasm for the Bill.
Uniil the dayv before vesterday, I had not the faintest idea that this Bill
"had met with his approval. T shall know another time when I bring
forward any labour legislation in this House and he criticizes it from
‘beginning to end that it really has his strong support and that he is ex-
pressing his cordia] approval of what we are doing.
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Sir, my Honourable friend. Sir Hormasji Mody, took us back to the
duys of the Roman Empire. I do not propose to go so far back as thab
but his attitude towards our programme of labour legislation reminds me
of the story of Queen Elizabeth who once sent her Vice-Chamberlain to
the House of Commons with instructions that they should pass no more
laws as there were many more already which could be well executed. My
Honourable friend, Mr. Ranga, on the other hand, accuses us of not
passing enough laws. If the programme he has outlined for us were
adopted, this House would not only sit every day in the vear, but would
sit 24 hours every day. ’

Prof. N. G. Ranga: Why not do so like the British Parliament?

The Honourable Sir Frank Noyce: The attitude of the Government of
India will continue to be what it has been in the past. They will do
their best to keep the balance even between the two extremes and they
will gc steadily ahead. But I can assure my Honourable friend, Sir
Hormasji Mody—now that he is back in his seat—that he will get a short
respite. After the amendment of the Trades Disputes Act which he
mentioned as our next big piece of work, we shall turn our attention to un-
regulated factories and he will not come into the picture.

8ir H. P. Mody: Thank vou.

The Honourable Sir Frank Noyce: This question of unregulated factor-
ies brings me to the point raised by my Honourable friend, Mr. James.
1 am a little puzzled at what he said about this Bill. If I took him
down correctly, he asked us ‘‘Could not the evil be tackled at its root
first, rather than at the top, spreading out your met so wide with the
result that many of the industries in which the evil is really rampant have
entirely escaped’’.

It is a little difficult to reconcile the two points of view. expressed
in that sentence. On the one hand Mr. James accuses us of spregding
out, our net too wide and on the other hand, he accuses us of not spread-
ing it wide enough to catch a very big fish. I take it that when he
refers to the industries in which the evil is really rampant and says that
they have entirely escaped, he is referring to the small non-regulated
factories.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member can.resume his speech after Lunch.

\

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.
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brought within the purview of this Bill. But I can only repeat in that
connection_that it would have been inexpedient to do so at this juncture.
The first thing to be done with the smaller factories is to bring them under
a, Factories Act. To apply a Pavment of Wages Bill to them now would
mean that we should be very much in the position of a man who built-
the first floor of his house without constructing the ground floor. We want
something solid on which to work before we can proceed. My Honourable
friend, Mr. James, talked about their escaping entirely. That is not quite
accurate. 'They can, and one hopes will, in due course, be brought within
the purview of the provisions of this Bill. My Honourable friend shakes
his head but, as T explained to the ‘House just now, we do propose to
turn our attention next to non-regulated factories in which we realise there
are great evils; and when we have done so, when we have improved the
conditions under which the people work in them, then will be the time to-
apply provisicns regarding the prompt payment of wages and deductions.
There is one point arising out of Mr. James’ speech to which I should like
to refer. 1 should like to emphasise that this Bill, as it has now emerged
from this House, will not in any way affect prejudicially the welfare work
which is done by emplovers. The amendments which have been made in
the course of its passage make that position, I think, abundantiy clear.
And 1 should like to take this opportunity of associating. myself wmost
warmly with the tribute that Mr. Jumes paid to the welfare work which is
done in the Buckingham and Carnatic Mills. It was my privilege to be
shown round them when T was in Madras last vear, by Mr. Kay; and T
could not help feeling. when o few days later I heard the sad news of his.
tragically sudden death, that it was not unconnected with the way he spent
himself heart and soul in improving the lot of the work-people in the:
Buckingham and Carnatic Milis. The reason 1 wish specially to mention
that work is that there is nothing charitable about it, there is nothing of’
the ‘Lord Bountiful’” about it. It is based on a very close study, a lifelong
studr, which was made by Mr..Kay who had, I think almost since its incep-
tion, devoted all his energies to it. It is based on a close study of the-
psychology of the worker. Its object is to get the best wvou can out of him.
It does noi 1impinge in any wayv on his self-respect; on the other hand it is.
intended to enhance it. It is intended to make him feel that he is a useful
inember of the body politic and to train him in eitizenship. There is much
in it which affords a useful lesson to all other employers and, if I may say
sc and T should like to say so with some emphasis, to labour leaders.

The only point in Professor Ranga’s speech to which I should like now
to refer is his complaint that this Bill does no touch the agriculturists. I
should. like to remind him. that it was at the instunce of a member of his
own Party and with the full consent of that Party that an amendment was
aceepted by these Benches, making it very clear and definite that the Bill
does not touch agriculture.

Now, Bir, just for a moment I should like to turn again to my Honour-
able friend, Mr. Joshi. I gather that his attitude towards this Bill is very
much that of an employer who is presented with a piece of spoiled cloth.
He would like to throw it back on our hands or, failing that, would like to-
muake a substantial deduction from our wagés. ~ The real difference between
Mr. Joshi and Professor Ranga and wyself is that they are men of war
and I am a man of peace. (Laughter.) They always approach these ques-
ticns from the point of view of industrial warfare; I approach them from
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the point of view of industrial peace. My Hono i i

thinks that by accepting this amendment we hav:r I?ig?eﬁe?éabg{ i{xoeoll:?'
hands of the' employers which may prolong strikes once they hfve be ne
He may be right or wrong about that; but our object in accepting it wagsut(;
p}'event their beginning. That ig the difference between us: it is an honest
difference; and there I must Jet the matter rest except to stress once more

as my Honourable friend, Mr. Clow, did, that although the acceptance of
this amendment may place the work-people in a more unfavourable position
than they would have been had the report of the Select Committee been’
accepted, it places them in a more advantageous position than they are
in at present and will be until this Bill becomes law. And I would point
out, Sir, that any mneasure which has received the approval of Mr. Joshi
to the extent that this one has done,—with the exception of what he regards
as a serious blemish upen it.—must represent a substantial advance from
bthe point of view of labour. Mr. Joshi said that if we had not accepted
Sir Hormusji Mody’s amendment, he would have regarded the Bill with
enthusinsri.  That means that it really is a good Bill from his point of
view.

“ Now, I have only ore further point to make in conclusion and that is
to refer to what my Honourable {riend, Mr, James, said about the possi-
bility that the Bill may produce unexpected effects. Mr. Joshi also stated
his belief that the effects of the proviso which we inserted on Wednesday
would not be those we anticipated. Itis precisely because I am aware that,
with a completely novel and rather intricate measure of this kind, one is
likely to be confronted with unexpected results and unforeseen difficulties
that I called this an experimental Bill. We have done our best to evolve a
sound and workable measure but even if every detail were of our own
choosing,—and I must frankly admit that in some respects I deferred with
a little reluctance to the Select Committee’s views,—we shouid be the last
to claim any infallibility and I can assure both Mr. James and Mr. Joshi
that if its working produces undesigned and undesirable developments of
any importance, we shall not hesitate to approach the House for changes
in it. You must be prepare1 to proceed in a case of this kind by trial and .
error, in some respects, and that means that you must preserve a readiness.
to see and acknowledge errors and a willingness to set them right.

In conclusion, Sir, I thank the House very warmly for the assistance
we have been given in getting, what, as I have said, is a very complex and
intricate measure through its various stages in this House, and I should
like to pass on in very full measure the congratulations of those Members
who have congratulated meto my Honourable friend behind me who has
spent an infinite amount of time and trouble and & gocd deal of midnighs
cil on the Bili in all its stages and to whom such credit as may be due to
Government is mostly due. (Appiause.) '

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to regulatc the payment of wages to certain classes of persons
employed in industry, as amended, be passed.”

A

"The. motion was adopted.
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THE ITALIAN LOANS AND CREDITS PROHIBITION BILL.

The Honourable Sir James Grigg (Finance Member): Sir, I beg to move:

“That the Bill to prohibit the making of certain loans and credits be taken inte
consideration.””

This measure, though it may deal with very large issues, has a very
small scope so far as India is concerned. It does not in any way purport
to deal with those sanctions which impose direct prohibitions on the inter-
change of commodities. It merely concerns the financial sanctions, and
these in themselves amount simply to the prohibition of making loans or
giving credits to Italy. These sanctions were, of course, as the House will
remember, the earliest decided upon by the League of Nations. I say
‘decided upon’ advisedly, for once.the League had declared Italy to be an
aggressor in the Italo-Abyssinian dispute, the impesition of these sanctions
by India fcllows directly upon her obligations under the Covenant. It will
not be out of place here to remind the House that there are as many as 52
States who have actually imposed these financial sanctions. The Legis-
lature itself was not in Session when the League came to this decision and it
was, therefore, necessary to issue an Ordinance to give effect to them in
India. This Ordinance was operative as from the 18th November. The
Ordinance will, in the ordinary course of events, expire at the end of six
months, and, as it seems possible, indeed I am afraid probable, that the
war will last for longer than that time, it is necessary to come to the
House to extend the coperation of the sanctions by means of this Bill. The
House will also remember that simultaneously with the Ordinance a press
notice was issued to explain the effect of these financial sanctions and their
exact scope. To sum up, the Bill prohibits loans or credits to, first, the
Italian Government, secondly, any person of whatever nationality residing
in Italian terribory, and, thirdly, to any body corporate, wherever resident,
which is incorporated under the Italian law. 1t does not in any way
prohibit remiitance or other banking business with Italians in the broad
sense that I have mentioned except in so far as this business involves the
grant of credil in any form. There have been, I may say, very few
enquiries as to the exact scope and intention of the legislation in particular
cases, and that may mean either that our explanatory circular is so very
careful that.it covers all possible contingencies or, as I think is more likely,
it may mean that even before the financial sanctions took effect, or even
-apart from the financial sanctions, either the interplay of economic forees
or the other class of sanctions—the economic sanctions—which deal with
the prohibition or places restrictions upon the movement of goods have
reduced the interchange of goods to very small dimensions. That is all I
have to say, Sir, at this stage on the purpose of the Bill. But it might
possibly shorten discussion, at a later stage, if I might say a word in regard
to Mr. Ayyangar’s amendment. That amendment is quite unnecessary.
Paragraph 5 of the press notice to which I have referred, says:

“‘Customary settlements of account in connection with insurance contracts, stock
exchange transactions, railway clearings, etc., are not affected by the Ordinance.’

Sir, I'can give him the most explicit assurance that the class of busi-
ness he has in mind is already excluded from the scope of the Bill, and
-perhaps with that assurance he may find it unnecessary to move at any
rate one of his amendments. 8ir, T move.

(872)
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Mr. President (The Honourable Sir Abdur Rahim): Motion moved: .

con‘si 32::ﬁgl;e.”lhll to prohibit the making of ?ertain loans and credits be taken into

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, as far as I can
recollect, this is the first measure arising out of the recommendations of
the League of Nations that has been brought on the floor of this House
by the Government.

8ir Cowasji Jehangir (Bombay City: Non-Muhammadan Urban): Why,
what about labour legslation ?

Mr. B. Das: Labour legislation was recommended by the Royal Com-.
mission on Labour.

Mr. President (The Honourable Sir Abdur Rahim): The Chair under-
stands that there is a notice of amendment, to refer this Bill to a Select
Committee, in the name of Mr. Ayyangar, but he has not given any names
of Members . . .

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): In view of the statement made by
the Honourable the Finance Member, I do not think it is necessary to
make a motion for Select Committee.

Mr. B. Das: My Honourable friend, Sir Cowasji Jehangir, reminds me
that there has been social and labour legislation and recommendations of
the International Labour Office, and those came direct from the League
of Nations. I am here not speaking of that half of the League of Nations,
the International Labour Office. I am referring particularly to the League
of Nations, that gathering of old women, situated at Geneva, who meet
at times to deliberate upon and when they get frightened of a cannom
shell or bomb-shell from Italy, they issue sanctions. Then, this Govern-
ment of India come to us and introduce a piece of legislation to shew that
the sanctions have popular support. Sir, if I may speak out my mind.
I am opposed to this piece of legislation, because, if India is a Member
of the League of Natiors, India should enjoy her full rights. Has India
been consulted at every stage during the course of these negotiations? Who
represented India? If we ask the Government of India ‘o raise a debate
on the work of the Indian delegation to the League of Nations, the
Government of India, through their spokesman, the Leader of the House,
always want to know if all Parties in the House are agreed that there
should be a debate on that subject on the floor of the House. Some}%ow.‘,
‘the Government of India have so far not been satisﬁefi that there is a
unanimous desire that this House should discuss the action of the League
of Nations from time to time—at least once a year. B8ir, I wculd like
to know from the Honoursble the Finance Member or from my Honour-
able friend, Sir Aubrey Metcalfe, the Foreign Secretary, whether at every
stage of development the League of Nations consuit them or whether my
Honourable friend. the Foreign Secretary, dittos what the British Foreign
Office say, because he receives & command from his master, the Secretary
of State for India. Why is this body of old women so alert and active
now? They are thinking of a sanction against Italy. Of course, I am
against Ttaly. I do nct conceal that fact, I did express it on the first day

B2
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the House met at Simla, that Italy has been insulting the Asiatic nations,
including us, Indians. But why is the League of Nations so much anxious
to apply sanclions against Italy, and if the League of Nations want to
apply their sanctions, who represented India when those negotiations took
place? Are we only subordinates of the British as is often told by
European nations that visit Geneva?" What is the use of our being an
original member of the League of Nations? The representatives of the
British dominions and the representatives of India always say ditto to
what the British representative does. I would rather get out of the
League of Nations than always be saying ditto to what the British repre-
sentative at Geneva does. Will that suit your masters? What is my
accusation against the League of Nations? If the League of Nations is
so much alive and alert towards the well-being and towards peace through-
out the civilised world and among those who are original members of the
League. why then ‘did they not come forward with a measure of sanction
like this when the Sino-Japanese war took place, when Manchuko was
forcibly occupied by Japan? I want to know from my Honourable friend,
the Foreign Secretary, here whether he represented the Indian public
view to the British Foreign Office, that India would welcome this body
of old women at Geneva to interfere with the forcible occupation of
Manchuko by Japan, and I would have admired the civilised nations if
they had exercised sanction against Japan. They were sleeping then:
they had not the courage, they had not the guts to tell a powerful Asiatic
nation that she was doing something wrong. But today they realise they
are holding a candle near a powder magazine: they realise, their own lives
are in danger. The proper name for this League of Nations should be
“League of European Nations’’. The League of Nations is controlled by
the five big European Powers who are controlled in turn by the five
small powers, the five Balkan powers—I might explain how these small
powers control the five big powers, but I do not like to dilate upon that
subject just ncw. Nobody wants another war and the five big European
Powers are fighting to avoid war against each other. I do not want war . .

The Honourable Sir James @Grigg: Except with Japan!

Mr. B. Das: 1 do not want war with Japan; but I want to know, if
this body is a judicial body, if it has got any power—my own view is that
it has got no power—why did they not exercise these sanctions against
Japan when Japan took away forcibly Manchuko from China? What is
happening now? These five big European Powers want to stop further
bad blood in Europe: they would like very much that Italy and Abyssinia
should come to certain terms; but if they do not—we all know how the
British Foreign Office bungled and it was due to the bungling of the
British Foreign Office that Italy and Abyssinia could not come to certain
peace terms . . . . .

The Honourable Sir James @rigg: I thought it was the force of public
opinion in Britain.

Mr. B. Das: Yes, I agree there. So, Sir, on principle I am opposed to
sms Bill . ... :
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Slf‘ Anbr?y .Hotcalie (Foreign Secretary): The Honourable Member
says ‘‘on principle’”’: may I ask the Honourable Member to explain the
principle, in case I can reply to it?

Mr. B. Das: It is this: the Government sitting on that side care very
little for the opinion on this side: they never allow the League of Nations
and their policy to be discussed on the floor of this House; and it is
because this Ordinance cannot be renewed by His Excellency the Governor
General that the Honourable the Finance Member comes forward to take
our sanction, so that if the war continues for another year or two, the
responsibility of the elected representatives is secured for this Bill—this
small sanction that he wants from this House. But I, as an elected
Member, would not like to take any responsibility for passing this Bill.
The Governor General has the power to issue Ordinances. He did issue
so many Ordinances to send so many of my brothers to jail—but that
is a domestic matter. Here it is a matter relating to the League of Nations.
I put a straight question to my Honourable friend, the Foreign Secretary:
does he permit us to put a question on the floor of this House about our
relations with foreign territories? He quotes chapter and verse from the
Manual of the Legislative Assembly to say that this question should not
be allowed on the floor of this House. I know my friend is feeling un-
comfortable in his seat . . . .

Sir Aubrey Metcalfe: Not in the least.

Mr. B. Das: I am very glad to hear that; and I should be very glad
if my Honourable friend will imitate the Right Honoufeble Mr. Eden as
he speaks in the House of Commons and takes the Members of Parliament
into confidence about foreign relations, so also he will take that initiative
here—I think the new Government of India Act, when it comes into
operation—Heaven knows when it will—probably in 1940—but when it
comes into operation, whoever may be the counsellor in charge of
external affairs will have to take the House occasionally into eonfidence

about external affairs . . . . .
Mr. M. S. Aney (Berar Representative): Are you quite sure?

Mr. B. Das: I have tried to study the Act only this morning
(Laughter) about this particular subject of external affairs, and how my
Honourable friend, Sir Aubrey Metcalfe, would behave then—I feel he
would put on an even more Sphinx-like face and say ‘“‘Gentlemen, these
are our relations with Afghanistan, Nepal or some other country’’. Why
does not the Foreign Secretary take this House into confidence and
_ occasionally impart information ?

Sir Aubrey Metcalfe: I have had no chance.

Mr. B. Das: My friend admits his deficiencics and limitations that he
has no chance . . . . .

Sir Aubrey Metcalfe: I am waiting for the chance.

Mr. B. Das: I know my Honoursble friend for the: last seven or eight
years. I knew his predecessors before “that. ~ All of them missed. the
golden opportunity, and I am glad that today it is not 1940 where ‘some
of us are.
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Sir. I am opposed to this Bill; but, talking on its merits, my question
is, if sanction is to be applied against Italy, why is it not full sanction?
T want to know from my Honourable friend, the Foreign Secretary, when
is the oil sanction going to be applied? Why is it not full restriction,
so as to completely shut off Italy from any communication with any
Member of the League of Nations? If sanction is to be applied, let it
be full sanction, so that the Italians may not fly aeroplanes over the
Abyssinians for whom, Sir, I have full sympathy, and let me hope that
they may give the Italians a good hiding.

There is another point on which I should like to have a reply from
Sir James Grigg, and it is this. I would like to know whether anybody
who has his wife and children in Italy can remit money to Italy for their
maintenance.

The Honourable Sir James Grigg: I said quite specifically that remit-
tance business is allowed.

Mr. B. Das: Then, again, Sir, suppose the Finance Member holds a
few shares in an Italian Company, and suppose he has paid only one or
two instalments and the other instalments are due, can he pay those
instalments . . . . .

‘Mr. M. S, Aney: He cannot.

Mr, B. Das: Suppose he is not permitted to pay those instalments,
then what follows? Similarly, supposing a few Indians or Britishers
living in India have some shares in a company which is operating from
Italy, will the dividends declared by the Company be permitted to be
paid in this country to the shareholders in India . . . .

The Honourable Sir James Grigg: The Honourable Member keeps on
giving examples of remittance business which, as I said, is not in the
least affected. What is there in the transactions he has mentioned which
can be described either as a loan or credit ?

Mr. B. Das: I want to know whether the Italian Government will not
retaliate and stop all the gold my friend, Sir James, or others may be
drawing from Italy by being shareholders of some company or companies ?

Then, the other point is this. There are a few Italian Companies which
have converted themselves into Limited Companies in India and who are
working in co-operation with Indian businessmen, and I want to know
whether working in those companies and remitting money through those
companies is forbidden. It may be only the transmission of money of
the Italian shareholders of that company to those companies operating
in India to Italy, and I should like to know whether that is prohibited
by the Government of India .

The Honourable Sir James @rigg: The Honourable Member is still
giving examples of remittance business which has nothing- whatever to do
with loan or credit. :
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Mr. B. Das: If there is to be a' war with ltaly, then we must sever
all connection with that country; I would welcome a wat with Italy, but
my brain cannot follow these partial, limited or limitless sanctions to
loans and credits, and not to remittances by Italians or others who have
invested money in India in Italian companies operating from Italy. What
I feel is that such business remittances will be utilised as loan or credit to
Italian Government and Italian people. I am, therefore, opposed to these
partial or limited sanctions. I am opposed to this Bill, not because I
am not opposed to Italy, but because the League of Nations and Foreign
é&iffalrs are subjects that this House have been denied the privilege ta

SCuss.

I will take now, Sir, a parallel instance. It is often trotted out that we
are members of the British Commonwealth of Nations, a smaller League.
It we are treated as pariahs as a Member of the League of Nations, we
are treated worse in the British Commonwealth of Nations. Will my
Honourable friend, the Finance Member, or the whole of the Treasury
Bench apply similar sanctions in the case of Zanzibar where Indians are
treated shabbily today ? ‘

Mr. President (The Honourable Sir Abdur Rahim): The Honoursable
Member must confine himself to the Bill before the House.

Mr. B. Das: I am discussing, Sir, how even the British Commonwealth
of Nations is not functioning properly. With these observations, I oppose
the passing of this B:ll, and I strongly advise my friends in this House
not to take any responsibility in this matter, but leave the whole responsi-
bility to the Governor General, the British Secretary of State, and the
British Foreign Office, and let them do what they like, as so far they
have been doing.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): Mr:
President, this is the second time, in the course of the same day, when
this House is presented with a Bill which, like the curate’s egg, is good
in parts. The Honourable the Member for Industries brought forward
the Payment of Wages Bill, which was neither good enough to be accePted
enthusiastically, nor bad enough to be rejected unceremoniously. Sirm!a?-
ly, Sir, we have the Honourable the Finance Member’s Bill to prohibit
the making of certain loans and credits, which is peit_her bad enough to
be rejected nor good enough to be accepted enthusiastically.

My second difficulty is this. We are asked solemnly to state, this:

tions imposed on India as a

o it i dient in pursuance of the obliga
T e Covenant. P Article 16 thereof,”

signatory to the Covenant of the League of Nations by

ised high. I feel as if hI am reall_yb%r‘z ' origim:il
membe the League of Nations with all its rights, responsibilities, an

Obligatilc;n(;f: At oucg(:,J Sir, T am drawn to Mother Earth, and this drab
book, which is called the Manual of Business and .Procedure in the Assem-
bly, stares me in the face; at page 14, T am told, Mr. Ifremdent; I s_hall
not ask any question with regard to any matter ‘‘affecting the relations
of His Majesty’s Government or of the Governcr General in Council with
any foreign State”’. Then, I am told, Sir, at page 25, that I shall not
introduce any measure ‘‘which concerns the relations of Government with
foreign powers”’, and the last, I am told, at page 48, that I shall not move

At once my head is ra
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anv Resolution ‘‘on any matter affecting the relations of His Majesty's
Government or of the Governor General or the Governor General in Coun-
cil, with any foreign State’’. I think, Sir, the anomal_y cannot be m.ade
more compléte. I am asked in one breath, as a sentlept human tge!ng,
to exercise my judgment and vote, and to say that Igdla, 8s an original
member of the League of Nations, shall vote for this Bill and accept
its implications, but I can raise no question as to why did Ttaly go to war
with Abyssinia, and what is Great Britain’s attitude in this matter. These
are all matters which are kept absolutely outside the scope of this House.

My friend from Orissg referred to the Government of India'Act and
tried to picture the future. I slightly differ from him. My friend, tl.ne
Toreign Secretary, may be here or may not be here, that is to say, in
the House which wil] take its place, and if anybody corresponding to him
is here, let me assure him that he will be far less responsible, than even
the present Member is. As I read the Government of India Act, even the
little control we have over foreign affairs is going to be removed altogether
from our hands. That being so, I now proceed to state what I conceive
to be the real position with regard to these foreign affairs, so far as India
is concerned; and on that matter I may say that, in countries which are
really original members of the League of Nations other things happen.
A sick man went to Paris, negotiated with the French Foreign Secretary
for rome settlement by which Abyssinia could be swallowed by Italy with
certain formal funeral ceremonies. Unfortunately or fortunately, the
Paris Press published those proposals, and. this sick man, who was riding
like a Colossus over India for nearly four years and ignored public opinion
had to be dismissed as a sick man, whereas in this country, the Foreign
Sectetary will go on for ever, whatever the vote of this House may be,
whatever public opinion may be. I ask, is it fair to this House that we
should be asked to enact this solemn farce of being a party to a Bill in
the origin or the ultimate effects of which we have no part or lot? Coming
to the actual preamble, we have this sentence: ‘“ . . . imposed on
Indie as a signatory to the Covenant of the League of Nations by Article
16 thereof’’. What is my position in that League? 1 tried to cross-
examine the master-sphinx of the Treasury Bench, the Honourable the
Leader of the House, who, I see is taking his well-earned rest (Laughter),
but he always goes off at a tangent, and says, ‘‘I refuse to answer the
question’’, and this phrase “‘in the public interest’’ is becoming,-in the
words of the Industries Secretary, a complete smoke-screen for all the
activities, beneficent or otherwise, of the Government of India. Every
time they are cornered, and they refuse to answer & question, they take
shelter behind ‘‘public interest’’. My Honourable friend told me the
other day that India has a free vote in the League of Nations. I asked
him what that free vote was. His answer was that they prepare g brief,
send it on to their master, the Secretary of State for India in London,
and he prepares another brief, and those briefs are sent to the represen-
tatives of India in the League of Nations, and they are free to take what-

ever line they like on those briefs. Then I asked him whether the Govern-

ment of India and the Government of Britain had ever differgd. He
refused to answer that question, . . S

. Mz M. S. Aney: He said there was an understandin and;'ﬂi"
ware oxpeoted to ast on -those briefs. S 8.mn¢, '*t‘*‘m"{

I PR B RN P PPN
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Mr. 8. Satyamurti: I wanted to know whether the Government of
Britain and the Government of India ever differed on any of these mattess,
and I wag told that he would not give me an answer.

The Homourable Sir Nripendra Sircar (Leader of the House): ®hat is
not correct. I did answer the question.

Sir Oowasji Jehangir: One is a subordinate Government of the other.
How can'they differ?

Mr. 8. Satyamurti: If the Honourable the Leader of the House takes
the words of my Honourable friend, the Baronet from Bombay, I am
quite content. That was the point I sought to make—that India today
in the League of Nations has no free vote, and, for that particular reason,
the Government dare not answer my question, and they dare not confess
their humiliation so blatantly; my sympathies are with them. But I
think I am entitled to draw the inference, this House is entitled to draw,
the country is entitled to draw, that India in the League of Nations is
only one more vote for Great Britain, and, therefore, I raised the point.
To ask me ‘‘as an original member of the League of Nations and as a
signatory to the Covenant’’ to pass thig Bill is an insult to my intelligence.
I put it to my Honourable friend, the Finance Member, who is a little
frapker than his Colleagues, to say if 1 am npt right. Had he any share
in this? Is he not carrying out his master’s orders? In his case, his
masters do not differ from those whom he served some years ago; but so
long as he is a Member of the Government of India, I want to know
whether he is not really carrying out the orders from London, or whether
this Government as a sentient entity had any voice in this matter? I
put it to him as an honest man to say that I am right, and that India had
no free voice in the matter. Therefore, it seems to me that to ask us
to carry out this covenant is merely asking us to register somebody else’s
decree '

Sir Cowasji Jehangir: Who represented India?

Mr. S. Satyamurti: Tt does not matter who represented. They are
all slaves.

Mr. N. V. Gadgil (Bombay Centra] Division: Non-Muhammadan
Rural): Some Rajahs or Maharajahs!

Mr. S, s;wmuu: Turning to the Covenant of the League of Nations
to which reference is made, I want to read the preamble. to that Covenant,
and subsequent historical events supply the most tragic commentary on
" that preamble:

“The High Contracting Parties. in order to promote international co-operation. and
to achieve international peace and security :

by the acceptance of obligations not to resort to war.. (How often have people
) gone to war. ufter this Covenant 4] ‘ . .
by the prescription of open, just and honourable relations between nations,
by the. firm establishment of the understandings of international law as the-
S ~ . actmal rule of bonduct"sm'q'ng'Gpvemmont‘p‘, imd L L
~-.; by the maintenanee of Justice and_Escrupulous respect. for all treaty obligations

in the .dealings-of orgentised - peoples with ene another."’
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As a result of this they entered into certain Articles. The important
Article is:

“The Members of the League recognise that the maintenance of peace requires the
reduction of national armaments to the lowest point . ..”

The latest budget of the British Government about increasing the

services is the most eloquent commentary on the sincerity of

3rar parties to this Covenant, that armaments should be reducgd.

Today there is not one civilised country in the world which has not in-
creased its expenditure on armaments, Britain included:

“. .. to the lowest point consistent with national safety and the enforcement by
common action of international obligations.

The Members of the League agree that the manufacture by private enterprise of
munitions and implements of war is open to grave objection.” -

Nothing has been done, as I shall presently show. Article 10:

“The Members of the League undertake to respect and preserve as against external
aggression the territorial iniegrity and existing palitical independence of all Members
of the League.”

My Honourable friend from Orissa referred to the plight of China.
I agree:

“In case of any such aggression or in case of any threat or danger of such
:gz]ﬁrﬁss;on the Council shall advise upon the means by which thie obligation shall ‘e
ulfilled.”

Article 11:

“Any war or threat of war, whether immediately affecting any of the Members
of the League or not, is hereby declared a matter of concern to the whole League,
and the League sbhall take any action that may be deemed wise and effectual to safe-
guard the peace of nations.”

Article 12:

. ““The Members of the League agree that if there should arise between them any
dispute likely to lead to a rupture, they will submit the matter either to arbitration or
judicial settlsment or to inquiry by the Council, and they agree in no case to resort
to war until three months afier the award by the arbitrators or the judicial decision
or the report by the Council.”

1 want to gemind‘ the House that Ethiopia, or Abyssinia, whatever
name you call it by, is a member of the League, as original as India or
Great Britain.

Some HoOnourable Members: No.

Mr. S. Satyamurli: T am sorry for the mistake. She was admitted
I?ffr.,,but does it make any difference from my point of view? (Voices:
*“No.”) I accep'b.the correction, but I suggest that, in this case, the
black race of Ethiopia set a mnobler, a more moral, and a more dignified
exaruple of accepting the Covenant in its letter and in its spirit, than
the white race of Italy; and -1 think for that, every white man in this
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House must hang down his head in shame and humiljati
) v umiliation.
Furopean who stalks thls‘ country as a superior race, folra v}&?l?om ’lf:‘!)1(418')(,3,1'1rtzl:i(-e

nant as a 8Cr ap of papel y W hlle Ab y SSIDla, as black as m y Self, or ag hlown
a8 m , Belf, respected thls Al'tlclﬁ 3nd Subnlltted the dlSpute to the ar bltla'
"['( m O{ the League.

Then, Article 13, sub-clause (4), is the next important thing:

‘“The Members of the League agree that they will carry out in full good faith any
award or decision that may be rendered, and that they will not resort to war against
a Member of the League which complies therewith.”

The.re is one gignificant fact, Mr, President, that while the League
of Nations was meeting, appointing committees, investigating, thinking,
and cogitating, Italy was transferring munitions and men and war mate-
rials across the Mediterranean to the south. Can anybody deny that ?

An Honourable Member: What about oil sanctions ?

Mr. 8. Satyamurti: I will come to that. If the great powers had
shown common elementary honesty, this war would never have been resort-
ed to, but the European powers are all robbers of the other occupants
of the earth. I want to remind you and this House of Italy’s irresistible
answer to Great Britain, ‘Physician, heal thyself’. If you ecan hold
India, if you can hold Egypt by the might of your arm and exploit them
today, where shall Italians go? They say, ‘““We are an expanding popula-
tion. We have no colonies. We must also go and colonise’’, and, there-
fore, one can understand the discomfort, the hesitancy, and the unwilling-
ness of Great Britain to enforce sanctions vigorously.

Then, Sir, under Article 15, the members of the League are bound to
submit points of dispute to the decision of the League, and today, as the
Honourable the Finance Member admitted himself, Italy has been found
to be the aggressor by the League of Nations. I should like to character-
ise her by a stronger word. She has made herself an outlaw among the
nations of the world. Then, Sir, under Article 16, under which this B}ll
is placed before us, should any member of the League resort to war in
disregard of its covenant, it shall ipso facto be deemed tc have committed
an act of war against all other members of the League. I presume that
the House will agree with me that today Italy has broken all covenants
under Articles 12, 18 and 15 and, therefore, she must be ipso facto deemed
to have committed an act of war against all other members of the League,
who hereby undertake immediately to subject it to the severance of a}l
trade or financial relations, the prohibition of all intercourse between their
nationals and the nationals of the covenant-breakirg State, and the pre-
vention of al] financial, commercial, and perscnal intercourse between
the national¢ of the covenant-breaking State and the nationals of any
other State, whether a member of the League or not. )

i i i h to tell

Now, Sir, my friend, the Finance Member, was good enoug
me that under section 19 of the Sea Ct}stoms Act the Qqumment of
India carried out all the obligations of India by way of prohibiting exports
and imports as decided on by the League of Nations. In that connection,
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and also in connection with thig Bill, I should like to ask him a question
for which I expect an answer. Sub-Article 3 of Article 16 says:

“The Members of the League agree, further, that they will mutually support one
another in the financial and economic measures which are taken under this Article,
1 order to minimise the loss and inconvenience resulting from the above measures, and
that they will mutually support one another in resisiing any special measures aimed
at one of their number by the Covenant breaking State,” etc.

1 want to know what is the ecomomic effect, or financial effect, of the
enforcement of these sanctions so far as India is concerned, and whether
this Government has made or proposes to make any claim to Great Britain
in order to minimise the loss and inconvenience which may result to us
from the adoption of the measures, namely, of restricting or prohibiting
trade and financial relations?

Now, Sir, the next point 1 want to make is this, that, so long as. the
League of Nations goes on in its present composition and in its present
attitude towards the problems of war and peace, we are not likely to get
anything out of the attempt of the League of Nations to settle international
disputes by arbitrament and not by recourse to war; for let us remember
that this League of Nations was born out of the Great War, which was
fought enthusiastically to end all war; but, unfortunately, the fact remains
that ‘‘The victorious powers, after their victory, without trying to lay the
foundations for a solid and enduring peace for humanity, used their victory
for two purposes, to cripple their vanquished European neighbours and to
extend their economic supremacy outside Europe. The United States
‘developed’ the rest of America, Great Britain and France competed for
control of the Near East. Moreover, the treaty of Versailles was based
on the now exploded theory of German guilt, with the result that Europe
had «a heritage of hatred and ill-feeling among the various nations who
came into existence as a result of the war’’.

"then, Sir, so far as Italy is concerned, she has acted in all her deal-
ings as if the League of Nations can be flouted without any fear whatever.
ltaly was offered, in return for her joining the war, various concessions
which were not, however, given to her, and Italy felt that she was left
out in the cold among the victorious sallies, as a nation which did not
get the best out of the war; and the result of it was that, the moment
Mussolini came into power, he began to have a new foreign policy by
which he sought to get what he thought was the right of Italy. ‘‘He
rapped the knuckles of Greece, insisting’ on a heavy indemnity for the
murder of four Italians in Corfu and shelling the island, without reference
to the League of Nations, until it was paid. He refused to accept the
Allies’ creation of a Free State of Fiume and made a private arrangemens
with Yugoslavia, by which most of the province and part of the port
became Yugoslavian, while Fiume itself went to Italy. He upset the
Allies’ creation of an independent State of Albania by lending its wretched
inhabitants a sum which they could never hope to repay, in return for
which they accepted Italian financial and military control’’. This is from
a"book by Hampden Jackson on *‘The, Post-War World”." He says:

““The real menace of Fasciti to the rest of Europe lay in its unabashed militarism.”
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Having encouraged Italy more or less by its acts of omission, the
League of Nations today stands helpless before the Italian War. Now
there is no doubt that, in the post-war world, whether it be the problem
of th¢ economie crisis, or the problem of disarmament, or the problem
of abelishing or at least controlling the private manufacture of munitions
or of settling international disputes peacefully, the League has proved it-
self impotent. The World-Economic Conference met and failed. Dis-
armament conferences are meeting and are dispersing without doing any-
thing; and, therefore, many people will be found to agree with this writer
who makes this interesting and incisive survey:

“By the end of 1834 the cfforts of the World in Ccnference to solve the problems
of the age had met with no success. The crisis had shown the fundamental weakness
of the League of Nations; no way was found io prevent nation arming against nation;
none of the remedies which had been widely advocated as a cure of the great
depression had yet been applied; international trade remained throttled, international .
rates of exchange were still fluctuating, the flow of international capital was still
choked, prices were still abnormally low.”

Therefore, Sir, I think it is now a little too late in the day for the
Government of India to ask India, when she stands disillusioned, not
only because of her own impotence in the Council of the League of
Nations, but also because of the impotence of the League itself, to agree
to this Bill which really is a faint attempt to vindicate the authority of
the League of Nations against a well-known aggressor.

Now, Sir, what is our own position? Our own position is that, what-
ever may have been the past, today at least the oil sanctions should have
been enforced, but what is the position? Sir, I see in this morning’s
Hindustan Times that the Committee of League experts is of opinion
that, if the oil sanctions are universally applied against Italy, it will take
about three months and a half to become effective In the event of the
League Powers applying the embargo, it will be effective after the United
States limit the exports to Italy to the normal level which obtained
prior to 1935. Without the United States’ co-operation, the embarg: by
Member States of the League would cnly make the purchase of petrol
by Ttaly more difficult and more expensive.

It seems, therefore, that the League of Nations, without enforcing w}.mt
it can, namely, its own decision to impose oil sanctions, wants Amenqa
to do likewise, before she can effectively enforce these sanctions. In this
connection, I want to quote what two. English papers, the Manchester
Guardian and the Daily Herald, themselves say. The Manchester Gur-
dian says:

“If the League should decide to impose the embargo in any event, it would

immensely strengthen the position of thqse Amen’pans wh?, would not wish their
country to have the distinction of nourishing an unjust wa:.

The paper adds:
T : iti the sanctions by the League Powers would reinforce the present
imhe oo o age- reflection that, if only the League had acted with deter-

i i i ding to
L those other sanctions were imposed, the war might now, accor o
R?:t:ﬁ:r:zlx,}ilgr?s of the Technical Committee, have been within a fortnight of its end.

i i i this could be passed
1 think, Sir, no more bitter commenjmry than ]
upon the hesitation of the League to do its duty. India, as you are well
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aware, also urges that the League of Nations should impose the oil
sanctions. The Daily Herald says: :

“The people of the Uniied States are watching Geneva, not to see if it produces
statistics, but to see if it takes action. Action and swift action is the only way to
secure American co-operation. Even should there be no American co-operation, the
oil embargo will make the waging of war more difficult and more expensive. ~That
being 8o, let us get on with the job at once.”

It seems to me that the nations have bungled all these months, and
they have added suffering upon suffering, and today we are hearing har-
rowing tales of the War. Sir, during the Great War we used to hear
stories of Germans committing gross brutalities, but today, Sir, we see
uncontradicted accounts published by all papers, of all countries, that the
ltalians are bombing Red Cross units and hospitals, and that women and
children are being killed. Surely, it seems to me that to wait at this
juncture, after Italy has shown herself to be one of the most barbaric and
uncivilized nations of the world, is wrong; (Hear, hear); that the other
Members of the League, presumably acting in the name of the League
of Nations, should hesitate to enforce the oil sanctions, which, even they
concede, would prove effective, is certainly sad, and that is certainly not
showing & gesture of honesty and international goodwill, for showing which
alone the League of Nations was founded. There is no doubt that [taly
has, as I say, proved herself an outlaw among the nations of the world,
-and the Ethiopians today, simple-minded people as they are, primitive as
they may be, not endowed, it may be, with the higher reaches of civiliza-
tion, are fighting gloriously with their backs against their wall in defence
of their hearths and homes. Sir, today we also are slaves in our own
country. 1f we were free, we would have taken such steps as we could
have taken, in order to stop this barbarous war, and perhaps we would
have been successful; -but, situated as we are, we can only send, from the
floor of this House, to the Ethiopians, our message of profound sympathy
and goodwill and our best wishes that, in spite of all these man-made
machinations, the nature of their own country, the bravery of their own
‘simple people, and the magnificence of their loyalty to their Emperor
will yet save their country from white domination by Italy; and I hope,
Bir, that this House will carry that message to Ethiopians.

And I want to tell Great Britain one thing, If Great Britain wants
peace, nothing is easier, She must wind up her empire of John Bull and
Co. John Bull and Co. must go, and today, Sir, they must give up this
earth-hunger, this desire to possess India, to possess Egypt, as long as
they can. So long as there are rich countries exploited by certain white
nations, other white nations must wish to have a finger in the pie. To-
day, the most fruitful cause of war is the presence of Imperialism, and
‘the sheer exploitation that is going on among the nations of the world.
Take away Imperialism, take away earth-hunger among the white nations
and you remove the root causes of the war. I do not believe that the
League of Nations, as she is constituted today, can ever afford to the
nations of the world the solution ‘which they are fighting for. We must
really alter our own attitude towards the other nations of the earth, and
1 hope, Sir, that what I have said will be understood to mean that India
wants to have a real, free vote in the League of Nations. India hopes
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that she can have it only when she attains her freedom;.. The “Wwork-
ing for it and, God willing, we shall get it sooner than our engm?zz ;,Icl);k-
ine. (Hear, hear.) And when India is free, India will not ask a House—g—
as my Honourable friend, the Finance Member, is asking, this piffling
thing in order to enforce sanctions which, ‘they know, will not be eﬁecg-
tive, and in spite of which, the war is going on, but will get up from its
place and say to nations which are arrogant enough to flout the moral
conscience of the world—as Italy is doing now—‘‘you shall not do it, and
we will use all our resources to stop that war’’. It is in that spirit that we
shall go forward. '

Sir,’ I have reason to believe that so far as these Benches are con-
cerned, we have no real hand; and only when India is a really free mem-
ber of the League of Nations, she can make a contribution, which she
cannot now make, towards peace on earth and goodwill among men.
With this message of hope and cheer to our Ethiopian fellowmen in
Africa, betweer whom and us lies the great Indian Ocean, and with
the desire that at least the views of this House might arouse the con-
science of some European Powers so that they must not play at the
League of Nations but use it to punish the aggressor and stop this in-
human, barbaric war, and with a view to vindicating Ethiopian sove-
reignty, I desire the Government of India to convey to the Secretary
of State our feelings in this matter; and I hope that the vote of this
House, which I am afraid cannot be against this Bill, will not be mis-
interpreted as our support of the inadequate action that so far Great
Britain and India are taking. On the contrary, I should like to conclude
on the note that we are disgusted with the way in which European
Powers are quarrelling amongst themselves, so that they are unable to
settle their quarrels and one of their own nations, Italy, is a sad example
of the barbaric warfare of which the most barbaric nation ought to fesl
ashamed. That is all I have to say, and I hope that the Honourable the
Finance Member and the Government of India will convey to the powers
that be the strong feeling in this House that Italy is an outlaw, that
Ethiopia deserves all the sympathy and support she can get, and that, if
civilization is to survive and not to end in a holocaust in which women
and children are killed by bombs, then Europe must assert herself and
sec that Italy must not go further, Europe tell her: ‘‘Bandit, thou
shall be away, and shall not go further’’. (Loud Applause.)

Mr. F. E. James (Madras: European): Sir, I have listened with very
great. interest to my Honourable friend, Mr. Satyarwurti’s speech, parti-
cularly as it has enabled the House to listen to matters which are seldom
discussed here; and enything I say in the course of this discussion must
be taken as coming from myself and not necessarily as coming from the
Group of which I am a member.

8ir, I have more than once felt t
part of the Government of India to
ject of the League of Nations to

hat there has been & tardiness on the
recognize the importance of the. sub-
India in spite of India’s anomalous
position within that League. I quite appreciate the feeling on th.? part
of many Honourable Members of this House of embarrassment with re-
gard to this Bill, because the position of India, as a member of the
League, is, quite frankly, a gomewhat curious and anomalous one. It
is, therefore, quite natural that when any measure COmes befor. tngs
House in pursuance of India’s obligation under the Covenant of the
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League of Nations, Members should take the opportunity of pointing out
the anomalous position of India and the somewhat difficult position of this
House in regard to any decisions which'they are asked to take in that
conneation. I will not spend much time in referring to the speech of my
Honourable friend, Mr. B. Das, because, I think, on a balance his reasons
cancel themselves out. At one moment he was urging such action as
would embroil the whole of the Empire in War. The next moment he
was urging that we should reject this Bill on the ground that the League
of Nations had not yet come to the point of insisting upon the imposition
of oil sanctions. At one moment he said that the League of Nations was
doing too little, and at the next moment, he said that the League of
Nations was doing too much and I was left in doubt as to what his real
intention was in regard to the particular measure before the House.

Mr. B. Das: I oppose the Bill. -

Mr. F. E. James: As far as my Honourable friend, Mr. Satyamurti,
is concerned, his position is perfectly clear. He would like to be free to
deal with this matter as a free country within the League. But he . is
not. Therefore, although he takes the opportunity of this - discussion to
point out that he is not free, in the sense in which he would wish to be,
he is not prepared to take the responsibility of opposing this measure on
the ground that he believes that by taking this position, he will indicate
to the larger world that his sympathies at any rate are with the nation
of Ethiopia. He dwelt at great length on the failures of the League of
Nations, and I do not wish now to enter into a long discussion cn the
merits of the League, on its present constitution, on its past failures and
on its possible future. But I welcomed that part of my Honourable
friend’s speech. This is the first time that I have heard a speech on that
subject since I have been in this House. I would just say three things
in regard to some of his observations. He condemned the League on
three points. First because it had failed to stop the race for armaments,
second, that it has failed to stop the recourse to war, and, third, because
it had failed to stop fhe invasion of Ethiopia. I think that every impar-.
tial person would agree that in those three respects, the League of
Nations has failed to achieve what is laid down in the Covenant of the
League and to that extent every ome of us must deeply regret it. I
would, however, point this out to my Honourable friend that the League
of Nations is not a super-organization. It is an organisation which con-
gists of representatives of various Governments. throughout the world.
Therefore, it cannot undertake any responsibilities beyond those responsibili-
ties which collectively the nations who are Members of the League will
to undertake. You cannot impose the full implications of the collective
duties undertaken by the Covenant unless there is at the same time a
collective will. The trouble about the League of Nations at the present
moment is that that collective will is absent, It is not the actual or-
ganisation of the League that is wrong. It is the motive power, the will
behind the Members of that organization which is lacking to make it
really effective.

Then, Sir, there is one other point which I would add to the reasons
for the failure of the League and thaf, perhaps, applies as much to the.
case of the controversy abont Japan as. to the present controversy. That
is the absence from the League of some of the greater countries in the
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world. The absence of the United States of America has always been,
ever since the beginning of the League’s existence, a crippling factor in
its constitution and in 1ts powers. Today the absence of Japan and Ger-
many are two very important factors in assessing the ability of the
League to impodse its will upon the aggressor nations. I would make this
point and emphasise it as much as I possibly can. The conception of the
League of Nations which came from the War is, in international relation-
ships, an entirely new conception. On these matters the nations of the
world are embdtking, after the war, upon entirely uncharted seas. My
Honourable friend, Sir Frank Noyce, this morning, spoke about the
Payment of Wages Bill and the necessity of proceeding by trial and error.
Surely if one looks at some of the achievements of the League in the last
15 years, one is entitled to say, that in view of the entirely uncharted
seas which it has had to sail in those days, it has achieved considerable
success. If out of the present conflict, the nations of the world are
brought to realise the imporiance of collective action to a greater extent
than they have done in the past, there is a possibility that the League, in
the future, may achieve more than it has done today. My Honourable
friend, Mr. Satyamurti, seems to think that there was no hope in the
League, there was no hope in the world, until India became a free nation
(Hear, hear) and taught the world her business. He seems to think. that
the greatest factor in the world for war today is the British Empire.

Some Honourable Members: Yes, yes.

Mr. F. E. James: Let me tell him this. With all its faults, the
British Empire todhy, consisting as it does of the Dominions, and the
United Kingdom in addition to its coloMial' possessions, is the greatest
single factor making for peace.

Some Honourable Members: No, no. Question.

»r. F. E. James: That "is a factor which is recognized in many
countries. It is recognised today in the East; it is recognised today in
the West, In December, I happened to be both in France and later on in
London while the ‘‘peace plan’ was being discussed in both countries.
As far as the position in France was concerned, the noticeable factor of
the situation was the absence of public opinior: on that question. When
I sat in the House of Commons gallery and listened to the debate on
peace plan, the overwhelming factor there was that public opinion had
chosen to assert itself: After that debate, an ex-Finance Minister of
France put the whole matter very pithily when he said: *In my country,
public opinion is looking round for & dictator; but in the United Kingdom
public opinion has suddenly decided to do its own dictation’”. And what
is true of public opinion in the United Kingdem is also measurably true
of public opinion in the Dominions of the British Empire.

Mr. S. Satyamurti: What about India?

Mr. F. E. James: Where you have that united collective will in one
ccllection of nations working for peace, gcing to the utmost limits, being
prepared to stand behind strong measures for peace, then I think it is
surely a gross exaggeration to suggest that that influence ig an influence
for war and not an influence for peace. As far as India is concerned,

F
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it is perhaps difficult to speak with any certainty, but I do believe this that
public opinion in this country, from all that one can read and hear, is
behind the measures in the implementing of which this Bill now before
the House is one factor. I am equally prepared to recognise that public
opinion feels that India’s position in. the League is unsatisfactory; and,
therefore, my Honourable friends on the other side are, to put it “quite
frankly, on the horns of a dilemma. ButI was very glad to find that my
Honourable friend, Mr. Satyamurti, felt that on balance the public opinion
that is present in this country sympathetic with all the actions that are
being taken to put an end to the present disastrous war, should have a
predominating influence in a decision on this matter. And I hope that
the line that he has taken will be followed by the other members of his
Party.

Mr. M. Ghiasuddin (Punjab: Landholders): ir, T rise to support the
motion moved by the Honourable the Finance Member. Sir, I was
surprised to see the line taken by Mr. B. Das from the Congress Benches.
Of course I find myself in agreement, to a very great extent, with what
Mr. Satyamurti has said. Sir, T thought almost all Members adorning
the Ccngress Benches had always their sympathies with the underdogs:
if anything, this Bill has been brought forward in sympathy with Abyssinia.

Prof. N. G. Ranga (Guntur cum Nellore Non-Muhammadan Rural).
We say it does not go far enough.

%
Mr. M. Ghiasuddin: Sir, I must say that Mr. Das has tried to smoke-
screen the real issue, although we know that the League of Nations has
failed to combat this disasterin Abyssinia to the same extent that was
expected of it. As it was expected of all the powers which were signatories
to the Kellogg Pact that, as soon as a power was declared to be guilty of
breaking that Pact, all extreme measures will be adopted to bring that
power to book for infringing the laws of humanity. Alas, these dreams
were rudely shattered. But, Sir, it surely does not lie with us to say that
the very small measure, that has been brought forward by this Government
at the instance of the League of Nations, should be torpedoed by this
House. 1 admit, hcwever, that this measure is quite unsatisfactory; I
admit that far more severe measures should have been taken against the
infringing power; but, I think, if we throw out this Bill it will nott be a
very satisfactory thing. Sir, it is not to be denied that our sympathies
are entirely with Abyssinia and if tomorrow people in Abyssinia read in
their newspapers that this House has thrown out this small and insigni-
ficant measure that was brought forward, how disappointed they will be:
I am afraid they will misread the wmotives which actuated us in throwing
it out. 8ir, no doubt we are dissatisfied with our representation in the
League of Nations, but I think we can criticise our representatives at the
League of Nations during budget time, and this is not the proper time to -
ring that under discussion. Sir, we hope that all measures will be taken, '
and specially all sanctions which are under discussion now will be enforced
as soon as posgible, and this war will be ended. I whole-hcartedly
associate myself with the remarks made by my Honourable friend, Mr.
<atyamurti, with regard to the message that should be sent through tms
House to Abyssmnia in particular and to the world et large.
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_ ‘Pandit Krishna Kant Malaviya (Benares and Gorakhpur Divisions:
Non-Muhammadan Rural): Sir, I know, to my cost, that. speaking on
‘the floor of this House is beset with dangers and is not free from peril
Whep it suited our masters, ‘they told us that this House is the India.li
Parliament; they led us to believe that this Legislature is the highest
‘Court of Law and Justice; they led us to believe that we can summon
witnesses before this House; they' led us to believe that we are as free
-as this House, that we are the framers and law givers of the land and
‘that, what to speak of the subordinate Governments or the subordinate
Courts, even the King could not question us about our conduct in this
House and could not ask us to explain what we said, in what manner
we said it, why we said it and why we did not express ourselves in such
-and such a language. But we are told now that our privileges do not
-extend beyond the walls of this House, that the Members sitting on
the Treasury Benches have all the rights and privileges without any
duties to the people of this unfortunate land; whereas we, sitting on this
side of the House, the representatives of the people, have only duties
-and duties to perform and have no rights and no privileges. I want to
‘have an assurance from vou, Sir, and I want to know whether this
‘Honourable and august House would give me an assurance that I, or
someone near and dear to me or some friend of mine, will not be punished
for what T am going to say today. I want to have an assurance, Sir,
‘that no outside -authority, no outsider, howsoever high he might be placed,
‘has the power to question the words that I utter here. I wani to have
-an assurance from the Chair that it is only the right and privilege and
prerogative of the Chair to guide our deliberations, correct us, and by its
‘ruling stop us from sayving what is improper and against the law, and
‘that once the speech has been made no outside authority will sit upon
‘judgment of the discretion of the Chair.

Mr. President (The Honourable Sir Abdur Rahim): That question is
not now before the Chair. The Honourable Member should come to the

‘subject.

Pandit Krishna Kant Malaviya: This is a sort of introduction, Sir.
(Laughter.)

Mr. President (The Honourable Sir Abdur Rahim): Do not then make
‘it too long. y

Pandit Krishna Kant Malaviya: I only want, Sir, that there should
not be an indirect censor upon the discretion of the Chair. Coming to
the Bill itself, Sir, T wish to point out that I opposed the censure motion
which was before this House in the last Simla Session for sending a unit
to Abyssinia without consulting this House. I then said that if Govern-
ment ever acted rightly during the last ten years, it had acted rightly on
this occasion. I then said, Sir, that T do want Englanq to go to war
with Italv in order to teach her a lesson. It is a surprse to me, Sir,
that the Members sitting on the Treasury Benches have not objected to
the use of these words by me; vou must be remembering, Sir, that Wl}en
T used these words in the Simla Session, I was told 'ghat I was tread}ng
on a ground which I should not tread, because they might h_ave a beanni
on the international relations of Great Britain with other natlm?s. T wan
“to0 know whether, by discussing this Bill today, we are ot moving towards

'
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a road which is closed to us. I will not labour this point further. I
know that where the interests of our masters demand, even improper
things become proper; law, decorum, justice and even claims of humanity
are then thrown to the winds, I was then anxious to teach
a lesson to Italy; I begged and begged.that Great Britain or the members
of ‘the so-called League of Nations should fight Italy. If England had
only acted then, as we wanted England to act, the war would have been
over by now.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
mad Rural): This Bill has been prepared according to your wishes.

Pandit Krishna Kant Malaviya: It is too late now. Poor Abyssinia
has been made to suffer a lot, with the whole world looking
on. My Honourable friend, Mr. James, lectured to us regard-
ing the difficulties of the ILeague of Nations. He told wus
about the collective will that is wanting. He told us:
‘‘America is not there, Japan is not there, Germany is not there, Wwhat
is the poor League of Nations to do?’" He wanted us to believe his words
as if we know not that the L.eague of Nations means only England and
France, as if we know not that Germany went out of the League simply
on account of France, because France is powerful and because the League
of Nations is only a handmaid of Great Britain and France. Whose
fault is it, Sir, that America and Japan are not there? He told us about
the collective will, but the collective will is not there because England and
France do not agree and France wants Italy to conquer Abyssinia, because-
France is anxious to have a powerful aily in Italy on her side to be pitched
against Germany when the time comes. England is not prepared to act
against the wishes of France. England also wants to retain the goodwill
of Ttaly. We know what Sir Samuel Hoare was doing. Sir Samuel
Hoare has been made a scapegoat and compelled to resign. If England
had been really what it professes to be, the best thing for England would
have been to have asked Mr,Z Baldwin to resign. Are we asked to believe
that Sir Samuel Hoare was acting on his own behalf, that Sir Samuel
Hoare was acting against the wishes of his Government, that he was not
carrying on negotiations in the name of England?

Mr, President (The Honourable Sir Abdur Rahim): We are not con-
sidering that matter.

Pandit Krishna Kant Malaviya: We are not, but that proves to us,
Sir, that we cannot have any faith in the bona fides of the British Gov-
ernment; so far as the British goodwill towards Abyssinia is concerned.
I say, knowing as I do and feeling as we feel, that England does not want
to displease Italy, we know that the oil sanctions are yet in the air. If
these sanctions were once approved, the war will be over within three
weeks. What is the use of asking us to vote for this Bill? Where will
itlead us and what will be the result? By the time economic sanctions
begin to tell, Abyssinia will be no more. Why ask us to pass a Bill
which leads nowhere? If England is prepared to go to war with Italy,
I am prepared to vote for this Bill. If England is prepared really to go
to war with Italy, I think we will be prepared not only to vote for this
Bill, but to do something more. But we know that England is not going
to do anything of the sort. They want, just as Italy wants, to civilise
the Abyssinians. England would gladlv give Italy in Abyssinia what she
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wants provided she remains within a limit. Of course, she has not got
the courage to say so. At the same time, England is interested in the
water of the Blue Nile and the road to be built, from the Blue Nile to
Sudén. If England could get all this and-Italy Wwould sanction it without
endangering the communications of the FEast, evervthing will be over
today and England will be backing Italy. I know and every one of us
must have read in the papers that Italy almost gave an ultimatum to
England and it was in the papers that at about 4 A.M. in the morning,
the British representative had to run to the Italian Government, and
England conceded whatever the Italian Government wanted. What is
the use of talking about sanctions? England is afraid of Italy, as afraid
as ‘any one else could be afraid of her. She will be only too
glad to placate Italy if TItaly were reasonable. Then, why talk
of sanctions and why bring us into it? If vou cannot face Italy, sit tight
at home and do not talk of sanctions, righteousness and the desire to
punish agression. Why bring us in? If you want to fight, we are here
to stand by vou, provided you give us our rights and treat us as equals.
We will then do whatever we can to help you; we will help you even
against France, but if you only want to talk and talk and treat us as serfs
and use us as mere tools, the only thing I would request this House is
that we should drop this Bill. Our attitude must be that of America,
namely, benevolent neutrality. That is all that I have to say.

Sir Aubrey Metcalfe: Sir, this discussion has followed such very diffuse
lines that the bullets fired by the Opposition do not for the most part
appear to have been directed at the target. They seem to have gone
even wide of the “‘buts’’, if I may use a military metaphor.

Sir Muhammad Yakub: If you teach them military tactics, their skots
will be more accurate.

Sir Aubrey Metcalfe: I merely make these remarks to explain that I
am ia some difficulty in answering the criticisms which have been made,
since hardly any concern the Bill. T will, however, attempt to clear up,
quite briefly, one or two misconceptions which I think have been formed.
The question was raised, T think, by both the two Honourable Members
whe spoke from the other side as to the extent to which India or the Gov-
ernment of India had been consulted in this matter.

In fact it was suggested that India had been drawn into this controversy
without consultation and merely at the bidding of His Majesty’s Govern-
ment. Well, I can say at once that that is mot the case. ‘The Gpven}-
ment of India have been fully and freely consulted by His Majesty’s
Government throughout. Now, I may say here that I cannot deny that
there is a fundamental difficulty, which indeed I may call an inconsistency,
in the position of India with regard to the League of Nations. The Gov-
ernment of India is, as you know, entitled as a member of the League to
complete freedom of action in many matters which come before the League.
But in present constitutional circumstances, f;he forelgn policy of the
Government of India is controlled by His Majesty’s Government. That
I admit. No explanation on my part will remove the anomaly and no
fulminations from the opposite Bench will remove it either in the present
constitutional circumstances. I would, however, submit—and this is im-
portant—that this inconsistency has not really been of any pra;,)ctflcal
importance whatsoever with regard to the question which is now beiore
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the House. All that His Majesty's Government did, was, that they
decided that it was their duty to implement, what they mdued to be;.
their obligations under the Covenant of the League of Nations. They
inquired of the Government of India whether they, as a member of the
League of Nations, not as a subordinate Government, were prepared them-
selves also to implement their obligations as a member of that League. The
Government of India replied that they were prepared to take action, in so
far as conditions in India admitted, to fulfil ‘those obligations on the lines.
recommended by the League of Nations—not simply those recominended
by His Majesty’s Government. Well, Sir, as you know the League
af)pointed a committee of co-ordination, on which every member of the
League, including India was represented . . . . .

Sir Oowasji Jehangir: Who represented India?

Sir Aubrey Metcalfe: I was just going to refer to it—it was raised by
my friend, the Honourable Member for Orissa—this will te:
answered subsequently in answer to questions on the paper, so
that T hope you will forgive me if I anticipate the reply that will be given—
the representatives of India are His Highness the Aga Khan, and the substi-
tute delegate, an ex-member of this House, Sir Denys Bray, whom possibly
some of the Honourable Members present may remember. They represent
the Government of India. As I was saying, the League appointed a Com-
mittee of co-ordination on which every member of the League, including
India, was represented, to deal with the Italo-Abyssinian dispute, and that
committee entrusted the task of formulating concrete proposals, with regard
to sanctions, to a smaller committee of 18. It was the recommendations
of the smaller committee which the Government of India was ultimately
asked to implement; and the legislation now before this House has been
undertaken in pursuance of the Government of India’s agreement to imple-
ment those recommendations. T do not know that any particular criticism
has at present been brought forward against that decision; but it may per-
haps forestall some criticism if T indicate the reasons which led the
Government of India to come to that decision. The first, and perhaps the
most important, was their obligations as a member of the League of Nations.
My Honourable friend, Mr. Satyamurti, has already expounded to the House
the actual terms of Article 16, and he has stated or suggested that they
go a verv great deal further than the League of Nations has hitherto gone.
It is not my business here to defend the League of Nations. Mr. James
has already made some verv apposite remarks on that subject; and all I
would say on this point is that even if the action taken on the recommenda-
tion of these committees fall short of the action which is required to be
taken by the Article there can still be no doubt at all that India would
have defaulted in the obligations of membership if she had entirely disso-
ciated herself from the action recommended by the League. That, I think,
will be agreed to by all. T submit that such default could only have been
justified, if at all, by the very strongest reasons; and I think the Govern-
ment of India was justified by the entire -absence of any such reasons. It
may be that some material loss will be caused to India by the diminution
and dislocation of trade; but surely that is not a reason which should deter
us from fulfilling what are our solemn undertakings. There may be some
doubt—in fact there is considerable doubt as to the immediate efficacy of

4r.M,
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sanctions to put an end to this war. But surely that is no good reason
for refusing to give them a trial. Indeed, as it seems to the Government
of India, there were in the present case the strongest possible arguments
for supporting the Leaguein their attempt, which mayor maynot be
successful, to put an end to aggressive warfare by means other than the
use of force. I do not propose to repeat the general arguments because it
seems to me that they are such as will readily suggest themselves and
commend themselves to all shades of Indian opinion.

Mr. M. S. Aney: Sir, a Bill like the present one really brings to our
mind the unreality ci the whole affair. Here we are solemnly asked to
enact a law in fulfilment of our obligations as a member of the League
of Nations.

Mr. M. A, Jinnah (Bombay City: Muhammadan Urban): Which are
discharged by somebody else?

Mr. M. S. Aney: .. ... which, as my Honourable friend to my right
has justly remarked, are not to be discharged by us, on our own respon-
sibility, but by somebody else in our name. It is a kind of what they call
benami transaction going on as far as India is concerned, in the League of
Nations. It is a very anomalous position. I do not want to dwell at
length on that point for this reason, that my learned friend, Mr. Satyamurti
has very lucidly put the whole thing, th= nature of our relations with the
League of Nations and our relations with the British Government in
regard to this matter. Had the Preamble not laid emphasis on this
aspect of the question, namely, the fulfilment of our obligations as a
member of the League of Nations, possibly this discussion would not have
taken the turn that it has taken at all. It is that which has made it
necessary for us to say that the whole thing is unreal. At the same time
we know—and it has been made abundantly clear as to what our resl
feelings are in regard to the war that has unfortunately broken out, or
I 1may sav, which has been allowed to break out between Italy and
Abyssinia.  Members after Members have expressed their sym-
pathies go out to the unfortunate Abyssinians who are fighting with their
backs to the wall with &ll the resources at their command in defence of
the liberty of their hearths and homes. Anybody in their predicament
deserves the sympathy, not merely the lip-sympathy whick so many
European nations are showing today, but the active sympathy by stand-
ing by their side as their allies on the battlefield and by fighting the ag-
gressor who, despite all international obligations and despite the dictates of
humanity, is trying to wipe out of existence Abyssinia as a nation.
(Shame.) Those who want to maintain the peace of the world and those
.who claim to have created a pompous organization like the League of
Nations for preserving the peace of the world, ought to understand that
they have an onerous duty devolved on them, end if in moments of emer-
gency nations who have brought about this pompous organization are not
prepared to rise to the proper height in order to discharge their duties
towards the oppressed nations, then it is very natural that people should -
suspect the bona fides of those who have  created this organization. One
will like to ask, has this organization been created in reality to maintain
the peace in the world or has it been started with a view to ensure that
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the work of exploitation in non-European countries which some of the
nations have already started may go on smoothly and undisturbed? Sir,
my friend, Mr. James, said in reply to certain remsarks made by my
friend, Mr. Satyamurti, that Mr. Satyamurti was wrong, because my
friend from Madras stated that British Imperialism was one of the causes
or provoking cause or a perpetual standing cause of the war in this world.
I want to remind my friends over here that British Imperialism is cer-
tainly a perpetual cause, a standing provocation to the people to think in
terms of war and not to think in terms of peace at all.

An Homnourable Member: Public Enemy No. 1.

Mr. M. S. Aney: It is something like this. Some people think, why
should their children not have more land or place in this warld under the
sun with plenty of food and riches so that they may also carry on the work
of exploitation abroad as the sons of England are doing in India and Egypt
today ? When a nation is carrying on its nefarious work of this kind and
vet passes itself off as an honourable nation, the others are bound to feel
that there is something very advantageous in the game, and ask as to why
they also should not have some share in the spoils? That is of course
human nature. Those who really want peace must think that they at least
should not be the cause of provoking or creating a wrong appetite of this
nature in others. My friend, Mr. Satyamurti, has expounded this aspect
of the matter very clearly, and I do not think my friend, Mr. James, has
succeeded in convincing us that his contention was right. Sir, although we
feel in this matter that much more rapid steps should have been taken,
quick action should have been taken, vigorous action should have been
taken, I am not prepared to withhold my consent for whatever the Govern-
ment of India are doing in the matter, however reluctantly it may be. I
do not want the House to understand that because we fecl strongly for the
niggardly manner in which the British Government have acted, we are
going to withhold our consent to whatever the Government is doing here;
we want them to act rapidly, quickly and vigorously and show their real
sympathy, their active sympathy to those who are oppressed. If they
really mean to end the war, they can do it, and we shall welcome peace,
because in a peaceful atmosphere alone we think we shall be able to solve
our problems also. In the quest of that peace we request them to be more
vigorous and more active . . . . .

An Honourable Member: More honest.

Mr M. S. Aney: ....and, as I am reminded by my friend, to be more

h}(:mgtll (Laughter.) With these words, I accord my reluctant support to
the Bill.

Mr. M. Asaf Ali (Delhi: General): Mr. President, it is in the midst of
conflicting feelings that I rise at this stage of the debate to take stock of
the situation after the various speeches that have been delivered in the
House. In so far as the Bill is concerned, all T need say is that it is about

the most futile measure that I have ever come across in relation to a problem
©f such tremendous international magnitude.
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But I would have welcomed it, Sir, if it had not proceeded with the
Statement of Objects and Reasons which accompanies this Bill. I agree
with the step which the Government of India propose to take in this connec-
tion in order to discharge a human obligation, or rather, India’s obligation
to humanity, and to civilization, butinso far, Sir, as our obligation under
the Covenant of the League of Nations is concerned, I refuse to recognise
it. Am I, as an Indian, alone to recognise the obligation which I owe to
the League of Nations? Does not the League of Nations owe me an
obligation ?

An Honourable Member: Some consideration also.

Mr. M. Asaf Ali: T would just like to draw the attentior of the House
to the second Article of the Covenant of the League of Nations. The
second Article, Sir, is that—any fully self-governing State, Dominion or
Colony, not named in the Annexure, may become a member of the League
if its -admission, ete., ete. Sir, India became an original member of the
League of Nations under circumstances which I shall try to describe
presently. We became an original member of the League of Nations, pre-
sumably because at that time we were painted to the world as a self-
governing country. Seventeen years have gone by, and does the League
of Nations, even after all these 17 years, ever care to look into the working
of the government of this country? Does the League of Nations realise
that we have been doing our level best to try and tame the shrew of this
irresponsible Government in this country, by the very means which the
League of Nations is now proposing to apply on an international scale,
namely, boycott and non-co-operation? I recognise, Sir, that this Bill is
merely a vindication of the very principle on which we have been acting
against the excesses, the aggression, the usurpation of, shall we say, the
irresponsible Government of this country? Has the League of Nations
ever taken note of this fact? No. Then, why should we be asked to
recognise our obligation under Article XVI? Why jump over Article II?
1f the League of Nations is prepared to discharge its duty to us under
Article IT, we shall be only too glad to discharge our obligation under the
other Articles. That is one point, but I welcome this measure for two
reasons. Firstly, it has given us an opportunity to express our feelings
with regard to what I should call international brigandage by Italy. Ita[y
has constituted itself intoa pestilence of civilisation today, and Ethiopia
is fighting at the outpost of civilisation, not merely for its own freedom, but,

‘T maintain, for the entire East, and there will not be foqnd a s'mgle‘heart
in the whole of Asia today which will not be burning with indignation at
the shameless outrage that has been committed or those poor, helpless
people, beause, Sir, Italy feels that its former colleagues, its former allies
are war wearied and they will not interfere, or, ab any rate, if they interfere
at all, they will interfere most carefully, and allow Italy to grab what she
could not grab at the Varsailles Peace Conference. .

Let me for one moment revert to the origin of our membershgp of the
League of Nations. We became a member of the League of Natlons at a
time when the victorious Powers were trying tc rob the vanqulsh-ed p'owelz;s
of their colonial possessions. That could not be done very easily, in the
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ordinary way, because, unfortunately. at that time, President Wilson, an
idealist, a moralist, a professor, a dreamer, was thinking in higher terms,
and the victorious wanted to pacify him. They could not justify swallowing
Togoland, the Cameroons, the Congo, and practically half of Africa without
showing some sort of reasonable position as far as they themselves were
concerned in their relationship to India. It was just before then that we
received in India a message from His Late Majesty King George that we
had the beginnings of Swaraj in India. When these very reforms were
being introduced this message was received here. It was flashed across the
whole world, and it was, under those circumstances, to pacify the powers
of the world, that India was made a member, and an original member of
the League of Nations. It was then that an Indian, a coloured man, became-

a Peer and he sat as Under Secretary of State for India in the House of
Lords.

An Honourable Member: But they won’t allow his son to sit there.

Mr. M. Asaf Ali: All these facts combined were made to present a
wholly camouflaged state of affairs to the world, and this is how we became
a member of the League of Nations. Every time we have put the question,

are we self-governing, are we entitled to be a member of the League of
Nations, the answer has been,—‘‘But your case is an anomaly. How you
became a member of the League of Nations we do not know’’. If we are
not in our own right entitled to be a member of the League of Nations,
where does the obligation come in? No obligation rests on cur shoulders.
We can easily say we, in our own right, are not a member of the League of
Nations, whatever may be the constitution or composition of the League of’
Neitions, whatever may be their methods, whutever may be their aim,—and
my Honourable friend, Mr. Satyamurti, has thrown a flood of light on the:
subject from another angle of vision. Whatever may be their aims and ob-
jects, if we, in our own right, were a member of the League of Nations,
perhaps it would be only proper to ask us to discharge our responsibilities
under Article 16 of the Covenant of League of Nations. But that is not
the position. A point was raised by my Honourable friend, Mr. James,
in reply to my Honourable friend, Mr. Satyamurti's accusation, which has
been partiallv met by my Honourable friend, Mr. Aney. Mr. Satyamurti
maintained that it is the British Empire which is the greatest provocation
to the other Great Powers. Let us trv and examine the situation. Is it
or is it not? Mr. James said: ‘“‘No. The British Empire is the greatest
factor in international affairs which makes for peace.”” I do not deny for a
single second that the British Empire is certainly exerting its influence in
favour of peace. Ido not deny for a single moment that England is trying
her level best to secure peace. But the question is, will England, in the
present circumstances, succeed? Can England ever succeed in securing
the peace of the world? How can England succeed in securing the peace
of the world when the other Great Powers of the world realise that England
today possesses something like one-third of the entire world, that England’s
possessions are scattered in all the five continents of the world, that Eng-
land’s surplus population for many centuries to come can go and colonise
in vast tracts of land and have vast resources at their disposal, and when
the other Great Powers also realise that the British Empire, constituted
as it is, i8 a complete guarantee and an insurance against centuries and
centuries of multiplication of England’s population? As against that, we:
. find Great Powers like Germany, Italy, and Japan, which have almost
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reached the saturation point. Their populations must come out of their
country. They must have possessions and colonies from where thev can
draw their raw materials, und so on. Naturally they will turn to the
British Empire and say: ‘‘Either you renounce your possessions, or vou
Toust allow us to have similar possessions in the world.”” Thev are only
asking for *‘a place in the sun”’. Ibelieve Germany started that 'expressior;',‘
Italy used it and is using it today, and Germany will repeat it again. Can
youget out of the situation, this international mess? Where is the way
to peace ? How can you get out of it ? The result is morning after morning
we find conferences ufter conferences are failing. Even this morning’s
news says, the Naval Conference has failed? Why? Because France
will not agree to GGermany coming in. Or, again, France is insisting on
the terms of the Locarno Treaty. France is insisting on the demilitarised
zone being kept, as it was agreed to be kept, under the Locarno Treaty.
Therefore, there is difference between various nations of -the world. We
know that oil sanctions are useless. T can go on giving illustration after
illustration, example after example to show that not a single effort which
is being made by Great Britain today to secure the peace of the world,
either through the League of Nations or otherwise, will succeed, because,
tomy mind, the League of Nations is nothing else than an annexe of the
British Foreign Office, it is nothing more than that. It is perfectly useless
to talk of the League of Nations as anything else. The League of Nations
is nothing else than an annexe, not only of the British Foreign Office, but
also, I  think. partially, an  annexe of the Quai D'Orsay, the
French Foreign Office, and if only Ttaly were allowed a free hand in Aby-
ssinia, probably Ttaly would be a third member of the family. Japan and
Germany have already walked out of the League, and what are the other
nations like? The Honourable the Finance Member was referring to 52
nations which have agreed to these sunctions, I believe. What are those
52 nations? Nations, poor, powerless, impuissant nations, of which we
happen to be an unfortunate member. This is propaganda pure and simple.
We know how Great Britain can carry on her propaganda during the war.
It is nothing else today. It is nothing else but propaganda today. What
iz India today in her relationship to the League of Nations? A nullity, a
cipher, nothing but a field from which Great Britain, in times of need,
may draw raw materials and perhaps secure recruits. Nothing more than
that. That being the situation, I really do not know whether we should
agree to this Bill or not. After the Foreign Secretary’s frank confession
todav—and T congratulate him on his candour—that he himself is a perfect
cipher, that he is controlled by the British Foreign Office and that he ouly
carries out the behests of the British Foreign Office. T almost feel that I
must advise my Party today and request also other Members of the House
to throw this Bill out, merely out of protest at this attitude of British

Government.
An Honourable Member: We knew it before.

Mr. M. Asaf Ali: Yes. but this is the first occasion that we are allowed
to express our feelings on this subject. You knew very well that we arg
debarred from saying a single word which even smacks of relations Wlt’
foreign countries. You know how Sir Aubrey Metealfe gets up whe
there is even & suspicion of some sort in a reference to foreign
relaticnship and says . . . .

Sir Aubrey Metcalfe: I have not raised any objections today.

Mr. S. Satyamurti: It is because of the Preamble.
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Mr. M. Asaf Ali: If for no other reason but this one, that even the
Foreign Secretary who sits opposite to us, even though he is not so cordial
as he might be at times and even though he does not take us into confi-
dence independent as he may be, even he has not got &ny power
whatscever in so far as foreign relations in .India are concerned with other
«countries—out of protest against that, we ought to throw this Bill out.
But 1 am only afraid that our action might be misunderstood outside.
We certainly want to express our sympathy’ with Ethiopia.  Our heart
goes out to those who are fighting to protect their hearths and homes: and
we may not oppose this measure if only for that oné reason.

Finally, Sir, T should like to say one word about what my learned
friend, Mr. Satyamurti, said earlier in the day about winding up John Bull
and Co., Limited or Unlimited, as it might be. If Great Britain is really
anxious for peace, let Great Britain realise that by keeping India helpless,
a8 India is today, she is only increasing her own responsibilities.
‘Suppesing we possessed a navy of our own, had the control of our own
foreign relations, and we were free as England is today, perhaps England
‘would have found in India the staunchest ally in any war that might
have troken out in the West or in the East, a war of aggression. What
do ysu want to fight Italy for today? In so far as we are concerned, we
might want to fight Italy for different reasons. We would love to, hut
what are you fighting Italy for? You are not fighting Italy on account of
Eihicpia at all. You want to fight Italy in order to ward off a world war,
but, Sir, allow me to say this. I see a world war coming, and I see the
League of Naticns crackling and going up in smoke. After the next world
war, perhaps & new League of Nations may come into existence. So
far as the present League of Nations is concerned, it is in its decay. All
the factors which compose the League of Nations are almost in the
process of disintegration this minute. Great Britain is anxious to utilise
the League of Nations as its instrument to threaten Italy, because Great
Britain’s interests in the East are vast. We see all the Empire routes
lie that way, but Great Britain is only facing Nemesis today. There was
a time when Italy was encouraged to take a slice of Abyssinia. There was
a time when Ttaly was encouraged to play the deserter in the Great War,
when she was sediced from her alliance with Germany. There was a
time when Italy was being encouraged as a sort of counterpoise to
France’'s designs on Abyssinia. Why are you complaining against Italy
today. Great Britain, France and Italy completed the coastal encircle-
ment of Abyssinia. All the three of them were actually creeping in, each
keeping the other in check. Today you happen to be war weary and
Italy wants to take advantage of that fact. Why do you complain of it ?
It is sheer Nemesis. Nothing more. If you want to avoid war, if you
want to really secure the peace of the world, then there is only one way
out of it, and that is,—give up your imperialistic dreams, giveup your
imperialistic possessions.

Sir Aubrey Metcalte: To whom ?
‘;1 An Honourable Member: Tc us.

> Mr. M. Asaf Ali: T am not only addressing Great Britain. I am also
addressing France. Republic or no republic, France is as imperialistic
as Great Britain, perhaps ina worse way too. Unless imperialism dis-
appears frem the world, this grest provocation will continue to exercise
and inflame the ininds of others whc want to follow in the wake of these
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great powers. However, in spite of all this, I will not oppose the Bill,
although, after Sir Aubrey Metcalfe’s speech, I honestly feel that we ought
to mark our protest by some gesture or other, even if it is by throwing
out this measure. I do not know what my leaders feel. We may
consider this question at the division time. We may or may not challenge

a division, but for the time being I do not commit myself either to support
or reject the Bill.

Mr. Sri Prakasa (Allahabad and Jbansi Divisions: Non-Muhammadan.
Rural). I rise to oppose this Bill. It is my misfortune to find myself
once more in Alice’s Wonderland, and this time Ifind myself surrounded;
by a large number of ‘‘mad-hatters’’ who are further away from reality-
than even the dear old character in the original. I ask myself: what is.
all this pother about? It seems to me to be a very wholesome rule that
this House should constantly be reminded of its inferior position and
not permitted to discuss matters that concern His  Majesty’s
relations with foreign Powers. When this subject was sought to be.
brought before the House at Simla, Member after Member was pulled up
by the Chair on the ground that he was trespassing on a matter that was no.
concern of this House; and that even if it was, it was a matter in which
the rules prohibited it to concern itself. I cannot understand how-
Members today have been able to say all that they have done! It was:
my desire, Sir, to ask for a ruling from the Chair whether a Bill like this
could be brought up iin the House at all; but, unfortunately, both at the
time of its introduction and at the time of its being taken into considera-
tion, I bappened tc be absent from this House. Sir, my simple question.
is this: Are we in a position to make an enemy of any country in this.
world? One enemy, that is, England, is strong enough for us.!
(Laughter.) We do not want to make any further enemies; and when,
we have cleared this enmity out of the field, we shall look after others.
I cannot understand why, in our irritation against Mussolini, we shonld:
alienate the whole of the Italian people; and it is that consideration thut
makes me oppose this Bill. What is this Bill aiming 'at? Briefly, it is.
aiming at interfering with the individual freedom of many people in the
country for which the Honourable the Commerce Member is sc solicitous.
I do not know whether the Honourable the Finance Member consulted
him before he brought this Bill up before this House. Sir, the Honour-.
able the Commerce Member, in opposing and ecriticizing many doings of
us Congress-folk, has said that we interfere with the ordinary rights of
buying and selling of many people in the land. When a verdict from
the Congress goes out against Japanese goods or against British goods, it
is supposed to be interference with individual liberty to sell and buy.
But when this wonderful Government issues an Ordinance to the same.
effect—only not against England but against Italy—chat is supposed to be
the right thing to do! Also, Sir, I do not know whether the Finance
Member is aware of the great latitude that the Home Member and the
Law Member between them are giving to the Italian Consul-General in
Calcutta to use His Majesty’s post and many private presses to propagate
a lot of literature which is best left unread. Buf: one feature of that
literature with which both my friend, Pandit Knsh'na Kant Maqul.T'ar
and myself are concerned, I would certainly like to bring to the notice f
this House; and that is that the pamphlets, which the Consul General
issues for the consumption of us all, do not bear the proper press 1mpml§1t~
as required by law. The law requires that the publisher’s name and the
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[Mr. Sri Prakasa.]

printer’s name should be clearly mentioned on each publication; and I
make a present of the fact, that this is not done on those pamphlets, to
the Honourable the Law Member; and if he thinks that it is necessary to
taie action against both the Consul General and his press, it would give
-great relief to most of us who would at least be saved from the trouble of
cpening these envelopes every  third day! (Laughter.) Sir, what is
more. I do not think Ethiopia is at all in need of the sympathy of an
impotent people like ourselves; and I personally refuse to play into
England’s hands, simply because England, for some reason of her own,
‘has got very angry with Italy. Sir, the.action of the Government seems
‘to mc to be on a par with the action of many feudal lords in medisval
France. You will remember, Sir, every serf had to go to his lord, kneel
down bLeforz him, put his hands in his hands, and say: ‘I shall bear true
fealty to you; I swear true allegiance to you; your enemy shall be my enemy
:and vour friend shall be my friend’’. Sir, T refuse to become a willing
serf of England tcday, though I may be forced to be an unwilling one
because I happen to be born in this unfortunate country. T refuse to
kneel down before England, put my hands into her hands and say to her:
*‘your enemy shall be my enemy, and your friend shall be my friend .
Tn fact, the case is just the contrary. So, Sir, my suggestion would be
to let the Government act as it has been acting during the last few months
by its power of Ordinances. It is nc use their coming to us and saying:
““‘let us put this Ordinance on the Statute-book and give the Governor
‘General the right to terminate this law by a notification whenever he
-should like to do so’’. Sir, I would like the Government tostew in its
-own juice, to carry on the government of this country, as well as to
‘regulate its relations with foreign powers, by Ordinances; andlet it be
responsible to itself for all it does. I do not understand why we should e
tied hand and foot and forced to cry ‘‘ditto” to all that it does or says.
Sir, all the talk indulged in in the House about this matter appears to me
to be nothing but tall tali. When people wax eloquent against what the
Italians are doing.in Abyssinia, 1 ask: ‘‘Ifas Italy done anything in
Abyssinia that England has not aiready done in this land of ours?’’. Sir,
the shameful history of England’s occupation of India, and of all that she
has done during the last century and a half will not bear repetition: and
so ashamed is the Government itself of it all that when a historical hool:
is published giving the exact facts as they occurred, it is forthwith banned.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair].

Sir, the way in which the book ‘‘Bharat men angrezi Raj’’ (British Rule
"in India) has been treated is a good commentary on what I am saying.
Let us not also forget that empires are not built in accordance with
Mahatma Gandhi’s doctrine of ‘‘Ahimsa’. The old Sanskrit sloka

.(verse) will always stand true:

« Nachhitva para-marmant,

Nakritva karma dushkaram ;

Nahatva matsya ghativa,

Prapnoti mahatém shriyam.”

“Not without hurting the vitals of others,
Not without doing the direst of deeds,

Not without killing like veritable fishermen,
Can great power and wealth pe built up.”
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If Italy, in the wake of England, is out to satisfy her ambition, it is
not for England to say, through her representatives in this House, that
Ttaly shall not do so. My Honourable friend, Mr. Satyamurti, who, I fear,
got lost in his ewn eloquence, forgot that he fis not sitting in a free House,
but that he is sitling here on sufferance. He wants us to send a message
of sympathy from the floor of this House through perhaps this
‘Government, . . . . . '

Mr. S. Satyamurti: I did not say that, Sir.

Mr. Sri Prakasa: Then, is it through the President? 1 say, Sir, that
oar sympathies should be sent through the Indian National Congress.
The Congress is the only representative institution of the people and it is
going to mect in a couple of months. The representatives of the people of
this country can then send their message of sympathy, their burning
message of love and affection, for the people of Ethiopia. Let us not
forget that India and the Government of India are two different things.
Anything done by the Government of this country is not necessarily in
accordance with the wishes of the people. Conversely, anything done by
the people of the country is not necessarily in accordance with the wishes
.of the Government. 8o, Sir, if we give our sympathy to this measure >f
‘(zovernment, then the Government will be able to tell the world that it
‘has the support of the Indian people. I submit it would be dangerous for
us to allew the Government to have any chance of saying such a thing.
‘The only use for us of international complications is that we should be
:able to utilize them to wrest our own freedom. The tangle that has been
created by a quarrel between Italy and Fthiopia does not seem to be of a
nature by which we can be enabled to break our own chains of slavery.
“When we are not ablesto help ourselves, Sir, in this country or help our
own nationals abroad, when we ourselves are perpetually under the heels
of this Government, when evervone of us is in constant danger of being
shoi or 1imprisoned or maimed or impoverished without any causs or
provocation, how does it lie in our mouth to send out useless messages of
svmpathy to other suffering nations ? And, what is more dangerous, by enact-
ing laws of this sort, we might be alienating the sympathies of a people who
might otherwise be our friends. Therefore, from every possible ccnsideration,
I feel that we should oppose this measure. Oppose it first of all because it
.comes from the Government and anything coming from the present Gov-
.ernment of the country must be suspect; secondly, because it worsens
‘the international situation and makes us parties to a line of activity which
may be harmful for us; and, thirdly, because it has inside it an element of
danger in the form of making enemies of a people who later on may prove
‘to be our friends.

M:. President (The Honourable Sir Abdur Rahim): Sir James Grigg.

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
Sir, does it mean that the debate is closed ?

Mr. M. Ananthasayanam Ayyangar: Sir, I wish to speak before you
cclose the debate. .

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
-¢alled upon Sir Jamee Grige to speak.
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The Honourable Sir James G@rigg (Finance Member): Sir, this has
been a somewhat long, diffused and spirited debate and perhaps I might be
permitted to occupy the somewhat unusval role in this House of pouring
oil not on flames but on troubled waters, and, in pursuance of that some-
what unusual role, I might remnind the House that this Bill purports to
deal with the prohibition of making certain loans and credits to Ttaly.
The subject of this Bill has been mentioned only once, when my Honour-
able friend, Mr. B. Das, spoke and asked a lot of questions about remiit-
tances under the impression that remittance is the same thing as loan cr
credit. My Honourable friend, Mr. Satyamurti, asked a question which
was distinctly relevant to the general position in regard to sanctions,
though not perhaps to this Bill, and that was what was the position in
regard to the provision of the Covenant relating to mutual support. Well,
Sir, the position of the Government of India in that matter has been fully
represented. We are to be fully represented on the Committee which has
to discuss that subject, and I can assure the Honourable Member that
the interests of India in the matter of compensation are being kept fully
in mind. Nothing very much has happened yet about it because as far a
I can make out, judging from the trade returns of this country, it is vefy
difficult to prove that we have suffered a great deal of damage and the
reason for that no doubt is that long before the sanctions became operative.
the trade with Italy had already beenreduced, owing to her own economic-
difficulties, to very small dimensions so that the mnecessity for mutual
support so far as India is concerned is not yet very apparent. In any case
I can assure the Honourable Member and the House that the position
has been fully safeguarded as far as India is concerned. That, Sir, is all
I need say. Most of the debate, as I say, has been on high politics and
very little of it on the subject of the Bill. The House having had a d=ld
day, will now, I think, be willing to come to a de8ision on the subject of
the Bill.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the Bill to prohibit the making of certain loans and credits be taken into
consideration.”’

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): The question is:
‘“That cla.use 2 stand part of the Bill.”
Mr. M. Ananthasayanam Ayyangar Sir, I beg to move:

‘““That to clause 2 of the Bill, the following Ezplanation be added at the end :
‘Explanation.—Belling of gold shall constitute a form of loan for the purposes of:
this Act’.”’
!
Sir, T wish to know, if we sell gold to Italy what is it that we may
get in return?

The Honourable Sir James Gﬂgg: T rise to a point of order. How is
gelling of gold to Italy a loan?

Mr. President (The Honourable Sir Abdur Rahim): Selling is no loan.
How does the Honourable Member say that his amendment is in order >’
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Mr. M. Ananthasayanam Ayyangar: What for do you sell gold? It is
for stocks and shares in that country. Then, is it not a loan?

The Honourable Sir James Grigg: Certainly not.

Mr. M. Ananthasayanam Ayyangar: I am only trying by my amend-
ment to explain my point. My point is that if gold is sold in exchange
for articles of consumption or for articles, that may not be a loan. If it
is sold otherwise for stocks or Government paper of that country, then it
is a loan and nothing short of it.

Mr. President (The Honourable Sir Abdur Rahim): There is no men-
tion of that in the Honourable Member's amendment.

- Mr. M. Ananthasayanam Ayyangar: Well, Sir, the amendment may be
“a little too wide. I am prepared to modify the amendment by adding
“the words ‘‘except in case of purchase for goods and commodities’'.

Mr. President (The Honourable 8ir Abdur Rahim): Is the Honourable
the Finance Member willing to accept the modification ?

The Honourable Sir James QGrigg: No, Sir, because it seems to me
that the Honourable Member is asking the House to stultify itself and
to insert in a Bill a provision that the selling of gold shall be some-
thing which it obviously is not. The selling of gold for any value
received cannot possibly be a loan and if you do not get any value for
it it is not a loan, it is a gift.

Mr, President (The Honourable Sir Abdur Rahim): The Chair rules
that this amendment is beyond the scope of this Bill.

Mr. M. Ananthasayanam Ayyangar: Sir, there i another amendment
to clause 2 which T desire to move. regarding the exclusion of insurance
premia from the scope of the Bill.

. The Honourable Sir James @rigg: Sir, I do not know if the Honour-
able Member was present when I gave a perfectly explicit assurance about
this and I thought at the time he expressed himself as satisfied. In my
introductory remarks I read from the original press notice on the subject
which shows quite conclusively that what he wishes to add is unnecessary.
The notice says that customary settlements of account in connection with
insurance contracts, stock exchange, railway clearings, etc., are not to be
afleeted by the Ordinance. I do not know if the Honourable Member
" takes this too as a loan, but it is not.

Mr. M. Ananthagsayanam Ayyangar: All the same, I want to move the
_amen‘dment», because this assurance is worth nothing.

The Honourable Sir James @rigg: I have given a complete assurance
that the amendment that is proposed to move is unnecessary. In the press
communiqué, which explains this Bill, it is stated that the effect of the
law is precisely what the Honourable Member wants it to be.

-]
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Mr, M. Ananthasayanam Ayyangar: My Honouruble friend is mot aware
himself, and, thereforé, he commits this mistake. Again and again the
Courts of law have refused tc look at the Statement of Objects and
Reasons or the speeches on the floor of this House; much less will they
care to look at the assurance of the Honourable Member. Evidently he
had no occasion to place the matter before any Court of law. The
Honourable the Leader of the House will tell him that his assurances
are useless. 1 want to make it clear.

Mr. President (The Honourable Sir Abdur Kahim): If it is covered
by the clause itself, what is the use?

_ Mr. M. Ananthasayanam Ayyangar: It is covered by the clawse as
it stands. I want to have it amended, so that the payment of insurance
premia may not come within the mischief of the provisions of this clause.

The Honourable Sir Nripendra Sizear: Sir, my Honoursble friend is
perfectly right in saving that what we are stating here may not be used
in a Court of law. But a further peint remains, amd thet is the point
-of substance. 'T'he amendment says:

. “Nothing in this Act shall be construed to affect or prohibit the payment of
insurance premia to any Italian company deing business in Indim", ete. -~

How is that affected by clause 2? Would this clause 2 prevent the
pavment of insurance premia to any Italian company? The assurance
is contained in clause 2 itself; we need not refer to the Finance Member’s
statement in this House. My Honourable friend, having moved his
amendment, has to satisfy that, as a matter of fact, if this amendment
is not moved he cannot pay any insurance premia tc any Italian eompany.
But I have clause 2 hefore me; how is it affected by the clause at all?
If we put in an unnecessary exception which is not required at all it
only confuses the consideration of the other clauses.

Mr. President (The Honourable Sir Abdur Rahim): That seems to
cover insurance premia. -

Mr. M. Ananthasayanam Ayyangar: The contract mentioned here is
for the payment of a loan. ‘

Mr. President (The Honourable Sir Abdur Rehim): It says: L
“any contract made before the 18th day of November, 1835."

The Homourable Sir Nripendra Sircar: I think you are referring to
sub-clause (3). What is prohibited is the making of or participating in
the issue of any loan to the Government or suy person not being & body
corporate, ete. If I have taken out a policy and I have got to pay
premium on the policy, it is not giving a loan to the company. I think,
therefore, it is unnecessary.

Ananthasayanam A ar: Sir, may 1 submit a few words?
As ﬁ;args. the questioyn of lavAv,sytr:gHonourable the Leader of the House
has agreed with me. As regards the substance, 1 submit that the Mover
is more competent tosay what it meansthan the Leader of the House.
The Mover of this Bill and the person who is the aut:hor of this clause
himself doubts about the payment of insuranee premis.
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The Honourable Sir James @rigg: The Mover of the Bill has said
nothing of the sort. '

Mr. M. Ananthasayanam Ayyangar: Then, why did you issue the com-
muniqué?

The Honourable Sir James @rigg: It is not a communiqué, but an
explanation. ' .

Mr. President (The Honourable Sir Abdur Rahim): We have got to
construe the words.

Mr. M, Ananthasayanam Ayyangar: We are legislating and it would
be desirable to restrict the scope when doubt arose.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Muhammad Rural): What is the point under discussion? Is it the
point of order or the question of the motion being discussed on its
merits ?

Mr. President (The Honourable Sir Abdur Rahim): The point is
whether the subject-matter of the amendment is covered by the clause
itself. -

Pandit Govind Ballabh Pant: I will submit that it is for the
House to decide whether the amendment is necessary or mot. 1f the
House considers that i1t is superfluous. it will decide not to put it in.
1f it is within the scope of the Bill, it is open to a Member to move that
something which is obvious enough may be incorporated in the clause.
If you look at sub-clause (3) of clause 2, youwill find that contracts made
prior to thc 18th November, 1986, are .taken out of the mischief of sub-
clause (1) of clause 2. Itsays that these contracts will not be affected
by the rest of this clause. That indicates that contracts can be affected
by what is said in the text of the clause above. In these circumstances,
if a man maintains that there is also some doubt about something elge, I
think, so long as it is within the scope of the Bill, he is entitied to move
that amendment; and the House will consider whether the amendment
need be put in.

The Honourable Sir Nripendra Sircar: I submit that it is for the Chair.
As regards my Honourable friend, Pandit Govind Ballabh I’ant’s point,
sub-clause (3) says:

*‘Nothing 1n this section shall be taken to prohibit the performance of any contract
made before the 18th day of November 1935 . . .”,

but all that is with reference to clause 2 which relates solely to loans.
If there is a contract about loans prior to 18th November, 1935, that is
safe. I will not repeat my argument, but the whole point is that nothing
but the loan is covered by the clause.

Mr. M. Ananthasayanam Ayyangar: I have not been able to come
across any judicial decision which refers to the exact nature of the trans-
action when a person pays a premium to a company. It may be gaid to be
a loan or not. If by some chance some Judge of a High Court, and
there are sixteen Judges in & High Court, comes to the conclusion that
it is a loan, what should happen to the person that pays the premia?
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Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I wish to raise an important point, and, were it not
for its significance as bearing on all the Bills before this House, 1 should
not have thought it necessary to oceupy your time. The question is not
what assurance is conveyed to this House as to the true interpretation
of a particular word or a term used in a Bill before the House, either by the
eminence of my learned friend, the Leader of the House, or even, with
great respect, any inferpretation by you. The question iz this: There
is a Bill before the House in which certain terms are used. A doubt is
conceived by a Member of the House whether or not a particular trans-
action would be covered by the language used, and it is entirely for the
House, Sir,—and neither for the Leader of the House, nor for the
Chair—to say whether an amendment which he seeks to put by which
he hopes to except a particular transaction which it is now sought is
already excepted or not covered by it.

Mr, President (The Honourable Sir Abdur Rahim): Supposing it is
clear. 1f there is any doubt, the Chair quite agrees.

Mr. Bhulabhai J. Desai: The degree of clarity is always a matter
of argument.

Mr. President (The Honourable Sir Abdur Rahim): Does the Honour-
able Member contend that there is any doubt in this matter?

Mr. Bhulabhai J. Desai: With great respect, I wish to speak first on
the first principle. Any amount of opinion expressed on a particular
transaction, which is not covered by the language of the Act, is not
sufficient to oust an amendment. That is my first submission. Once
that is granted, I will next discuss whether this particular amendment
comes within it or not. . But I do want it made quite clear, with great
respect, so that it may serve as a precedent for the future, that when
any amendment is sought to be moved, its propriety cannot be judged
by the fact that a particular opinion is entertained of its construction,
when passed into law, because, when it is passed into law, any opinion
expressed here would not assist the man who is within the mischief of
that law, if otherwise more widely construed. I submit, therefore, that
if a Member of the House entertains any doubt about it, while the
House dues not, the amendment would be thrown out, but so long as he
does entertain a reasonable doubt, without which he would not wish
to occupy the time of the House, he should be allowed to move the
amendment. Now, in this case, the question relates to insurance premia.
You would say, Sir, that ‘‘No person shall make, contribute to, parti-
cipate in or assist in the making or issuing of any loan’’. But clause
2(1) (iit) refers to ‘‘any person wherever resident, being a body corporate
incorporated under the law of any such territory'’, so that it is not as
if the loan is merely a loan to the Government of Italy or even for the
purpose of assisting the Government of Italy. It may be 3 loan to any
person wherever resident, being a body ocorporate incorporated under the
law of any such territory. Now, undoubtedly an Itahan insurance company
is a body corporate under the law of Italy. ‘‘Such territory’” means Italy.
There are many cases in which, though it is called a premium, interest
runs on insurance premia when paid in advance. I know of numerous
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‘cases, Sir, in which, if Rs. 5 are called for, more often than not, Rs. 8 are
}paid on terms that' the Rs, 38 will carry interest. 1 submit with very
.great respect that in a matter of this kind, on a mere view that it is
.‘not covered or may not be covered, it is not proper tc oust an amend-
_ment.

Mr. President (The Honourable Sir Abdur-'Rahim): The Chair
visimply wanted to know whether there 18 a question of interpretation.

Mr. Bhulabhai J. Desai: May I submit this? Supposing the loan
was purely to the Government, or to any hody corporate for the purposes
of war or on any limitation of that kind, I should not have thought it
necessary to occupy vour time, but there is a point . . . . .

Sir Oowasji Jehangir: Is not the premium a loan under certain
conditions ?

¢ Mr, Bhulabhai J. Desai: It is.

Mr President (The Honourable Sir Abdur Rahim)- The Chair will
now adjourn the House.

STATEMENT OF BUSINESS.

The Honourable Sir Nripendra Sircar (I.eader of the House): I have
already informed the House, Sir, that the consideration of the Report
of the Public Accounts Committee will be put down for Monday after

_ the presentation of the Railway Budget. Wednesday, as Honourable
Members are aware, has been allotted for the General Discussion of *ths
Railway Budget, and Friday is a holiday.

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): May
I ask the Honourable the Leader of the House whether he has consi-
dered our request for two additional days for non-official business this
Session ?

The Honourable Sir Nripendra Sircar: Sir, I have that in mind. The
position is this. As the arrangernent now stands, I believe, immediately
after the Finanee Bill, the Ottawa Pact will be taken up; I am quite

~ willing to give two days, one for non-official Rills and another for non-official
Resolutions, immediately after these two previous engagements are over.
It is rather difficult for me to mention any date now; that we can
discuss later on.

The Assembl;r then adjourned till Eleven of the Clock on Monday the
17th February, 1936.
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